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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes having been authorised by the Committee to 
submit the Report on their behalf, present this 'Sixth Report (Sixth 
Lek Sabha) on the Ministry of External Affairs-Reservations fen. 
and employment of, Scheduled Castes and Scheduled Tribes in the 
Ministry of External Affairs and its Subordinate Offices includi:ag. 
JIldian Missions abroad. 

2. The subject was examined by the Committee on the We:fare 
of Scheduled Castes and Scheduled Tribes (1976-77) and nece!lsaTY 
information obtained and evidence taken by them. That Committee. 
however, could not finalise their Report due to the sudden dissolu-
tion of the Lok 'Sabha on the 18th January, 1977. 

3. The Committee on the Welfare of Scheduled Castes aud 
Seheduled Tribes (1977-78) have perused the minutes of evidence 
and have come to their own conclusions which have been embodied 
in the Report. 

4. The Committee (1976-77) took evidence of representatives of 
the Ministry of External .Affairs on the 27th September, 1976. The 
~  wish to express their thanks to the Officers of the 
Ministry of External Affairs for placing ,before the Committee 
material and information they wanted in connection with the exami-
nation of the subject. 

5. The Report was considered and adopted by the Committee 
(19'17-78) on the 11th October, 1977. 

6. A summary of conclusions/recommendations contained in foe 
Report is appended (Appendix IX). 

NEW DELHI; 

,November 14. 1977 

Kartika 23, 1899(S.) 

(v) 

SURAJ BHAN, 

Chairman, 

Committee on the Welfare 

of Scheduled Castes and 
Scheduled Tribes. 



~ T 

CHAPI'ER I 

A. Organisation 

It has been stated that the Ministry of External ~ is res-
posible for the conduct of India's relations with foreign countries, 
The history of the Ministry of External Affairs, as it exists today, 
dates back to the year 1947 when it was set up under the !lame 
"'Ministry of External Affairs and CODunonwealth ~ .  by 
a'malgamating the former two depqrtments of External Mairs &nd 
Commonwealth Relations of the nd ~nd n  Government of 
In!iia. Subsequently in 1Q49, the Ministry was renamed as Ministry 
of External Mairs. 

1.2. The Ministry has 3 S ~  namely (i) Foreign SecrE'tary 
(ii) Secretary (East) and (iii) Secretary (Economic Relations). In 
addition, there are three Additional Secretaries in the Ministry, 

1.3. The Ministry consists of 19 Divisions. Nine of ~ ~  

Territorial Divisions which deal exclusively with Iildia's -relations 
with foreign countries, each Division dealing with one country or a 
number of countries grouped on territorial basis. T ~  are 
(1) African Division; (2) Paltaf Division; (3) West Asia aM North 
Af:rica Division; (4) America Divisio.n; (5) Bangladesh Divi$ion; 
(6) North and East Asia ~ n  (7)S<>""thern Division; (8) Europe 
-East ~ n  and (9) Europe West Diyision. There are ~n  spe-

cialized Divisions viz. (1) C ~n ~I  Division; (2) Economic Divi-
sion; (3) External PubUcity Division; (4) Historical Division; 
(5) Legal and Treaties Division; (6) ~  Visa and Consular 
Division; (7) Policy Planning and Review Division; (8) Protocol 
Division; and (9) United Nations Division. The remaining DIvision 
deals with Administration. 

1.4. There are no attached offices of the Ministry of External 
Affairs. The Dip'lomatic and Consular offices have '1 pecuUar aod 
ubique status and cannot be described either as attached or as 

~n  Qffices. India has 127 ~ ~ I  abroad. 

1.5. The following Subordinate Omces are working under the 
control ·of the Ministry of External Aftairs:-

(i) The Central Passport Organisation and the Emigration 
Organisation which functioned as separate bodies tiD 
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1958, were amalgamated with effect from the 1st n~ 

ary, 1959, and renamed as the Central Passport and 
Emigration Organisation. There are eight Regional 
Passport Offices under the Central Passport and Emigra-
tion Organisation located at Delhi, Lucknow, Calcutta, 
Madras, Bomhay, Ahmedabad, Chandigarh and Ema-
kulam. Another Regional Passport Office is being set-up 
at Hyderabad. 

(ii) External Affairs Hostel, New Delhi, intended to provide 
transit accommodation to officers and staff of the n ~ 

try of External Affairs. 

(iii) The Ministry has a Branch Secretariat at Calcutta 
attending to Liaison with Central Government A n ~ 
located there, and West Bengal authorities in connection 
with arrangements for supplies to the Government ot 
Bangladesh under the Ind ~ n d  Economic Co-
operation Programme and Liaison for all other functions 
on behalf of the Ministry with. the Bangladesh Deputy 
High Commission in Calcutta. 

1.6. The Indian Council for Cultural Relations (ICCR) is an 
autonomous body administratively controlled by the Ministry of 
External Affairs from April, 1970. 

B. Reservation Orders and Exemption 

1.7. It has been stated that reservation orders in favour of Sche-
duled Castes and Scheduled Tribes, as issued by the Ministry of 
Home Affairs and subsequently by the Department of Personnel and 
Administrative Reforms have been in force in the Ministry of 
External Affairs since 26th January, 1950. This is in pursuance of 
the orders of Government contained in the Ministry of Home 
Affairs' Resolution No. 42121149-NGS dated the 13th September, 
1950. In working out details of proposed recruitment to any of the 
posts in the Ministry of External Affairs, the Personnel Sections 
concerned are required to consult the reservation rrders in force 
and to make sure that the quotas required, if any, are taken into 
account. This procedure 'is followed when a proposal for promo-
tion is placed before a Departmental Promotion Committee or 
when a requisition for candidates is placed for recruitment through 
an open competitive examination or through a limited depart-
mental competitive examination conducted by the Union Public 
Service Commission or the Institute of Secretariat Training and 
Management or the Subordinate Services Commission. The ~ 

posed manner of filling vacancies which shows details of the quotas 
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allotted to the reserved categories are also required to be approved 
by the Head of Department of the Ministry of External Affairs. 
A check on the implementation of the various instructions issued 
in regard to reservations, is kept by the General Administration 
Section in the Ministry of External Affairs which coordinates 
action on this subject and collects from time to time facts and 
figures relating to reservations in different grades in the Ministry 
and its subordinate offices, for submission to the Department of 
Personnel and Administrative Reforms and to the Commissioner for 
Scheduled Castes and Scheduled Tribes. 

1.8. In respect of Group 'C' and Group 'D' posts in the Central 
Passport and Emigration Organisation, the orders regarding reser-
vation of posts are implemented by the Regional Passport Officers. 
Appointments by promotion, or any of the other methods provided 
for in the rules, to other posts i.e. Group 'A' and 'B' posts is made 
by the Ministry of External Affairs, and compliance with reserva-
tion orders is ensured in the same manner as in respect of posts. 
in the Ministry of External Affairs. 

1.9. In the External Affairs Hostel the orders regarding reser--
vation of posts are implemented by the Manager of the Hostel and 
supervised by the Ministry of External Affairs and compliance is 
ensured in the same manner as in respect of posts in the Mlnistry. 

1.10 Asked whether reservation orders are appl!icable to all the 
posts in the Ministry of External Affairs, the Ministry, in a note 
submitted to the Committee, has st:J.ted that the reservation orders 
are not applicable in case of the followdng categories of posts: 

(i) Grades I to IV of the Indian Foreign Service. 

(ii) Research posts. 

(iii) Staff in the Minister's office including Minister of State, 
Deputy Minister and Prime Minister's Special Emroy. 

(iv) Posts in the Legal & Treaties Division. 
(v) Posts in the Bureau of Security. 
(vi) Interpreters. 

(vii) Staff in the Government Hospitality Organisation 

(viii) Miscellaneous Isolated Posts. 

1.11. The number of persons holding posts, category-wise to 
which reservation orders are not applicable, and the number of 
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Scheduled Castes and Scheduled Tribes among them have been 
stated to be as follows:-;-

No. of :\"0. "f :\0. of :\0. of 
Category Posts persons Scheduled Scheduied 

Castes Trioes 

-------
Group A (IFS) 181 172 5 

Group A (Others) 91 77 

Group B 45 42 

Group C 99 90 2 

Group D 52 50 24 

1.12. Clarifying the position further, the Ministry of External 
Affairs, in a note submitted to the CoIIlffiittee, has stated tl,".t there 
are no reservations in Grades I to IV of the Indian Foreign Service 
as they fall in the category of posts fUleci by promotion and by 
selection through merit, and they are alSo above the lowest rank 
Qf Class I posts. These posts are of A ~ d  High Commissio-
ners and other service posts and selection is made by the Foreign 
Service Board. Although there are no reservations for these posts, 
a large number of Scheduled Castes and Scheduleti Tribes persons 
are working against these posts. 

Staff in the Minister's office includin.g Minister of State, ~  

M1ini&ter, Prime Minister's Special Envoy and posts in the Bureau 
of Security are also exempt from the reservation orders and they 
a,re filled by deputation. 

Staff in the ~ n n  Hospitability Organisation has !)een 
initi;illy filled by deputation and as such reservation orders are 
not applicable. A check -is, however, being made whether, in the 
subsequent appointments in the said organisation, 'reservations are 
called for in accordance with the instructions issued by the Dep=:rt-
ment of Personnel and Administrative Reforms in this regard. 

There are also miscellaneous isolated posts in the Ministry of 
External Affairs. These posts have either been filled by deputation 
Or transfer and as such the reservation orders are not applicable 
to these posts. 

Research posts, posts in the Legal and Treaties Division and 
Interpreters carry specialised qualifications. Records available with 
the Ministry do not contain any indication whether the question of 
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exempting these posts from the purview of reservation orriers had 

been specifically considered in the past. The Ministry of Extl"'rnal 
Affairs consider these posts to be techuical and research posts and 
as such could be exempted by them with, the approval of the Mini-
ster of External Affairs in case of gazetted posts and in ~ of 

non-gazetted posts, the Department of Personnel and Administra-
tive Reforms has to be consulted hE:fore the exemption is :nade. 
However, the overall position with regard to reservations against 
these posts is being reviewed by the Ministry of External Affairs 
in consultation with the Department of Personnel and Administra-
tive Reforms and reservation orders wl)uld be applied henceforth in 
all cases where required. The Ministry of External Affairs has in 
the meantime decided to follow the reservation orders for po:::ts 
at the level of Assistant Legal Advi!;ers and below in the I.ega\ 

and Treaties Division: The total number of posts in the Legal and 
Treaties Division is 22, the number of posts in the glade of Assis-
tant Legal Advisers, and below being 17. The break up of these 2.2 
posts is as follows:-

Joint Secretary (L & T) 

Director 

Deputy Directors 

Assistant Legal Advisers 

Law Officers 

Legal Assistants 

] 

1 

3 

5 

10 

2 

1.12. At present, all the above posts are filled in aCCO'Tdance 
with the provisions of the Recruitment Rules. Action ilas since be(;r .. 
taken by the Ministry of External Affairs to maintain the pres-
cribed rosters to indicate the required reservations for all future 
recruitment. 

1.14. The Committee are distressed to note that a large number 
()f posts have been kept outside the purview 'of the Reservation 
Orders in favour of Scheduled Castes and Scheduled Tribes by the 
Ministry of External Affairs. The Committee see no reaSon why 

Reservation orders have not been made applicable to these posts in 
view of the fact that there has been improvement in the educational 
and socio-economic standards of the Scheduled Castes and Schedul-
ed Tribes over the last few years. The Committee would like the 
Ministry of External Affairs to review the whole policy of making 
Reservation Orders applicable in toto to all the posts in consultation 
with the Department of Personnel and Administrative Refonns. In 
this ~ nn n the Committee would like' to draw the attention of 
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the Ministry of External Affairs to the following recommendatiOD" 
contained in para 1.56 of their Forty-first Report (Fifth Lok Sabha) 
en the Reservations for Scheduled Castes and Scheduled Tribes in 
services:-

. "The Committee are in principle opposed to any category 01 
posts being exempted from the purview of reservations. 
The Committee, therefore, recommend that all exemptions 
from the rule of reservations for Scheduled Castes and 
Scheduled Tribes should be done away with." 

1.15. The Committee are unhappy to be informed that records 
available in the Ministry of External Affairs do not contain any indio 
cation whether the question of exempting of posts in the Legal and 
Treaties Division of the Ministry from the purview of Reservation 
Orders had been considered at any stage. The Committee, however, 
note that the Ministry of External Affairs has now decided to make 
the Reservation Orders applicable in case of posts at the level of 
Assistant Legal Advisers and below in thig Division. The Com-
mittee expect that all the posts arising in future at this lev.el will 
adually be filled by Scheduled Castes and Scheduled Tribes till such· 
time their quota is completed. 

C. Liaison Officer 

1.16. The Committee have been informed that the General Ad-
ministrative Section in the Ministry of External Affairs deals with 
matters relating to the Scheduled Castes and Scheduled Tribes. 
'I'his section is under the charge of Under Secretary (G.A.) and he 
functions in such matters as a Liaison Officer would normally 
function. 

1.17. During evidence, the Committee drew the attention of the 
representative of the Ministry of External Affairs to the following 
instructions issued by the Department of Personnel and Administra-
tive Reforms in this regard on the 27th May, 1976:-

"It may not always be feasible to nominate an officer of the 
rank of Director (instead of Deputy Secretary) as Liaison 
Officer and further the posts of Directors ar'e only selection 
grade posts of Deputy Secretaries and their duties are 
interchangeable. The number of Posts of Director's will 
also be small and in some Ministries/Departments and it 
is requested that where at present in a Ministry jDepart-
ment an officer lower in rank than a Deputy Secretary is 
nominated as LiaiSon Officer an officer at least of the 
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rank of Deputy Secretary should be nominated as Liaison 
Offi. cer . " 

1.18. Asked why a Director or a Deputy Secretary could not be 
,appointed as a Liaison Officer in place of an Under Secretary in the 
Ministry of External Affairs, the Committee have been informed 
that if a Director or a Deputy Secretary is put solely in charp,'e of 
~  work, he will be utnder-worked, as the Ministry of External 
,Affairs is a small one as compared to some other Ministries which 
have a large number of employees. The appointment of an Under 
Secretary is a matter of administrative convenience. The represen-
tative of the Ministry of External Affairs, however, informed the 
Committee that steps would be taKen to appoint a Director or a' 
Deputy Secretary instead of an Under Secretary as a Liaison Officer 
in the Ministry in order to comply with the instructions issued by 
the Department of Personnel and Admi.nistrative Ref{lrms in this 

regard. &!\ 

1.19. During the course of evidence, the Committee desired t() 
know as to how it would be possible for one officer in the Ministry 
of Extem.al Affairs to look after the interests of Scheduled Castes 
and Scheduled Tribes in the Regional Passport and Emigration 
. Offices which are located at different places in the country. The 
Committee have been informed that the Regional Passport Offices 
maintain their rosters and they forward their data to the Passport 
and Visa Division in the Ministry of External Affairs and from 
there it is being sent to the General Administrative Section in the 
Ministry of External Affairs. 

1.20. In I'ep'ly to another question. the representative of the Minis-
-try of External Affairs, in his evidence, has stated:-

"I submit that there is possibly a good cause for increasing 
the number of persons put on the job .......... Perhaps 
some strengthening is necessary. I am myself not fully 
satisfied that aU statistics that should have come in have 

come in." 

L2l. The Committee note that the Ministry of External Aftai£s 
luave agreed to appoint a DireetorlDeputy Secretary h. place of an 
lJa.der Secretary as Liaison Officer to watch and safeguard the 
iaterests of Scheduled Caste and Scheduled Tribe employees. TIle 
Cemmittee need hardly high-light the uuties of a Liail'lon Officer as 
'Wd down in the Brochure on Reservation for Scheduled Castes 
_... Scheduled! Tribes and desire that these should ~ scrupulously 
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performed. The Committee would also like the Ministry of Exter-
nal Affairs to appoint .Liaison Officers in all the Regional Passport 
Officers, etc. to watch the interests of Scheduled Caste and Sche-
duled Tribe employees in those offices. 

D. Cell 

1.22. In a note submitted to the Committee, the Committee have 
been informed that there is no special cell in the Ministry of ~ 

ternal Affairs exclusively for the purpose of ensuring compliance 
with the reservation orders. The functions of the cell are being 
carried out through the General Administrative Section which has 
the responsibility of co-ordinating the implementation of the reser-

vation orders. 

1.23. During the course of evidence, the Committee have drawn 
the attention of the representative of the Ministry of External 
Affairs to the instructions issued by the Ministry of Home Affairs 
in 1969 that Ministries/Department should set up a cell within 
the Ministry/Department under the direct control of the Liaison 
Officer and the functions of the cell should mainly be to assist the 
Liaison Officer to discharge his duties effectively. The representative 
of the Ministry of External Affairs, while clarifying the position, 
has stated that they had a General Administrative Section com-
priSing one Section Officer, one Assistant and onf> L.D.C. for cO-
ordinating the implementation of reservation orders. The name of 
this Section would be changed accordingly and this Section would 
assist the Liaison OfficE'r to discharge his duties effectively. 

1.24. The Coll1lllit!tee need hard!ly pomt (ftIt tlIat me!'e chabC'i*g 
of the name of the General Administration Section to the Cell is 
not going to yield the desire« results unless the ee.u is stnmgdleneil 
and geared up to assist the ~  Officer to d.ischade his fUnctioa 
effelctively and purposefully. The Committee would suggest that 
the Cell should be properly maDned so that it functions gainfully. 



CHAPTER II 

RECRUITMENT AND PROMOTIONS 

A. Recruitment Procedure 

2.1. The Committee have been informed that the posts in the 
Ministry of External Affairs and its subordinate offices, including 
Indian ~ n  abroad fall into the following categories:-

A. Regukl.rLy constituted cadres 

(i) Indian Foreign Service 
(ii) Indian Foreign Service Branch "B' 
(iii) Combined Research Cadre 
(iv) Information Service of India 

B. Other ca:tegories not constituted into regular cadres, including 
isolated posts. 

(i) Class Ell (non-Ministerial) and Class IV posts 
(ii) Posts in Legal & Treaties Division 
(iii) Interpreters/Translators 
(iv) External Affairs Library 
(v) Hindi TranslatorS'/Officers 
(vi) Posts relating to Security 
(vii) Personal Staff of Minister/Deputy Minister 
(viii) Miscellaneous 

C. Temporary posts in Mi.ssions/Posts to Which loca.l recruits are 
appointed. 

D. Subordinate offices 

(i) Regional Passport Oftices which belong to the Central 
Passport and Emigration organisation. 

(ii) External Affairs Hostel. 

The procedure for recttritrhem of personnel to the above men-
tioned cate'gories of posts .has been stated to be as follows:-

(a) (i) r1taianrO:1'eign Service 

2.2. Recruitment to the JuniOr Scales of the Indian Foreign 
Service is made annually through the open comhined competitive 
eXamination held by the U.P.S.C. for the I.A.S. and othE"l" Class I 
service' •. 
2.3. Appointment to the Senior Scale of the Indian Foreig'l Ser-

vice is made by promotion from ~  officers in the Junior Scale, 
except that such number of posts in the senior Scale not exceeding 

9 
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15 per cent of the posts in Senior Scale and above in the Cadre (ex-
cluding half of the posts of Heads of Missions and Posts) are filled 
ill consultation with the U.P.S.C., by promotion on merit frolll 
among officers of Grade I of the Indian Foreign Service. Recruit-
ment to all posts above Senior Scale is made by promotion only. 
A copy of the Recruitment Rules is at ApDendix T. 

(a) (ii) Indian Foreign Service (B) 

(a) Grade I 

2.4. All posts in Grade I of the Indian Foreign Service (B) are 
'filled by promotion from the next lower grade. 

-

(b) The Integra.ted Grades II a.nd III 

(Section Officer) 

2.5. One-sixth of the vacancies in the integrated Grades II and 
111 (Section Officer) are filled by dit:ect recruitment through the 
combined open competitive examination held by the Union Public 
·Service Commission for the Indian Administrative Service, etc., and 
the balance by promotion from Grade IV (General Assistants) <>f 
the Indian Forest Service (B) General Cadre and Grade II of the 
Cypher Sub-Cadre (Cypher Assistants). One-third of the TJacancies 
of the promotion quota are filled through a limited departmental 
competitive examination held by the Union Public Service Com-
mission, for which officers of Grade IV of the General Cadre (Gene-
ral Assistants), Grade II of the Cypher sub-cadre (Cypher Assis-
tants) and Grade II of the Stenographers sub-cadre (Personnel Assis-
tants) are eligible. The remaining vacancies in the ~ 

quota are filled by promotion on the basis of seniority subject tG 
Iejection of the unfit of officers of the Grade IV (General Assis-
tants) and Grade II of the Cypher Sub-Cadre (Cypher Assistants). 

(c) Grade IV of Indian Foreign Service 'B' 

(General Assistant) 

2.6. 25 per cent of the vacancies in Grade IV of JJldian Foreign 
Service 'B' (General Assistant) are filled by promotion of I)!ncers 
C'f Grade V on the basis of seniority subject to rejection of the UD-
fit and 75 per cent by direct recruitment on the basis of an open 
competitive examination held by the Union Public Servire Com-
mission. A proposal is under consideration to increase the prcmo-

tion quota. 

(d) Grade V (U.D.C.) 

2.7. All posts in this grade are filled by promotion on the basis 
ef seniorit.,y subject to rejection of the unfit of officers in Grade 
YI (LDCs). 
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(e) Grade VI (L.D.C.) 

'2.8. Upto 10 per cent of the posts in Grade VI (LDC) are mi. 
by promotion of Class IV employees of the Ministry of External 
Affairs on the results of an examination held for the purpose br. 
the Institute of Secretariat Training and Management. The 
remaining vacancies are filled on the basis of an open competitive 
examination held by the said Institute or the Subordinate Services 
Commission. The rules also provide that the Ministry of External 
Affairs may fill upto five per cent of the vacancies arising in a year 
by appointment of a son or a daughter or wife or husband' or 
brother or sister of a Government servant who dies during the 
period of his service or is retired on meri.ical grounds. 

(f) Selection Grade of the Stenographers' Sub-Ca.d,.e (PerSOMl 
Secretary) 

2.9. All posts in the selection Grade of the Stenographers' Sub-
Cadre (Personal Secretary) are filled by promotion on seniOrity 
subject to rejection of the Unfit of Grade I Stenographers . 

• g) (hade I of the S.S.C. Stenographers' SUb-Cadre (Senior P.A.) 
2.10. 50 per cent of thes,2 posts are filled by promotion of Grade 

II Stenographers on seniority. subject to rejection of the unfit; the 
balance is filled in by promotion through a ~d Departmental 
Competitive Examination held by the Union Public Service Com-· 
mission fvr which Grade II Stenogll'aphers are eligible. 

~  Grade II of Subordinate Services  Commission (P.A.) 
2.11. 62-112 per cent of the vacancies are filled by direct recruit.-

ment on the results of an open competitive examination held by 
'the Union Public Service Commission, and the balance by promotion 
.,n seniority subject to rejection of the unfit of GTacte III Steno-
graphers. 

(i) Grade nI of Subordinate Services Commission 
2.12. All posts in the .above grade are filled by direct recruitment 

through a Limited Departmental Competitive Examination held. 
by the Institute of Secretariat Training and Management or the 
Subordinate Services Commission. 

\.1j) Grade II of the CypheT Sub-cadre (Cypher Assistant) 
2.13. Upto 25 per cent of the vacancies in Grade IT of the Cypher 

'Sub-Cadre are finerl by transfer from Grade IV of the general cadre 
(General AssistantS) and ~ balance by promotion through a 
Limited Departmental Competitive Examination held by'lnem to 
which officers of Grade V and VI of the General Cadre (UDC's, 
LOC's), and Grade m of the Stenographers' Sub-Cadre are eligible. 

2228 LS-2. 
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(a) (iii) Combined Research Cadre: 

, 2.14. Appointment to the grade of, Rese-.rch Offi:cer i.e. the junior-
most grade in the Combined ltesearch Cadre, is made through direct. 
recruitment by the Union Public Service Commission. A n n~ 

tG tfie grar\e of Senior Research Officer and Deputy Director is 

made by promotion from the grade of Research Officer, failing 
which by transfer/deputation. Likewise, appointment to the grade 
of Director is made ~ n from the grade of Deputy Director 
fa:iling which by transfer on deputation. 

2.15. The Combined Researeh Cadre was formed on the 13th 
December 1973 and its objective was to bring Research personnel 
working in different Sections into one cadre. The number of 
persons in all categories brought on transfer/deputation to the-
Ministry of External Affairs from other Ministries, etc. during the 
period from 1971-76 and the number of Scheduled Castes and 
Sche9uled Tribes among them are my en below: 

Year 
No. of 
Deputa-
t;onists! 
transferees 

No. of No. of 
Scheduled Schedllkd 
Castes Tribes 
among thero among them 

4 

'. 2:1& .. The total: number of· persons appointed in the Cadre dudng' 
each of the last five years and the number of Scheduled Castes ann 
Scheduled Tribes among' them are given below: 

Year 

19711 

1975 

No. of persons 

Deputy Senior Research 
Director Research Officer 

Officer 

~ .. 
7@ 

4@ 

I@ 

.Regular Senior Researeh Officers appointed as ad-hoc Deputy Directors. 

•• Regular Research Officers appointed as ad-Itoc Senier Reseaercili 'Officer 

@Grade IV of IFS(B) appointcd as ad-hoc RescrchOfficers. 

No. of 
Scheduled 

Castes 
and 
Scheduled 
Tribes 
among 
them 

NOTE: I. The above adc1,oc 1IppGwtments have been, made . because. regular nd ~  
dates' to be recrUited UIlder the Rules" are not ytt available." 

2. SNl regu" ~  OfIcen (including oae bdeaging te> Scbcdukd Tribe} 
have bee" selected by U.P.S.C. and will join in due coune. 
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2.17. 12 Officers belon8.ing to Grade IV ~  ~~ d~ S ~ .. 

(B) (General Assistants) nave beenappo'int4!!d ~. ~ Ofticers, . 
OIl an a4-hOc basis in the ~  five years as indicated" &"bove. m 
addition, 6 Research Officers have been selected in ~d  with. 
the Reruitment Rules of the CQIllbined Research Cadre, through 
the Union Public Service Commission and are que to join ,shortly. 
Of the 12 ad-hoc appointees, nQD,e belongs to Scheduled Castes! 
Tribes. Among the six Research Officers recruited furough the 
Union Public Service Commission, there is one ScOeduled Tribe 
Officer. 

2.18. The above research posts come under the exempted cate-' 
gory and as· such reservation orders are not applicable, eftherfor 
ad-hoc, appointments Or regular appointments. 

(a) (iv) Information Service of India 

2.19. Un11er the rules, recruitment to this Cadre was stopped in 
1959 and posts which fell vacant since then due to retiremimt,- ~ 

etc. have not been filled. All posts in grades exeept the jiffilor.:imost 
grade of Information Officer are filled by promotion. 

B. Other groups not ccmstiJtuted into reguldr Cadres, including 
isolated posts. 

. 2: 20. There are 62 miscellaneous isolated posts in the Ministry. 
'The detailed break-up of these posts is at Apper.dix 1. 

2.21. THe categories into which these posts faIr are as ~  

Group A 

GroupB 

Group C 

GroupD 

.. 
No. of Posts 

12 

18 

31 

1  . 

According to tile Recruitment Rules, these· PoSts are tilled by' 
transfer or deputation and as su<;h, the reservation qrders are' not 
applicable to these posts.' . .  . . 

C. Temporary posts in ~  abrQad to which Zpcal recruits 
are· 4J>POf!I.tecl. .  . 

2.22. Reservation orders atl'e not applicable to the ~  

posts in the MissionslPosts abroad as recruitment· is made to tnese 



posts ordinarily from the nationals of that country. The Indiaa 
nationals settled abroad are, however, considered in case· they apply 
for that post. Many of these posts are filled by persons who are 
not Indian Nation. 

D. Subordinate Offices 

(i) Cen.trlJt Passport ancr-Emigration Organisation 

2.23. The following sUDordinate offices come under the adminis-
trative control of the Ministry of External Affairs:-

(i) Regional Passport & ~ n Office, New Delhi. 

(ii) Regional ~  & Emigration Office, Bombay. 

(iii) Regional Passport & Emigration Office, Calcutta. 

(iv) Regional Passport & ~ n Office, Madras. 

(v) Regional Passport & Emigration Office, Ahmedabad. 

(vi) Regional Passport & Emigration Office, Chandigarh. 

(vii) Regional Passport & Emigration Office, Lucknow. 

(viii) Regional Passport & Emigration Office, Ernakulam. 

(ix) External A!rairs Hostel, New Delhi. 

2.24. For the purpose of recruitment to Group A, Group B and 
some Group C posts, all the Regional Passport and Emigration 
offices constitute one single organisation, viz., the Central passport 
and Emigration Organisation which is also subject to the orders re-
garding reservations in favour of Scheduled Castes and Scheduled 
Tribes. As in the Ministry of External Affairs, these orders have 
been enforced from the 26th January. 1950, or, in the case of the 
offices which were opened later, from the date of opening of the 
e8ice. 

2.25. Recruitment to the posts in Central Passport and Ernigra-' 
tion Organisation is mane in accordance with the recruitment rules 
(Appendices III & IV). 

(ii) External Affairs Hostel, New Delhi 

2.26. External Affairs Hostel, New Delhi started functioning in 
.January, 1965 and the orders regarding reservatii)ns in favoUr of 
Scheduled Castes and Scheduled Tribes have been e1Iective from 

that date. ~ 

Recruitment to the posts in the External Affairs Hostel is made 
in accordance with the recruitment rules (Appendix V.) 
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B. ConcessiODs and l'e1a:uaou. 

2.27. The Committee have been informea that in grad.es waara 
recruitment is ,through an open competitive examination held tw 
the Uriion Public S C ~ n or the Institute of Secretariat 
Training and NIanagement or the Subordinate Services Commis-
sien, concessions/relaxations made for Scheduled Castes and Sche-
duled Tribes at the time of trecruitment/wrltten examination/iDter-
view are under the jurisdiction of these examining bodies, in 
accordance with -instructions on the subject issued by Government. 
There is only one Departmental Examination which is arranged by 
the Ministry of External Affairs without the association of the Union 
Public Service Commission or other examination bodies, i.e. for 
recruitment to Grane II of the Cypher Sub-Cadre. Reservations 
are provided for in-the case cf appointments made through this 
examination on the same lines as for other departmental examina-
tions conducted by the Union Public Service Commission/Institute 
of Secretariat Training and Management. There aore no specific 
concessions/ relaxations provided for in the written examination it-
self. No interview has been prescribed as part of the procedure for 
recruitment through this examination. 

I 

2.28. In competitive eXlj.minations inclUding Limited Departmen-
1al Competitive Examinations, the following relaxations/concessions 
are given to the Scheduled Caste and Scheduled Tribe canrUdates:-

(i) the age limit is relaxed to a minimum to the--ntenfof 
five years; and 

(ii) one-fourth of the examination fee is required to be paid,. 

2.29. Promotions to different grades in the Ministry of External 
Affairs (including Indian Missions/Posts abroad which constitute 
an integral part of the Ministry) and Subordinate Offices are made 
either on the basis of (i) promotion after consideration by a duly 
constituted Departmental Promotion Committee, or (ii) on the 
basis of Limited Departmental Competitive Examination. ,[n 
keeping with general Government practice, departmental' promo-
tions are either on the basis of  merit, or on seniority-cum-titness, 
depending on the Recruitment Rules for the Grade. 
\. 

2.30. In cases where promotions are made on merit, the conces-
Bions/relaxations given to the Scheduled Caste and Scheduled Tribe 
officers are tfiose specified in the Departmental Personnel and Al!mi-
D.istrative Reforms O.M. No. 10/41/73-Estt (SCT), daten the!Oth 
llaIy, 19"m. ~ _; ~ . ',\ 
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2.31. Among the graaes \\there the reservation orders apply. this 
mode of promotion i.e. on merit is followed only in the case of 
{ll"omotion"lo Grade I of Indian Foreign Serviee (B). 

2.32. In the case of promotions on seniority-cum-fitness, the 
procedure is that two separate lists of eligible officers are prepared 
i.e. for officers in the un-a-eserved . category and officers in ~ 

reserved category respectively. The confidential records of officers 
in the reserved category are adjudged by Departmental Promotion 
Committee inri.ependently from those in the unreservea -category. 

2.33. The norms employed by the Departmental Promotion Com-
mittee for -judging the performance of officers in the reserved cate-
gories are the same as those followed in general by all Governmerlt 
Departments. 

2.34. Only one Limited ~ n  Examination has oeen 
conducted by the Ministry of External Affairs so far i.e. for recruit-
ment to the Cypher Assistant's Grade. This examination was held 
in 1975 and no relaxation in the age limit and examination were 
requirea 'as no maximum age limit or any ,examination fee were 
prescribed for this examination. . 

2.35. As regards relaxations/concessions in the written exami-
nation, the MiniStry of External Affairs has statEtd tllaf'the answer 
papers of the Scheduled Caste and Scheri.uled -.Tribe canrudates 
were evaluated separately and a more lenient standard of assessment 
was adopted in this case. The Departmental Promotion Committee 
has laid down a minimum of 55 per cent, as qualifying marks for 
the examination. All the SchedUled Castes and Scheduled Tribes 
who appeared in the examination secured more than 55 per cent of 
the marks. 

2.36. The Committee note the recruitment procedure being follow-
ed by the Ministry of External Affairs for recruitment of personnel 
to man the various categories of posts under their control. The Com-
mittee also note that the bulk of recruitment is being done through 
the Public Service CommissionlSubordinate Service Commission. 

2.37. The Committee are unhappy to note that hardly any conCeS-
sons /relaxations are given to the Scheduled Caste and Scheduled 
Tribes candidates at the time of written examinations/interviews. 
The Committee would like the Ministry of External Affairs to con-
sider what specific relaxations/concessiflns could be given to the 
Scheduled Caste and Scheduled Tribe candidates, so as to improve 
'their intake in the services of the Ministry of External Affairs and 
its Subordinate Offices including Indian Missions abroad. 
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C. Maintenance of Rosters 

2.38. The Ministry of External Affairs, in a note,have stated u 
!ollows:-

(a) Indian Foreign Service Cadre 

The roster is being maintained from 1950. 

(b) Indian Foreign Service (B) Cadre 

This cadre was constituted in 1956. Rosters have been maintained 
fur reservations in appointments to different grades in accordance 
with Government's instructions from different dates after 1957, which 
was the year when the initial constitution of the Service was formally 
closed. The date from which a roster was required to be maintained 
varies from grade to grade. In the case of direct recruitment. since 
the reservation provisions have been app'lied from the date of consti-
tution of the Service, rosters have been n n~ from that date. 
In promotions within the category of Class II posts 'and from Class II 
to Class J, reservation provisions for recruitment by promotion through 
selection were introduced only with effe::t from the 20th July, 1974 
"lnd rosters in respect of this mode of recruitment have accordingly 
been maintained for all grades with effect from that date. A detailed 
'statement explaining the p'osition with regard to maintenance .of 
:rosters for recruitment to various grades of the Indian Foreign Ser-
vices (B) cadre is at Appendix VI. 

I( c) Other posts 

2.39. Apart from the above two cadres, there are also posts in the 
Combined Research Cadre and other ex-cadre categories in the 
Ministry of External Affairs. These posts axe to be found in all four 
.gr'oups in the new classification (Le. Group's A, B, C, D). A large 
number of them relate to specialised research work, or are posts to 
which appointments are made by dep'Utation. Under the existing 
,order, they qualify for exetnption from the reservation provisions 
.and no rosters are, therefore, being maintained for these posts. Such 
posts, i.e., tpose which qualify for exemption from the reservation 
provisions are mainly in Group's A and B. Rosters are being main-
tained with regard to other posts which are mainly in Groups C and 
D, from the date when reservation orders were applicable. 

(d) Missions abroad 

2.40. The Indian MissiOirls/Posts abroad are administratively a part 
()f the Ministry of External Affairs and are not treated as sep:xate 
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establishments for the purpose of implementation of reservation 
arders. As the recruitment of the officers posted at any given time 
in a Mission abroad is itself, in the first instance, made in accordance 
with the Roster procedure, no ~.  roster is maintained for the 
Indian Missions/Posts abroad. 

(e) Subordinate 0 jfices 

2.41. The rosters in respect of the Central Passport and Emigration 
Organisation (CP&EO) were maintained by the Ministry of External 
Affairs till the end of 1973. These are now maintained by the 
Regional Passport Offi:es and periodically checked by the Ministry 
of External Affairs. 

2.42. The roster in respect of the posts in the External Affairs 
_ Hostel, New Delhi is maintained by the Manager of the Hostel and 
periodically checked by the Ministry of External A ~ 

2.43. Asked whether rosters were being maintained for the various 
categories of posts for the recruitment of Scheduled Tribes and Sche-
duled Ca.stes against the reserved posts, the representative of the 
Ministry of External Affairs has stated that separate rosters are being 
maintained for the different categories of posts in his Ministry. The 
Committee, however, decided to be furnished with a statement show-
ing the break-up of various posts, category-wise, for which rosters are 
being maintdned in the Ministry of External Affairs together witlt 
1be roster p'Oint against each category of posts. The Ministry of 
External Affairs in reply have furnished the following information:-

Name of the Grade 

janior scale of IFS 

Grade I of the General 
Cadre of IFS(B) 

In ~ d Grades II '" 
II I of the General of 
IFS(B) 

Mode of Recruitment 

Direct Recruitment 

Promotion by Selection 

(i) Direct recruitment 

Perc(.nt8",e of 
vacanrirs filled 
by this mode 

100 

100 

1/6 of the suh-
tantive V2cancies. 
(5/6th of the 
subs tan tive vacan-
cies are fill d by 
appointing officers 
included in a Sdect 
List prepared irt a 
manner prescribed 
in (ii) "(iii). 

Roster 
point in 
d,e current 
year 

4 

5 

9: 



(ii) Limited Departmental 
Competitive Exam. 

3 

lIs of the temporary 
vacanciCi. 

(iii) Departmrntal promotion !lIS of the temporary !l9 
on the baais·ofscniority subject vacancies. 
to fitness. 

Grade IV of the General Direct Recruitment 75 
Cadre oflFS(B) 

Grade V of the General Promotion on the basi. of scnio- 100 
Cadre of IFS(B) rity subject to fitness 

Grade VI of the General Direct Recruitu:ent 
Cadre oflFS(B) 

100 • 
Sel .. ction Grad .. of the ~ n ental prnTrotion on the 100 
Slenograph.-rs' Sub- basi. of .eniority-cum-fil-
Cadr .. oflFS(B) nos. 

Grade I of the Stena- (i) ~ n n  promotion 50% 
graphers' Sub-Cadre on tl.e basi. of 5eniority-.:um_ 
ofIFS(B) fitness 

(ii) Limited Departmental Com- 50% 
petitive Exam. 

Grade II of the Stena-
~ S C d  

(i) Direct Recruitu:ent 621% 

of nS(B) 

(ii) Limited Departu:ental Com- l!li% 
petiti"" Exalll. 

(iii) ~ n n  promotion 25% 
on the basis of leniority-cum-
fitness 

Grade III of the Stena- Li itcd Departu:enal Compe- 100% 
grapbers' Sub-Cadre titive Exam. 
of IFS(B) 

Grade II of the Cypher Limited ~ n . n  ComFeti- 75% 
Sub-Cadre of IFS(B) titive EX2minalic,n 

Telephone Operator 4 
Sweeper 7 
Farash . 9 
Cho"kidar .2 

Jr. Gesr. Operator 
(Promotion Post) 

5 

Sr. Gest Operator 3 , Promotion Post) 

Daftry 25 
(Promotion Post) 

Jarnadar 
(Promolion Post) 

7 

Peon 28 
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2.44. The Committee need hardly point out that Roster is a mecha-

nism to keep a watch on the proper and adequate intake at Scheduled 
. Castes and Scheduled Tribes in services and it would cease to have 
any significance whatsoever if it is not maintained pI'operIy. The 
Committee would, therefore, emphasise that Rosters should not only 
be maintained properly by the various recruitment authorities in the 
l\linistry of External Affairs and its Subordinate Offices in accordance 
with the extant orders on the subject but also the appointments of 
Scheduled Castes and Scheduled Tribes are actually made according 
to the points reserved for them in the Roster. The Committee would 
also suggest that Rosters should be checked periodically by the 
Liaison Officer and any defects noticed th('Tein rectified imme-
diately. 

D. Promotions 
(i) Indian Foreign Service 

'. 
2.45. In a note submitted to the Committee, the Committee have 

been informed that the number of Junior Scale Officers promoted 
during the last five years to Senior Scale and the number of Scheduled 

,Caste and Scheduled Tribe offi::ers among them is as follows:-

Year 

1971 

1972 

1973 

1974 

1975 

'Promotion Scheduled Scheduled 
to Senior Caste Tribe 
Scale 

17 

16 

2 

2 

4 

2.46. After an officer in the Junior Scale of the Indian Foreign 
Service has been confirmed in the scale after satisfactory completion 
of the probationary p'eriod and after qualifying in the prescribed 
departmental tests/examinations, he is eligible for promotion to the 
Senior Scale of the Indian Foreign Service. Regarding eligibility, 
the practice followed by the Ministry of ExternCll Affairs is that a 
Junior Scale Officer should have completed four years of service in 
that grade in order to be consideted for promotion to the Senior Scale. 
The promotion is on the basis of seniority-cum-fitness. The names of 
the eligible persons are p'laced before the Foreign Service Board 
along with the confidential roll dossiets and other relevant service 

. records of the officers for consideration for promotion tf) the Senior 
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Scale. The recommendationS of the Board are required to be 
.approved by the Foreign Minister. 

2.47 For promotions based on seniority-cum-fitness for this grade, 
,reservation l>rovisions have been applicable from the 27th November, 
J972 and the percentages required are 15 per cent and 7t per cent 
respectively. Since these provisions have become op'erative, the 
required percentages are taken into account when considering pro-
motions. 

(ii) Indian Foreign ServiJce (B) 

(a) Grade I 

2.48. Promotions. to Grade I of the Indian Foreign Service (B) are 
'by selection on the basis of merit. Till 20th July, 1974, Government 
instructions stipulating a percentage of reservation for members of 

~d d Castes and Scheduled Tribes did not apply to cases of p'ro-
motion by selection i.e. on merit. Till then, therefore, the procedure 
-for making promotions to Grade I of the Indian Foreign Service (B), 
which was being followed, was in accordance with the instructions 
contained in Para 2B of the Ministry of Home Affairs O.M. No.1/12/67-
Est (e), dated the 11th July, 1968. The said instructions did not lay 
down any percentage of reservations of posts in favour of the Sche-
duled Castes and Scheduled Tribes, but the Departmental Promotion 
Committee was required to upgrade the assessment by one level, of 
officers belonging to the Scheduled Castes and Scheduled Tribes, while 
-considering their record for P'I'omotion to Grade I of the Indian 
Foreign Service (B). 

2.49. Since 20th July, 1914, the Government instructions on reser-
vaiions TE'quired that instead of the procedure outlined in the Ministry 
of Home Affairs Office Memorandum of the 11th July, ~ reserva-
tions are to be made at 15 per cent and 7t per cent for S heduled 
Caste and Scheduled Tribe candidates respectively.  Accordingly, 
the procedure for promotion to Grade I of the Indian Foreign 
Service (B) since July 11, 1974 is based on the normal application of 
. reservation p'rovisions in accordance with the above percentages. The 
agenda placed before the Departmental Promotion Committee includE'S 
'details of vacancies set aside for SchedUled Caste and Scheduled 
Tribe Officers Separate list of officers in this category are a,lso 
included in the agenda. The Departmental Promotion Committee 
assesses the confidential records of these officers independently and 
the nl'.mt's of those recomIl'l:ended for promotion are added to the final 
Select List. The order of listing of officers in the reserVed ~ n  
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in the Select List is based on the assessment made by the Depart-
mental Promotioo Committee of their overall performance. Promo-
tions from the Select List a'1"e made as and when vacancies arise. 

2.50. The Promotions to Grade I of the Indian Foreign Service 'B', 
the Departmental Promo:ion Committee are presided over by It-
Member of the Union Public Service Commission and the ~ 

are subject to the approval of the Foreign Minister. 

(b) The Integrated Grades II and III (Section Officer) 

2.51. ~ n  t9 the Section Officer's grade, i.e., integrated 
Grades IT and III of the General Cadre of the Indian Foreign Service 
(B), on the basis of seniority subject to rejection of the lmfit are 
made from among officers of Grade n of the Cypher Sub-Cadre 
(Cypher As...<:.istants) and Grade IV of the General Cadre (General 
Assistant). The Ministry of Ext;ernal Affairs is required to lay 
down the ratio in which the vacancies in the Section Officers' graoo 
shall be filled from the two respective .sources mentioned. above. 
This ratio is to be fixed, as far as poSSible, on the basis of the rela-
tive strength of the two re$pective grades. The names of the Gene-
ral Assistants and Cypher Assistants in the field of selection are 
listed separately in the agenda placed before the Senior Depart-
mental Promotion Committee of the Ministry of External Affairs 
which has the responsibility of considering these promotions. The 
Committee examines tlie confidential records of the officersi in the 
two ~  separately. Those assessed as unfit are omitted and a list 
of officers recommended ,'for promotion from each grade is prepared 
in which they are placed in the same order of seniority in which 
'they appear in their own grade, the two grades being considered 
separately. 

2.52. Reservation rosters, as prescribed, are maintained separate-
ly for vacancies allotted respectively to the General Assistants quota, 
and the Cypher Assistants quota. On the basis of these rosters, the 
number of vacancies to be reserved for Scheduled Castes and Sche-
duled Tribes, on each occasion where promotion is to be considered 
by the Departmental Promotion Committee, for the General Assist-
ants quota and the. Cypher Assistance quota respectively are deter-
mined. These details are placed before the Departmental 
Promotion Committee. Separate lists of Scheduled Caste and 
Scheduled Tribe officers who are to be considered for promotion are 
prepared for both grades. The Departmental Promotion Committee 
then considers the list of officers in the reserved categories separate-
ly for each of the two respective grades. All Scheduled Castes anel 
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Scheduled Tribe officers who meet the eligibility conditions of the 
Recruitment Rules are considered, even if they do not come within 
the normal field of consideration. The confidential records d.. 
dficers in the reserved categories are adjudged independently from 
'the unreserved. list. Thus, depending on the number of vacanciell 
10 be filled, separate lists of officers recommended for promotion are 
,prepared for the unreserved ca'tegory and the reserved category 
respectively. Then, a combined listt of General Assistants including 
both officers on the reserved and unreserved quota is prepared along 
with a similar list for the Cypher Assistants grade. These belong-
ing to Scheduled. caStes and Scheduled Tribes in each of the two 
grades are placed in 'each list in order of their inter-se seniority in 
their own grade. The final Select List is prepared by interspersing 
the two lists in accordance with the quota allotted to each grade. 
Promotions are mad!ej from this final select list which is notified 
after approval of the Ministry jDeputy Minister as and when vacanc-
ies arise. The number of officers included in the Select List depends 
.on the total number of vacancies, i.e., both reserved and unreserved, 
. and the normal practice followed by the n ~  of External Aftainl 
js to calculate this number by projecting anticipated vacancies far 
;a year ahead. 

2.53. The above procedure for prpmotion to the Section Ofticers 
-grade on the basis of n ~ subject to rejection of the unfit and 
.100 manner in ~  reservation proViSiOns are implemiented is the 
1J3llle as for promotions. made generally in the Central Government 
;on this criterion and the Departmental Promo':.ion C ~  fo1-, 
lows guidelines which are generally applicable. 

2.54. In accordance with general Government instructions the 
reservations provisions in favour of Sclleduled CaStes and Scheduled' 
Tribes are applicable to the above mode of promotion, i.e., seniority 
subject to rejection of the unfit from the 20th July, 19'74. If a suffi-
cient number of SchedUled Caste or Scheduled Tribe candidates are 
not available on a particular occasion, the dereservation procedure 
is invoked and approval of the Department of Personnel and Ad--
ministl"ativE' Reforms sought. The reserved vacancy is carried for-
'·ward in accordance with the prescribed procedure. 

2.55. The follOWing figures show the number of persons promoted 
during the last five years as' Section Officers on the basis of seniority 
'subject to rejection of the unfit. The prescribed criterion for pro-
motion was merit till the 12th February, 1975 which was then chang-
«l to seniority subject to rejection of the unfit by amendment of the 
"Tecruitment rules. The number of Scheduled Castes and Scheduled 



TrIbes among those promoted on senim"i;ty-cu,m-ft tn_ is giveQa 
below:-

1973 

1974 

1975 

'. \ 

No. of Scheduled SCheduled 
~ n  Castes Tribes 
promoted. 

5 

(c) Grade IV of the Indian Fureign Service 'B' (General Assistant!) 
" 

2.56. The Ministry of External Affairs have informed that 25 per' 
cent of the ~  arising in Grade IV of the General Cadre of 
the Indian Foreign Service (B) are filled by promotion on the basis' 
of Seniority-cum-fitness of officers of Grade V of the General Cadre 
~ ho fulfil the minimum service  conditions stipulated in the rules. 
These promotions are considered by the Junior Departmental Pro-' 
motion Committee of the Ministry of External . .o\ffairs. The Com-
rr:titteeexamines the confidential records of these officers who are 
:iJicluded in the field of selection and after excluding those who are, 
as,sessed as unfit for promotion on that occasion, recommends the re-
quired number of officers of Gracie V for inclusion in the Select List. 
The officers so included are placed in the same ordier of seniority ~  

in Grade V. The recommendations of the Departmental Promotion 
Commiitee are subject to the approval of the Deputy Minister for 
Ex ~ A ~ Promotions are made from the Select List as azul', 
when vacancies arise. 

2.57. The Committee have been informed that the above ~ 

dure for promotion to the General Assistant's grade on seniority 
subject to rejection of the unfit is' the same as for promotions in 
the Central Government made on this criterion and the ~ , 
mental Promotion Committee follows guidelines which are gener-
ally applicable. 

2.58. According to the relevaJlt reservation proVlsrons, reser-
vations in favour of Scheduled Castes and Scheduled Tribes are 
not required for vacancies' filled on seniOlrity subject to, rejection of, 
the untlt, in those oases where the element of direct recruitment 
exceeds 50 per cent (in the latest bJst:ructiOns thisftgurewas 
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changed to ~  per cent). Under t.he current n~ rule$<-
75 per cent of the vacancies in the Assistant's G«-ade are filled by 
dirEict recruitmerit anct-the reservation provisions do not, therefore, 
apply. 

2.59. The Ministry of External Affairs have also stated that 
~  are anwnber of problems regarding seniority and confir-
mation in the Genet:81 Assistant's grade, which have arisen on 
account of ad hoc promotions made in earlier years. These prob-
lems are under examination in consultation with other concerned 
Departments. Further, a proposal to amend the recruitment 
trules in order to regularise ad hoc appointments made in earlier 
years, as well as to reduce the percentage of direct recruitment 
from 75 per cent to 50 per cent (and restricting direct recruitment 
to substantive vacancies), is under consideration and has been 
taken up with Department of Personnel and Administrative· 
Reforms. On account of these problems, promotions to this grade 
since 1969 have been designated "ad hoc". 

2.60. The number of persons promoter! to Grade IV of the· 
Indian FOfI"eign Service (B) during the last five years and number. 
of Sheduled Castes and Scheduled Tribes among those promoted· 
is as follows:-

Y('ar No. of No. of No. of 

1973 

1974 

1975 

posts filled Scheduled Scheduled 
on ad hoc Castes Tribes 
basis among among 

them  them 

68+ 
--------------_.-

2:62. The Ministry of External Affairs have stated that, under; 
the relevant instructions, the reservation provisions do not apply 
to promotions based on seniority-cum-fitness, to & grade in which· 

~ element of direct recruitment exceeds 50 per cent (and 56-2/3 . 
per cent, according to subsequent Government instructions). There-· 
fore, there have been no reservation for Scheduled Castes and Sche-. 
duled 1.'ribes in the promotions to the grade of General Assistant 

. tlleservation provisioas are not applicable to promotiQns to this grade ~  the 
~ n  of dlTect ftCrUitmmt exceeds· 50 per CeDt. 
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made during the last five years. The non-inclusion of Scheduled' 
. Castes and Scheduled Tribes officers in these promotions i'l not due 
to the fact that the·promotions are ad-hoc. Had the reservations 
been applicable, Scheduled Caste an.i Scheduled Tribe officer;: 
would also have been included. even though the promotions were 
ad-hoc. 

2.62. The recruitment rules (Appendix' VII) for different grads. 
in the Indian Foreign Service (B) cadre have in general been mo-
delled on the corresponding rules operative at diffe-rent times ill 
t;lC Central Secretariat Service. Between June 1964 and June 1967, 
the rules. called for 50 per cent of the vacancies in the A~  

grade being filled by direct recruitment through an open competitive 
-examination and for the percentage being raised to 75 peL" cent folr 
the period following 1967. In the period following 1967, the Mini-
stry of External Affairs had takel1 up with the Union PubUc Ser-
vice Commission, the question of amending the rules to reduce the 
percentage of direct recruitment. These proposals were not agreed 
to initially. A fresh amendment to reduce the element of direct 
recruitment is under active consideration of the Ministl"'j of Ex-
ternal Affairs and is being discussed with the Department of Per-
sonnel and Administrative Reforms, and will be referred to tl1n 
Union Public Service Commissio:n thereafter. As soon as the re-
cruitment rules are n~ d on the proposed lines i.e. to reduee 
the element of direct recruitment to 50 per cent and to provide fOl' 
25 per cent of the vacancies being filled by a limited departmental 
. examination and 25 per cent by promotion on the basis of 'rellio-
rity-cum-fitness, as in the Central Secretariat Service, it will 00-
come possible to apply reservation provisions for promotion 01t 

n ~n  to the General Assistant's grade. 

(d) Grade V (UDC) 
"--;--j .... 

2.63. Promotions to Grade V in the Ministry of External Affairs 
are made from among eligible Lower Division Clerks on the basi", 
of seniority, subject to the rejection of the unfit. In this case, 
there is only one source of promotion. -The promotions are consi-
-dered by the Junior Departmental Promotion Committee of the 
Ministry of External Mairs. Separate lists of Lower Division 
. Clerks in the unreserved category and Lower Division Cle]"ks in 
the Scheduled Castes and Scheduled Tribes categories are plared 
before the Departmental Promotion Committee. The number of 
officers in the field of selection is determined by the vacancies to be 
filled. The Departmental Promotion Committee considers the C ~ , 
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fidential records of. the aaicers in the field of seU!ction. '!'be oIfkoers 
in the unreserved and reserved categories respectiwly are assessed 
separately and the required number of officers recommended for 
inclusion in the Select List on the basis of seniority-cum-fitness 
after rejection of the unfit from each list. A combined. Select List. 
is then prepared of officers both in the reserved and uIl'l"eserved 
categories, placing them in the order of their inter-se seniority 
in the Lower Division Clerks grade. This procedure is the same 
as that generally applicable for prQIllQtions on seniority-cum.-fit-
ness in the Central Government and the n~ Promotion 
Committee follows established guidlines applicable generally. 

2.64. For recruitment to this gracie, a 40 point roster, as pres-
cribed. by the Department of Personnel and A~  Be-
forDUl, is maintained. The percent;ages required to. be reserved .. -
Scheduled Castes and Scheduled Tribes officers are ca1eolated on 
the buis of the reservation provisions app1icabJe, and. theBe details. 
are placed. before the Departmental PromotioD CoIl1Dl:ittee on ach 
occasion promotions are consiciered. If a su1Iicient number of. af-
ficen; in either ~ the two reserved categories is not available 
on a particular occasion, the clere5ervation proYiliQn is invoked 
in a<:oorciance with the prescribed procedure. '!be ~ 

for carry-forward of vacancies is also implemented., thereby ensuring: 
that reserved vacancies are kept track of from ~ to year. 
In order to give full consideration to Scheduled Castes and ~ 
duled Tribes ofiicers, all eligible officers in the reserved categories 
who feature in the seniority list of the Lower Division Clerks grade 
are considered for promotion by the Departmental Promotlon Com-
mittee, even if they are not sufficiently senior to be in the normal 
field of selection. 

2.65. The number of persons promoted as Upper Division Clerks 
on the basis of seniority subject to lejection of the unfit during 
the last five years and the number of Scheduled Castes and She-
duled Tribes among them are as below:-

Year 

1971 

1972 

1973 

1974 

1975 

2228 LS-3 

No: of No. No. 
penons among them a ffiODg 
promoted of daem fA: 

2& 

10 

Scheduled Scheduled 
Castes Tribes 

5 
2 



~  

':e) SeleCtion Gre..de of the StenogrojpJi.ers'S)£i1-cadre; (ii) Grttae''Z 
of the.Stenographerrs Sub-cadre. (SenioT P.A. Grade); and (iii) 
Grade II of the Stenographers Sub-Cadre (P.A.). 

2.66. Promotions to (i) Selection Grade of the Stenographt"rs 
Sub-cadre, (ii) Grade I of the Stenographers Sub-Cadre (Senior 
PAs. Grade), and (iii) Grade II of the Stenographers Sub-cadre 
(PAs), on the basis of seniority subject to rejection of the unfit, are 
made from the next lower grade in each case. The procedure for 
.promotion is basically the same as that for promotion to other gra-
des on the criterion of seniority subject to the rejection of the unfit. 
The. promotion in these grades are within the purview of the senior 
.Departmental Promotion Committee of the Ministry of' Extetnal 
..Affairs. Lists of officers in the unreserved and reserved category 
respectively, who are in the field of selection, are placed sepl'lrately 
.before the said Committee. The ~ n examines the confi-
1iential Records of these officers, taking the unreserved and the re-
-served lists' separately. After rejection of the unfit, ~  are 
. prepared for the unreserved and reserved categories respectively, 
which comprise the .officers in each category :recommended for in-
elusion in the Select Lists. A Select List is then prepared combining 
officers in both categories. The officers included in the final Select 
. List are placed in the order of their inter...se seniority in their own 
grade from which promotion is being made. The recommendations 
of the Departmental Promotion Committee are subject to approval 
of the Minister!Deputy n ~ Promotions are made from this 
Select List as and when vacancies arise. The numba!' of officers in-
cluded in the list depends on the number of vacancies to be filled, 
which is calculated normally on the basis of a year's projection. 

2.67. For promotions made to each of the above grades, where-
ver reservation provisions are applicable, a 40 point roster, as pre-
scribed by the Department of Personnel and Administrative Re-
forms, is maintained: The number of vacancies required to be filled 
each yea'!'" by promotion of Scheduled Castes and Scheduled Tribes 
officers respectively is calculated on each occasion when promotions 
are considered in the above grades. The Agenda for the Depart-
mental Promotion Committee contained details of the number of 
vacancies reserved for Scheduled Caste and Scheduled Tribe offi-
cers. If the required number of I Scheduled Castes and Scheduled 
Tribes offi.cers are not available, approval for dereservation of va-
cancies is sought with the Department of Personnel and Adminis-
trative Reforms in keeping with the stipulated procedure and ~  



dereservation, vacancies allotted to all officers from the reserved 
categories and the reservation is carried forward in accordance with 
the prescribed formula. 

2.68. For promotion to the Selection Grade, prior to September 
1974, the criterion was promotion by merit, and thereafter by seni-

~ n . In Grade I (Senior P.A's Grade), the criterion 
was 100 per cent promotion by merit prior to September, 1974 and 
thereafter, 50 pe'r cent promotion by seniority-cum-fitness, and the 
balance through a Limited Departmental Competitive Examination. 
Further, in promotions from Grade III to Grade II, the reservation 
provisions become applicable only from the 25th February, 1976 
because the recruitment 'rules provide for promotion by seniority-
cum-fitness and in ihis case, the promotion is to a grade to which 
the element of direct recruitment (ie. 62/112 per cent) exceeded 50 
per cent. The reservation provisions did not apply, therefore, until 
the revised instructions issued on the 25th February, 1976, which 
stipulated that 'I'e8ervation provisions in promotions on seniority-
cum-fitness will apply in all cases where the element of direct re-
cruitment is less than 66-2!3 per cent. 

2.69. The total number of persons promoted to the above grades 
on the basis of seniority subject to the rejection of the unfit, for 
each of the. last five years and the number of Scheduled Castes 'and 
Scheduled Tribes among them, is as follows:-

Year of promotion No. of No. of No. of 
promotions Scheduled Scheduled 
made Castes Tribes 

promoted promotoo 

2 3 4 

S,lection Grade .-y 

\ 
1971 

1972 

1973 

1974 

1975 7 



OIllde 1 of sse 
1971 

1972 

1973 

1974 

1975 

GJIiiIr 11 tif sse 
1971 

1972 

1973 

1974 

1975 

(f) Ad-hoc Promotions 

• 

, 

2 3 4 

II 

'. 
12 

7 

2.70. The Ministry of External Affairs, in a note submitted to 
tfte Committee, have stated that the number of posts in different 
categories filled on ad hoc basis during the years 1971-75 and me 
numqer of Scheduled Caste/Tribe employees appointed against 
these posts is as follows:-

Category of Post 

(i) Integrated Grades II & III ofIFS 'B' . 

(ii) Grade V ofIFS 'B' . 

Year No. of No. of No. of 

2 

1971 
1972 
1973 
1974 
1975 

1971 
1972 
1973 
1974-
1975 

posts filled Scheduled Scheduled 
on ad-hoc Castes Tribes 

basis. among 
them 

3 4 

6 

*Reservation provisions were applied as required by Govt. instructions. 
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3 4 5 

(iii) Posts in Legal & Treaties Division 1911 
1972 2 
1973 2 
1974 
1975 

{iv) R.esearch Cadre (Director (Disarmament) 1971 2 
Dy. Director and Senior Research 1912 3 
Officer.) 1973 3 

1974 1 
1975 2 

(v) Others (Manager, E.A. Hostel, Sectiol1 1911 
Officer, Ex-Cadre, Editor, Asstt. Editor, 1972 
Junior Hindi Translator) 1973 

1974 3 
1975 2 

2.71. The Ministry of External Affairs have further stated that 
the guideline rollowed for reservations ill regard to ad-hoc promo-
tions is that if such promotions are for a very short, clearl.y defined 
period, reservations a'l'e not normally required. & in the Ministry 
of External Affairs ad-hoc promotions have ~  been made 
for longer periods, they have, therefore, followe« the principle that 
for such promotions, reservations for Sch.ed.uJ.ed Castes and Sche-
duled Tribes should be made in the same manuer as would have 
been done, if the promotions had been effected on an entirely regu-
~~. t 

2.7'2. The Committee note that 25 per cent of the vacancies in 
Grade IV of the Indian Foreign Service '8' (General Assistant) are 
:filled by promotion of ~  of Grade V (U.D.C.) on the basis of 
:SeDiority subject to rejection of the unfit and 75 per cent by direct 
reeruitment on the basis of an open competition examination held 
by the Union Public Service Commission. The Committee are sur-
prised to note that the ~  to amend the recruitment rules with 
a view to apply reservation provisions for promotion on the basis of 
seniority-cum-litness to the General Assistant's Grade has not yet 
been finalised even after a lapse of about ten years. The C ~ 

tee would urge upon the Ministry of External Affairs to vigorously 
, purSlUe the ~  with the Union Public Service Commission and 
the Department of Personnel and Administrative Reforms and ex-
pedite a decision in the matter as continued delay in the matter 
adversely aftects the interests of the Sc:heduled Castes and Sc:hedul. 

~. d Tribes. 

2.73. The Committe are constrained to observe that the number 
.f Scheduled Castes and Scheduled Tribes promoted in almost all 
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the categories of posts available in the Ministry of External Affairs 
is much below the quotas reserved for them. The Committee are 
a150 unhappy to be informed that ad hoc promotions bave been 
made during the previous years, especially [(Grade IV of the I.F.S. 
(B)], ignoring the claims of Scheduled Castes and Scheduled Tribes. 

The Committee expect the Ministry of External A ~ 

ment of Personnel and Administrative Reforms to ensure that the 
claims of Scheduled Castes and Scheduled Tribes are given due n~ 

sideration before these ad hoc promotins are regularised. The 
Committee would also like the Ministry of External Affairs/Depart. 
meot of Personnel and AdministratiVe Reforms to strictly follow 
the varius orders issued. by the Ministry of Home A ~ 

ment of Personnel and Administrative Reforms regarding reserva-
tions for Scheduled. Castes and Scheduled Tribes in promotions and 
to enswre that all the posts ~ d  for them are also actually filled 
in by them. 

E. De-reservation 

2.74. The Ministry of External Affairs have stated, in a note sub-
mitted to the Committee, that the detailed procedure, as laid down 
liy the Department of Personnel and Administrative ~ n  is 
followed before 'any vacancy reserved for Scheduled Castes and 
Scheduled Tribes in the Ministry is deserved. The concurrence 
of the 'Department of Personnel and Adrninistrativ,e Reforms is also 
obtained in this regard. After dereservation, the reserved n~ 

cies a!re carried forward to subsequent three successive years Qf re-
cruitment. During the course of evidence, it has been stated by 
the representative of the Ministry of External Affairs that while 
efforts are made to fill the vacancies reserved for Scheduled Castes 
and Scheduled T ~  sometimes dereservation becomes necessary 
due to non-availability of Scheduled Caste and· Scheduled Tribe 
candidates. In the case of competitive examinations conducted by 
the Union Public Service Commission, the posts are advertised twice 
before dereservation takes place. In the second advertisement, it is 
clearly stated that if the candidates belonging to the Scheduled 
Castes and Scheduled Tribes are not available, candidates other than 
Scheduled Castes and Scheduled Tribes would be taken. The Union 
Public Service CornrnisfJion in the case of same posts does not relax 
the qualifications in the interest of work OT in the interest of can-
didates themselves. 

2.75. The Committee desired to know the number of vacancies 
reserved for Scheduled Castes and Scheduled Tribes in the various 
grades dereserved in the Ministry of External Affairs during the 
last five years. The information furnished by the Ministry of Ex-
ternal Affairs is as under:-
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Z. 71. 'n.e Celnmittee are distressed to find that a large number 
.. vaeueies have been dereserved in the varioUs gndes during the 
last five years depriving employment to many a Scheduled Castes 
and S d~ d Tribes. The Committee are ,unable to accept that 
even for Class IV vacancies, suitable Scheduled Caste and Schedul-
-ed Tribe candidates are not available. The Committee (annot but 
·eonclude that neither the strict compliance of the extant orders on 
tlte subject have been eDSUl"ed nor eamest efforts have been made 
.... y the Ministry of External Affairs to appoint SchedQled Caste and 
'SehedaJed Trihe canditlates against the reserved vacancies. The 
<Wmittee are firmly of tIae view that vaeaneies reserved for Sche-
4hIIed Castes Uld SeheduW Tribes, in DO case, should be dereserv--

F. Departmental Recruitment/Promotion Bouds 

2. "17. The following Departmental RecruitrnentJPromotion 
Boards/Committees have been constituted by the Ministry of Ex-
ternal Affah-s for the Indian Foreign Service and Indian Foreign 
Service Branch (B) Cadres: 

(a) Foreign Service Board 

(b) Senior Departmental Promotion Committee 

(c) Junior Departmental Promotion Committee 

2.78. The composition and functions of these Committees/ Boards 
is regulated by Statutary Regulations, which are given below seria-
tim. 

(A) Fotr'eign Service Boord 

The Foreign Service Board consists of: 

(i) all Secretaries to the Government of India in the Mini-
stry of External Affairs; 

(ii) the Secretary to the Government of India in the Mini-
stry of Commerce; and 

(iii) the Joint Secretary to the Government of Lndia in the 
Ministry of External Affairs in-charge of Administration, 
who is Member-Secretary. 

2.79. The functions of the Foreign Service Board are to advise 
the Central Government on the following matters: 

Ji) All promotions in the Service upto Grade IV; 
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. (ti) Promotions to the Service from the "Indian' FOreign 
Service Bran.ch 'B' and the Indian Information Services, 
in consultation with the Commission; 

(iii) Grant of diplomatic status to officers posted in Indian 
Missions and posts abroad, whether members of the 
Service or not; 

(iv) Appointment of Charge d' Affaires, Acting HighC()mmis-
sioners and Acting Commissioners. Apart from the above 
items which relate to promotions and appointments, the 
Foreign Service Board also adVisds Government on post-
n~  ~n  and leave-cum ... transfers other than those 
of Heads of Missions & posts. 

(B) Senior Departmental ~C~ ~  

2.80. The Senior Departmental Promotion Committee consists 
of-

(i) The Additional Secretary or a JOiIJtSecretaory in the 
Administration Division and two Joint Secre-taries, or 
officers on Special Duty of rank not lower tban· that of 
Director, or Directors in the Ministry of External Affai!'s; 

,..- . -'.", 

(ii) A Joint Secretary, 9r an Officer on Special Duty of rank 
not lower than that of Director, or a Director in the-Minis-
try of Commerce; 

(iii) The Additional Secretary or a Joint SeC!'etary, in the 
Administration Division in the Ministry of External Affairs, 
who is the convener; 

(iv) In matters where the Union Public Service Commission 
is associated the Chairman cr a Member of the Commis-
sion so associated presides over the Committee, and the 
CQIllIllittee on such occasions consists only of officers of 
the rank of Joint Secretary or above. In other cases, the 
Additional Secretary, if present. presides, otherwise the 
senior-most Joint Secretary present presides. 

2.81. The Senior Departmental Promotion Committee advises the 
Controlling authority on the following matters:-

(i) to determine the s'.1it.ability for promotion of officers 
belonging to the Integrated Grades II and III of the Gene-
ral Cadre, Selection Grade of the Stenographers Sub-
Cadre, and Grade I of the Cypher Sub-cadre, to GTade I 
of the General Cadre of IFS 'B'; 
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(u) to determine the suitaoility for confirmation of officers: 
belonging to Grade I of the General Cadre, Integrated 
Grades II and III of the General Cadre, selection Grade· 
and Grades I, II and III of the Stenographers' sub-Cadre 
of IFS 'B'; 

(iii) to determine the suitability for promotion of officers 
belonging to Grade IV of the General Cadre and Grade 
II of the, Cypher Sub-Cadre, to the integrated Grades II 
and III of the General Cadre of IFS 'B'; 

(iv) to determine the jpUitability for promotion of officers 
belonging to Grades I, II and III of the Stenographers· 
Sub-Cadre, to Selection Grade, Grade I and Grade II as 
the case rmiy. be of that Sub-Cadre; 

(v) to recommend the grant of in,centiveawards to all officers. 
in the Ministry' of External Affai,rs, in accordance with 
any scheme. for the grant of such awards that may be-
prescribed by the Government from time ito time. 

(C) Junior Departmental Promotion Committee 
2.82. The Junior Departmental Promotion Committee consists 

of-

(i) Directorj> or Deputy Secretaries not exceeding two in 
number including the Director or Deputy Secretary in 
Charge of Administration (Personnel) in the Ministry of 
External Mairs; 

(ii) One Director 'or Deputy Secretary iil the Ministry of 
Commerce; 

(iii) Two Under Secretaries in the Ministry of External 
Affairs; 

(iv) The Director ~ Deputy Secretary in Charge of Adminis-
tration (Personnel) in the Ministry of External Affairs 
who is the convener; 

\ (v) The senior-most Director or Deputy Secretary present 
presides. 

2.83. The Junior Departmental Promotion Committee advises the 
Controlling authority on the following matters: 

(i) to determine the suitability for promotion of officers 
belonging to Grade' V OL the General Cadre, to Grade IV 
of that Cadre; 



a 
.(ii) to determiae tke suitahiltty for ~  of officers 

belomging to Grade VI of the GeneFal Cadre, to Grade V 
of that Cadre; 

!(iii) to determine the 'Suitability for (a) transfer of officers 
from Grade IV of the General Cadre to Grade II of the 
Cypher Sub-Cadre and (b) promotion of officers belong-
ing to Grade V and Grade VI ot the General Cadre, to 
Grade II of the Cypher Sub-Cadre; 

(iv) to determine the suitability for recruitment to Grade VI 
of the Indian Foreign Service, Branch 'B' of persons ap-
pointed 9n ad hoe ~. 

'."2.84. In addition to the above Boards and CGmmittees which deal 
:with recruitment, appointments"and promotions, a senior and junior 
:.stablishment Board have also been constituted to advise Govern-
.:ment en the posting aJld traufers of oftieers 01 the Indian Forest 
S!rvice (B) cadre (except Grade I). The composittion and functions 
~  these Boards is given below:-

!Senior EstablisJim.eftt Bo«.rt! 

. 2.85. The Senior Establishment Board consists of-

(i) the Additional Secretary or a Joint Secretary in the Ad-
ministration Division in the Ministry of :External Affairs; 

\(ii) two Directors or Deputy Secretaries including the Director 
or Deputy Secretary in Charge of Administration (Per-
sonnel) in the Ministry oil External Affairs; 

;(iii) a Joint Secretary or a Director or a Deputy Secretary 
in the Ministry of Commerce; 

,(iv) an Under Secretary in the Ministry of External Affairs; 

(v) the Deputy Secretary in Charge of Administration (Per-
sonnel) in the Ministry of External Affairs is the conve-
ner; 

(vi) the presiding officer is the Additional Secretary if present, 
otherwise the senior Joint Secretary present. But in the 
absence of the Additional Secretary or a Joint Secretary 
in the Administration Division in the Ministry of External 
Affairs, no Senior Board meeting is held. 

-The functions of the Senior Establishment Board is to advise the 
(Controlling authorIty on postings and transfers of officers who come 
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UfiIIier the pIolrview of the .senior ~ n  Promotiorl Committee.-

Junior Establishment Board 

2.86. The Junior Establishment Board consists ~ 

(i) Directors or 'Deputy Secretaries not exceeding two in 
number including the Director or Deputy Secretary in 
Charge of Administration (Personnel) in the Ministry of 
External Mairs. 

(ii) One Director or Deputy Secretary in the Ministry of Com-
merce. 

(iii) Two Under Secretaries in the Ministry of ~ n  

Affairs. 

(iv) The Director or Deputy Secretary in Chargeef Adminis-
tration (PersEJD1'lel) in the MiDi9try of External Affairs u 
the cort:vener. 

(v) The Senior-most Director or Deputy Secretary present 
presides. 

The function of the Junior Establishment Board is to advise the 
Controlling authority on postings and transfers of officers who come--
under the purview of the Junior Departmental Promotion Committee. 

J)epartmenur.l Promotion Committee for ex-cadre posts 

2.87. Departmental Promotion Committees have also been pro-
vided for in the case of ex-cadre posts in the Ministry i.e. posts in 
the Legal and Treatiel!: Division, Historical Division, External Affairs 
Library, etc. These have been formally constituted vide Office Order 
No. QIPAIII578-76-PF, dated the 19th December, 19710 (Appendi2c 
VIII). 

Nomination Of officers, to respective Committees and Boards 

2.88. The nomination of officers of the Ministry of External' 
Alffairs to the Senior Qommittee, the Junior Committee, the Senior 
Establishment Board and the Junior Establishment Board is made-
by the Foreign Secretary with the -approval of the Minister in the' 
Ministry of External Affairs. The nomination of the officer from 
the Ministry of Commerce is made by the Secretary of that Ministry' 
and with the approval of the Minister or in that Ministry. 

2.89. Asked why a representative of the Scheduled Castes ana: 
Seheduled Tribes is not included in the Departmental Recruitmentl 
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-Promotion Boards, etc. the representative of the Ministry of Exter.;; 
.nal Affairs hB;S stated during evi'Clence:-

"Sometimes they are on the Board and sometimes not. When 
our officers come back after the requisite seniority to be 
a member of the Junior or Senior Establishment Board, 
they are ~  to work either in the Political or in the 
Economic Division. They are very reluctant to serve on 
these Boards because it involves a certain amount of ad-
ministrative work. During the last six months, I had 
great difficulty in persuading my colleagues to serve on 
these Boards." 

'. 2.90. In a note submitted to the Committee, the Committee have 
been informed that, in accordance with the instructions issued by 
the Department of Personnel and Administrative Reforms on the 
subject, every effort is made to inclu<;ie"a representative of Scheduled 
Castes and Scheduled Tribes in the Selection Committees or Boards. 
'Officers belonging to Scheduled Castes and Scheduled Tribes of the 
requisite seniority are not available at Headquarters, where as a 
rule, the Committees or Boards meet. Another limitation is that 
. a large number of officers of the Ministry are posted abroad and this 
. reduces :Ilurther .the number of Sc;hduled Castes and Scheduled Tribes 
.' of requisite seniority available for being associated with the ~ 
mental Promotion Committees and Establishment Boards. The 
Ministry have further ~ while constituting Selection Committees 
and Establishment Boards in future, the requirement of including the 
representatives of Scheduled Castes and Scheduled Tribes would 
be kept in view. 

2.91. The Committee need hardly emphasise the desirability 
'ofineluding a &heduled Caste/Tribe Officer in the various Depart-
ment"l Recruitment/Promotion Boards/Conunittees constituted by 
the Ministry of External Aftairs so as to instil confidence in the 
Scheduled Caste and Scheduled Tribe t"mployees. In case, a Sche-
d~ d Caste/Tribe Officer is not available ill the Ministry of Exter-
nal Affairs for the purpose, a Schc(luled Caste/Tribe Officer ~ 

another Ministry jDepart1nent should be assodated with.1>uch .De,part-
~ mental Recruitment:Promotion &ards[Committees. 

G Recruitment of pass IV Staff and o3Sual labour 

2.92. During the course of evidence. the Committee have been' ~ 
':f(>rmed by the representative of the Ministry of External A ~ that 
there are 10 categories of Class lV staff in the Ministry of, Ex·ternal 
.Affairs and separate posters are being maintained fo!, ~ .~ I. category 



of, staff.· There are 294 permanent employees and 198 temporary 
eplployees including sweepers m the Ministry of External Affairs. 
Out of 294 permanent employees, there are 89 Scheduled Caste em-
ployees which works out to 30.3 per cent, and out of 198 temporary 
employees, there are 16 Scheduled Caste employees which works 
out to 8.1 per cent. There are 7 permanent Scheduled Tribe em-
ployees which works out to 2.4 per cent. 

2.93. The Committee have also been informed that all the casual 
1abourers which are recruited in the Ministry of External Affairs 
are registered with the Employment Exchanges. On the 1st Decem-
ber, 1963, 65 persons w&e appointed in Class IV posts, out of which 
53 posts were reserved for Scheduled Castes and Scheduled Tribes. 
Out of these, 10 vacancies were filled by Scheduled Castes but the 
Ministry of External Affairs could not fill up the remaining posts 
as the Director General of, Employment and Training had communi-
~ d  that only those casual and daily-rated labourers who had a 
service of' at least three years including broken periods of 240 days' 
unbroken service, could be recruited as peons. Future vacancies 
could also not be filled up as the persons belonging to the Scheduled 
Castes and Scheduled Tribes fulfilling the requirement of 240 days' 
broken service were not available with them. 

2.94. The Committee have also been informed during evidence 
that, in September, 1976, Government imposed a ban on the creation 
cl new Class IV posts and also on their recruitment. 

On the 27th July, 1976, the following revised instructions were 
issued in this regard:-

4'Enquiries are being received whether the ban applies to cer-
tain cases, namely appointment to posts of peons on com-
passionate grounds, appointment of casual labourers to 
regular posts, appointment of Sweepers etc. and to filling 
up the posts of peJns through the service cell of the Direc-
torate General. of Employment and Training and'its agen-
cies. The above points have been carefully examined and 
it has been decided that the ban agaifist fresh appointment 
to the posts of peons will apply in all the .above-mentioned 
cases. In other words, vacancies of Peons should not be 
at all filled up as the intention is to effect a physical reduc-:-
tion in the strength of peons." 

. 2.9S •. The Committee are distressed to note that all the vacancies 
reserved for Scheduled Castes and Scheduled Tribes even in Class 
IV posts could not actually be filled in hy Scheduled Caste and Sche-
duled Tribe oa.ndidates. The C ~  see no justification ill 
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Q bg 8 NIe '" tile one..r GenwaI of ~ ani ....... 
iac "'t only diose penoas wIlD bad a .-rite of at I-.t tine ,...,. 
iaeluding brokea periods or U8 days of iII"*eIl aenRe as asul _ 
_ Iy rated Iahourers could be recruited as peoII5 in Gevenaaeat 
DepariJDellts which had worked to the detrimellt of 'the SdledaW 
Castes and Scheduled TriRs. The Committee ...... d like the Miais-
try of External Affairs immediately to take up the matter with tbe 
Director General of Employment and Training so as to amend ~ 

ale so that aU the vacancies reserved for Sdteduled Castes and. 
StWuled Tribes are aetually filled in by them.. 

H. Exehange of vacancies reserved. for Scheel ... Cute. ... 
......... Tribes 

~ . The Committee haVe been informed that the number of Sche-
duled Castes appointed in the vacan.:!l.es raerved fur SchedaW 
Tribes and v1ce-t1t!TBCI. in the various categories of posts in tile ~ 
Vy of External Affairs and its subordinate oIices including Indian 
Miuions abroad since the year 1972, is as folJows:-

Mode of No. of No. de 
Year Particulan of Post Recruitment SdlednJed ~ 

Castes Tribel 
appointed candidaccs. 
intbe appointed 

vacancies in the 
reserved ~  

for raervedfor 
Scheduled Scheduled 
Tribe. Casta 

2 4 5 

1972 

197. 

1I?4- Grade IV of the IFS(B) Direct re-
cruitment , 

1,'15 (i) Junior Scale of Irs Do. 

(ii) III~ Grades II at In Do. 
of the S(B) 

..,,-6 

~ . The Ministry of External Mairs, in a Dote, have staW that 
there has been no OCCfIsion during the last 5 yean when a ~  

reeerved for a Scheduled Caste candidate has been filled by app0int-
ment of .. Scheduled Tribe candidate. There have been a few __ 
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.. where the vacancies reserved for Scheduled Tribe candidates have 
· been filled by appointment of Scheduled Caste candidates. The 
main reason for such inter-change is that such an inter-change :is 
permissible only in the third recruitment year of carry-forward of 
vacancies. In practice, inter-change of vacancies becomes 
possible only when a vacancy reserved for either of 
the communities having been carried forward for three successive 
recruitment years is to lapse. Any recruitment of Scheduled Castel 
Tribe candidates is first to be counted against tbe additional quota 
brought forward from the previous years in their chronolOgical 
order. If Scheduled Caste and Scheduled Tribe candidates are not 
available fo:t all the vacancies, the older carry-forward vacancies are 
filled first and the vacancies Which have been carried forward some-
what later are cMTied forward furtlrer. Thus, particular vacancies 
reserved for Scheduled Ttibes were carried over from year to year 
for three recruitment years. When Scheduled Tribe candidates are 
not lI-vailable even at thir stage, then these vacancies are filled by 
appointment of Scheduled Caste candidates. 

Z.,98. The Committee feel that ordinarily vacancies reserved for 
· Scheduled Castes and Scheduled Tribes shotdd be fiUed in by the 

candidates belonging to the respective communities only so that the 
need to fill in the vacancies reserved for Scheduled Castes by Sche-

· duled Tribes and vice-versa at the end of the third year of Carry-
forward of vacancies is obviated. The Committee would. therefore, 

~ suggest that aU possible efforts should be made by the Ministry of 
External Affairs to find Scheduled Caste and Scheduled. Tribe can-
didates for all the posts reserved for them. If. however, BUch candl-. 
dates are not available to fill all the reserved posts, then the ex-

· change of vacancies should be resorted. to in the very first year. 

\ 

:2228 IS-4. 



CHAPTER UI 

INDIAN :MISSIONS/POSTS ABROAD 

3.1. The Ministry of External Affairs have, in a note submitted: 
to the Committee, stated that posts of Ambassadors, High Commis-. 
sioners and generally of Heads of Missions are filled by the Central 
Government at their discretion by appointment of members of the· 
Indian Foreign Service or of other persons eminent in public life .. 
The Missions/Posts abroad are administered by the Ministry of Ex-
ternal Affairs. 

3.2. Appointments of diplomatic personnel abroad at lower· 
levels (i.e. posts other than Heads of Mission/Post) are made by· 
transfer of officers from the Headquarters of the Ministry of Ex-
ternal Affairs or from one Mission/Post abroad to another. The 
transfer is made on the recommendation of the Foreign Service 
Board or the Senior Establishment Board, as the case may be, de-
pending on the grade of the personnel. The recommendations of" 
the Boards are subject to the approval of the Minister for External" 
Affairs O!' the Deputy Minister depending on the grade. 

3.3. The Agenda for ~ concerned Board contains a list of the· 
officers at Headquarters and MissionsfPosts abroad in different 
grades who would be within the zone of posting, with details of 
previous po stings and other relevant personnel data. A roster is. 
also maintained listing officers at Headquarters showing the date on 
which they joined Headquarters on return from a posting in a Mis-
sion/Post abroad or the date of their appointment in the case of . 
newly-appointed ~ 

3.4. The concerned Board makes its recommendations for post-
ings/transfers to Missions/Posts abroad taking into account the" 
above details. 

3.5. The officers may also be deputed by the Central Government 
from equivalent services and' are appointed against cadre posts in. 
the Ministry of External Affairs such officers (who are not on the 
strength of the Ministry of External Affairs) are considered as being 
on deputation when posted to a Mission/Post abroad. The Ministry 
of External Affai'l's have also stated that since reservations are" 
already made when officials are initially appointed in their services 
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or posts, the question of making further reservations in Indian 
Missiens/Pests abread dees not arise. 

3.6. The postings ef efficers to. Indian Missiens/Posts abread are 
in the nature ef transfers within the Minist!y of External Mairs 
and net appeintments per se to. a categery er grade ef posts. Prierity 
in the matter ef pesting to. posts in MissiensfPosts abread to. Schedul-
ed Castes and Scheduled Tribes has net therefere, been provided for 
as a regular precedure ~ d under the reservatien provisio.ns. As 
the initial appeintments to. each grade and post themselves take into. 
acceunt reservatien previsiens, no. further reservatien in posting£" 
and transfers to. Missiens/Pests abread is required. ThUS, efficerE 
belenging to. Scheduled Castes and Scheduled Tribes are censideorec, 
fer pestings/transfers en the same basis as ether efficers in the 
rester. Theii" representatien in each grade is naturally reflected in 
the deplo.yment ef diplematic persennel in the Indian Missiens/Pests 
abread. 

3.7. With regai"d to. the questien ef previding reservatiens in the 
pestings abread, the representatives ef the Ministry ef Extemal 
Affairs have, during the ceurse o.f evidence, stated:-

"As things stand new, it will be rather difficult fer us to. have 
a policy ef reservatiens fer pestings abroad. As I have 
said earlier, thCi"e are a number ef criteria. We have get 
to. take into. acceunt the languaS2 ability, state ef health 
and o.ther persenal facters. In seme cases, they want to. 
go. abread en cempassienate greunds, they ask specifically 
fer certain pests. Whether it is a Scheduled Caste er nen-
Scheduled Caste pest there is no. difference, we treat them 
all alike so in erder to. carry all these varieus criteria, it 
will be rather difficult to. keep reservatien fer pestings 
abread." 

3.S. The positien with regard to. the pesting ef categeries ef o.fficers 
and staff in the Indian Missiens/Pests abread, as en the 1st January, 

1976 is as fello.ws:-

Category 

Grade I  . 
(IFS) 

No.ofofficen 
staff posted 
abroad 

2 

II 

No. of 
Scheduled 
Castes 

3 

No. of 
Scheduled 
Tribes 

4 



Grade II 
(IFS) 

Grade III 
(IFS) 

Grade IV 
(IFS) 

IFS . 
(Senior Scale) 

IFS . 
(Junior Scale) 

Grade I 
(IFS-B) 

'-

Integrated Grades II & III oflFS-B 

Grade IV oflFS 'B' (Assistants) . 

Gra-le V oflFS 
"B" (UDC) 

Grade VI ofIFS 
"B" (LDC) '" 

Cypher sub·cadre 

Personal Secretaries 

Senior PAs 

Personal Assistants 

Stenographers 

Information Officers . 

Information Service 
(Ex-cadre posts) 

Ex-cadre posts, Class II, Gazetted 

Ex-cadre posts, Class II, non-Gazetted 

Class III posts 

Class IV posts 

Other Class III employees 

Other Class IV employees 

46 

2 3 4 

12 

51 >2 

47 

129 14 5 

26 4 

71 >2 

162\ 10 2 

444 14 

40 4 

85 4 

95 

76 

50 

23 1 15 

47 
12 

15 

10 

13 

II 

9 

22 

7 3 

3.9. Asked whether there is any change in the emoluments when 
an officer is posted abroad, the Committee have been informed that 
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when an officer is sen'!; abroad, he draws his salary as defined under 
the Rules. In addition, he is entitled to free furnished accommoda-
tion and children education allowance for his children. Above all, 
he is given foreign allowance which varies from station to station 
to compensate for the cost of living between the Headquarters 
(Delhi) and the place of postin'g. 

3.10. The Committee note that the posts of Ambassadors, High 
Commissioners and Heads of Missions/Posts abroad are filled by the 
Central Government at their discretion by appointment of members 
of Indian Foreign Service or of otber persons eminent in public 
life. The Committee suggest that the Ministry of External Affairs 
should consider the feasibility of providing reservations for Sche-
duled Caste a.ud Scheduled Tribe persons in the appointments of a1Jj 
diplomatic personnel in the Indian Missions I Posts abroad. 

3.1L The Committee are ~ of the view that the c1aims __ 
Scheduled Caste and Scheduled Tribe tlIIlployees should be con-
sidered favourably at the time of making postings jabroad, to enable 
them to acquire the experience of working in the Missions abroad 
as their stay in a foreign COlDltry for a co..,le of years will, by 
itself, be a very useful e:qJerience for the Scheduled. caste and 
Scheduled Tribe employees and will help them a lot in broadening 
their outlook and bringing them up' socially and economically. 



CHAPTER IV 

STAFF STRENGTH AND SHORTFALLS 
A. Staff strength land shortfalls 

4.1. The Ministry of External Affairs, in a note submitted to the 
Committee, have stated that the orders regarding reservations for 
Scheduled Castes and Scheduled Tribes have been made applicable 
to different grades and posts from different dates, depending on the 
date when the post came into being and also the date from which 
the mode of recr\litment called for reservation. In respect of the 
India,n Foreign Service, the reservatiop orders have been made 
applicable from the 26th January, 1950. The staff strength in the 
Ministry of External Affairs. showing date and group-wise posts to 
which the reservation orders became applicable, as on the 30th 
June, 1972, has been stated to be as follows:-

48 
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4,2, The staff strength in the Ministry of External Affairs and 
its Subordinate offices including Indian Missions abroad as on the' 
1st June, 1976 has been stated to be as follows:-

Category of Post 

I. Group 'A', , , 
(IFS &: IFS 'B' Cadres) 

2. Group' A' • • 
(Others) (Ex-Cadre) 

3, Group 'B' , 
(IFS'B' Cadres) 

4, Group 'B'. . 
(Others) (Ex-Cadre) 

5. Group 'C' , 
(IFS 'B' Cadre) 

6, Group 'C', , 
(Others) (Ex-Cadre) 

7. Group 'D', , 
(Other than Sweepers) 

8. Group 'D' (Sweepers) 

9. Group 'A' 

10. Group 'B' 

II. Group 'C' 

12. Group'D' 
(Other than Sweepers) 

13. Group 'D' 
(Sweepers) 

Number of Percentage of 
Total 
No, of Scheduled Scheduled Scheduled Scl-eduled' 

employees Castes Tribes Castes Tribes 

2 3 

MINISTRiY 

115 

59 

45 

123 9 

85 

34 33 

SUBORDINATE OFFICES 

10 

34 

378 

III 

2 

65 

25 

4 5 6 

18 7'4 3'3 

II 0,6 

18 

7'3 

7 20'9 2' 

97 

5'9 2'9 

12 

2 

2 6'9 

4.3. It has been stated that the following recruitments have 'Deem 
made in the Ministry of External Affairs and its Subordinate offices, 
including Indian Missions abroad during the period from 1973 to 
1975:- ~ _ ;. _ ~ 
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4.4. Explaining the reasons for shortfalls in the appointment of: 
Scheduled Castes and Scheduled Tribes in the Ministry of External-
Affairs and its Subordinate Offices, the Ministry of External Affairs-
have stated that in the appointment of Scheduled Caste and Sche--
duled Tribe Officers, shortfalls have arisen mainly because of the-
lack of availability of suitable candidates in the reserved categories. 
The discretion and responsibilty for selecting officers from the re-
served categories in regard to posts filled by open competitive 
examinations rests with the Union Public Service Commission and 
for some grades with the [nstitute of Secretariat Training and 
Management or with the Subordinate Services Commission. In 
recent years, the vacancies reserved for Scheduled Castes and Sche-
duled Tribes have almost been fully uti¥sed i.e. suitable candidates-
in the reserved categories have been available. However, inade-
quate representation in earlier years, due to non-availability of 
suitable officers in the reserved categories has, in some 'grades, led 
to a cumulative shortfall. This factor is taken into account in 
current vacancy calculations and all eligible officers belonging to -
the reserved categories are considered so that all efforts are made-
to utilise the quota reserved for them. By following the prescribed 
procedure for dereservation and carry-forward of vacancies, it is-
ensured that the shortfall, if any, in a particular grade is taken into 
account on the next occasion when recruitment is made. 

4.5. Asked why there was a big shortfall in Class II posts, the' 
Committee have been informed that there are 1380' posts of Section 
Officers and Assistants. Upto -1970', the direct recruitment for -Sec-
tion Officers has led to the representation of 2.8 per cent for both 
Scheduled Castes and Scheduled Tribes and from 1971 onwards the-
representation of Scheduled Castes and Scheduled Tribes is' 23 
per cent because the direct recruitment picked up greatly during 
this period. The Committee have been further informed that tlie 
recruitment has been made by the Union Public Service Commis-
sion and it is possible that suitable candidates might not have oeen 
available. 

4.6. Asked as to what action is taken if the Union Public Service 
Commission is not in a position to recruit the required number of 
Scheduled Castes and Scheduled Tribes, the Ministry of External 
Mai.rs have stated that the reserved vacancies if not filled oy 
appointment of candidates belonging to the reserved categories are 
carried forward in accordance with the instructions issued by the 
Department of Personnel and Administrative Reforms. If ~ pres-
cribed number of reserved category persons are not available for-
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a period of three ~ the vacancies are dereserved with the· 
aPl'roval of the 1>epartment of Personnel and Administrative Re-
forms and thereafter the candidates not belonging to the reserved 
categories are nominated by the the Department of Personnel and 
Administrative Reforms. The Ministry of External Affairs have' 
further stated that during the last five years, the contingency of 
dereservation of vacancies arose only in 1976, when two posts re-
served for the Scheduled Tribes have been dereserved witn" the 
approval of Department of Personnel and Administrative Reforms. 

4.7. The Committee regret to note that there is a big shortfall in 
almost all categories of posts in the Ministry of External Affairs and' 
its Subordinate Offices .including Indian Missions abroad. The re-
presentation of Scheduled Castes and Scheduled Tribes in Group A~ 

posts in the Ministry of External Affairs is only 1.4 per cent and 
7.3 per cent respectively while I the representation of Scheduled 
Castes and Scheduled Tribes in Group 'B' posts is 4.5 per cent and 
0.6 per cent respectiively. Even in ''Group 'C' posts, the representa-
tion of ~ d d Castes and Scheduled Tribes is no better. It· is 
only 7.5 per cent for S-cheduled Castes and 3.0 per cent for Sche-
duled Tribes. Similar is the position in respect of Subordinate' 
Offices attached to the Ministry of External Affairs. Considering' 
these heavy shortfalls, the Committee cannot but conclude that ex-
tant orders on the subject are neither being followed in letter and' 
spirit by the appointing authorities nor is adequate attention being 
paid unless concerted efforts are made by the Ministry of External 
Affairs and other appointing authorities, the shortfalls in the repre-
sentation of ~ d d Castes and Scheduled Tribes cannot be 
wiped out. The Committee, therefore, urge the Ministry of Exter-
nal Affairs to ensure that reservation orders are rigidly follow-
ed so that all the reserved vacancies for Scheduled Castes and' 
Scheduled Tribes are actually filled in by them and that shortfalls 

are obliterated as early as possible. 

B. In-service. Training for Scheduled Caste and Scheduled Tribe' 
employees 

, 4.8. The Ministry of External Affairs, in a note submitted to the 
Committee, have stated that no exclusive in-service training for 
Scheduled Caste and Scheduled Tribe employees is imparted by 
them. The training facilities arranged by the Ministry are made 
available to officers in the reserved as well as unreserved cate-
gories. As a guideline, however, the special training needs of Sche-
duled Caste and Scheduled Tribe trainees, whenever they arise,:. 



58 

.,are taken note of and met. Officers belonging to Scheduled -Caste 
and Scheduled Tribe are nominated in preference to others for 
training courses conducted by the Department of Personnel and 
Administrative Reforms whenever there is a specific indication to 
this effect, given by that Department. 

4.9. In a subsequent note submitted to the Committee, the M"m-
istry of External Affairs have stated that a full-fledged Career Man-
agement and Training Cell was created in the Ministry in April, 
1973 for the purpose of arranging the participation of the Ministry's 
personnel in training programmes. The details of training courses 

·.conducted during the period from 1973 to 1976 are given below:-

Year No. of training courses in which Ministry 
participated 

1973 5 

1974 20 

4.10 Most of these programmes have been arranged by the Insti-
tute of Secre_tariat Training and Management of the Department of 
Personnel and Administrative Reforms, and some by the Indian In-
stitute of Public Administration. In addition, the Indian Institute 
-of Foreign Trade has also arranged some training programmes in 
which personnel from the Ministry of External Affairs have partici-
pated. 

4.11. The total number of employees nominated to these training 
eourses and the number of Seheduled Caste and Scheduled Tribe 
. officers among them is as follows:-

Year 

1973 . 

1974 . 

1975 . 

1976 • 

No.oftrai-
nees 

6 

47 

21 

23 

No. of trai- No. of trai-
nees from nees from 
Scheduled Scheduled 

Castes Tribes 

4 3 

2 2 

3 
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4.12. The training imparted in the courses for junior and middle-
level officers relates to management, office supervision and procedure, 
maintenance iof records, export promotion, etc. For other levels, 
e.g. stenographers and clerks, typewriting and stenography are also 

included 

4.13. Asked the reasons for decrease in the number of Scheduled 
Castes and Scheduled Tribes trainees from year to yea'!", the Com-
mittee have been informed as follows:-

"It is difficult to give you any hard and fast reason but the fact 
is that sometimes it so happens that a Scheduled Caste 
officer whom we are nominating is considered well above 
the average' and the Head of the Division does not want 
to relieve him. In some other cases,before an officer goes 
fOl" training, his name comes up for foreign 8iillilignment and, 
therefore, he does not like to go on training. But I am 
endeavouring to see that more of thelile people should go." 

4.14. The Committee are unhappy to note that no in-service tra-
ining programme has been arranged by the Mini5ltry of External 
Affairs exclusively for the Scheduled Caste and Scheduled Tribe 
employees. Even when some officers of the Mini5ltry of External 
Aft'airs 'have been deputed for training, the number of Scheduled 
Caste and Scheduled Tribe officers is insignificant. The Committee 
suggest that in-service training programme for Scheduled Caste and 
Scheduled Tribe employees should be arranged on a regular baiilis 
so as to improve their standard of work and also their chances for 
selection to higher categories of posts. 

4.15. The Committee also understand that the Government of India 
issued instructions as early as on the 26th March, 1970 to the effect 
that in order to improve the chances of Scheduled Castes and Sche-

duledTribe& for ~ to the hi&her catel(odes of poets, d ~ 

should be provided, with more opportunities for atteadiRg aemiaan/ 
Symposia/Conferences, etc. In their orden dated the lith NOYeDl-
her, L971, while emphasising the need for more intensive training 
to directly. recruited Class I officers belonging to these communities 
along with. other officers needing such help, the Government of India 
advised all the Ministries/Departments to nominate a considerably 
large number. of S ~ d Caste and Scheduled TMbe officel's for 
training programmes run by various Department.; aad Training In-
stitutions. For this purpose, the n ~ n  were ad-

vised to chaw a phased programme and to I ~ down a time limit, say 
three. years, within which training of such ~ .in, appropriate 
fields should be completed. The Ministry of Extemal Affairs have 

2228 LS-5. 
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though set up a Career Management and Training Cell for the ~ 

~ ~ ~ ~ participation of the Kinistry's personnel in 
~ ~~ ~ april, 1913 but have aet drawn up a phased 

~~ ~  ttle miD:ioIJ of their ~  beloRging to Scheduled 
~. ~  ~~ TriilJes. Only ten Scheduled Castes and five 
Scheduled Tribe officers have been nominated to the various courses 
during the period from 1913 to 1916. The Committee wou\d like the 
Miaistr)r of ExtenaalAl'airs to draw u.p a ~~ nd phased pro-
gramme forthwith for the training of officers ~ ~n n  to the S ~

doled Castes and Scheduled Tribes in order to· give them adequate 
~~~ ~~ n  ~  to compete for an4 ~  .. lWrher responsi-
~~ ~ in, ~.  poI.ts in d,ue course. 

C. ANNUAL STAT~  

.~~. Under ~  in$tructions issued by the Cabinet Secretariat 
~ n  of. ~~nn  and Administrative Refol'IIls), two state-

n~  one sl10willg the total number of Government servants in the 
~~~ of ~ ~~  aft6lU'$ and its Subordinate offices including 
Indian Missions abroad and the number of Scheduled Castes ,and 
Schedllled Tribes 'aqlOngst them as on the ht ~  of a year and 
the ~  showing the I;>articqlars of rec;:rUitp1ent ~ ~  d.U$g a 
'calendar year and the number of n ~ ~ d b¥ the Sche.dWed 
Castes and Scheduled Tribes were reqWred. to be sent to that Oe-
partment. latest by the 1'st March every ~ . '  . 

4.17. During the course of evidence, the Committee ,have ~ n Ul-
formed by the representative of the:Mmistry oCtitemal Affairs 
that the last report was sent by the Ministry of External A ~  

the Department of Personnel and Administrative Refonns on the 
22nd July, 1976 showiJ.lg ~  position as ~ th, ~ n~  1976 . 
. Asked whether the n n~ of ~~  anq A~ ~ .  

~ ~ had . . ~ ~ ~I n  ~~  ~~  ~~~~  ~ C~

~ ~ ~ ~d ~~ . ~ . ~~~ ~ ~  
':reci!ived'Smrie COtIiments on these- n~ . 1!JAt ~~  
and ~  ~ n~ ~ n n~d ~ n ~  t?( ~~ . ~ .  

-:. 4.18. In ~  ~  Ii- ~ n ~  aD.I\ual statements sent by 
, ~  S~ ~d .  ~~ W'J;@ first. examined by the Ministry of ilx. 
, ~ ~ ~ b¢lr4it ~  the same to tile l)epartment of 

~  ~d. ~ n~ .  ~I  ~ 'D8p'DeM'ltatWe of the 
~ of, ~. ~ cturing the courae of evideDCle bas sta\ed 

~ ~ .  

"' .... ~. ~  got ~ ~ ~ . ~S . ~ ~~ .¥g .. W,e, I ~  
. ~  to maintain ~ ~ I ~ n ~ ~~ i,n ~ .  of 

~ 'oiftc.es, also, ~n~ we \l.avE; .~n~~ n  ~ ~ ~ ~  



61 

.of our. aDllity. &.t I would 1ik..e to say (rapkly ti).ljt I ~~

self is DDt satisfted that best ~  ~  ~.~ n d~ to 
ensure that the ~  pFesctibed . have in factbeeh main-
t.ained by all ~  Regional PasSJ?ot't ~.  ". ./ 

. 4.1,9. The, CoDlrniHee I;t;glet tc) no.fitp ~ ~ tJ;ae ~ IA ~~ 
:regarding ~n  etc: of S ~ d ~. ~ ~~~ ~ 
.... the presmbed forms, as on the 1st January, 1976, were sent by 
the Ministry of External Affairs to, the Cabinet Secretariat ~ 

ment of Personnel and Administrative Reforms) on the 22nd July, 
1976 although these should have been sent to them latest by the 31st 
March, 197G. The Committee also regret to note that the returns 
prescribed by the Department of Personnel and Administrative Be--
forms have not been maintained by all the Regional Passport Offices. 
The Committee would like the Ministry of External Affairs to en-
sure that, in future, these statements are prepared on the prescribed 
forms and are submitted to them by all its Suborcllnate Offices as 
soon as after the 1st January of the following year and latest by 
the 1st March of that year as laid down in the Cabinet Secretariat 
(DepartmeDt of Personnel and Administrative Reforms) O.M. No. 
17/3f1O-ESTT(SCT), dated the 1st January, 1972. Failure to ~ 

mit the statements in time should be regarded as a seri0115 lapse on 
the part of the Heads of the Subordinate Offices attached to the 
Ministry of External Affairs. 

4.20. The Committee would also like to suggest that these annual 
'5tatements on receipt by the Ministry of External Affairs should be 
critically examined and analysed so that prompt and effective mea-

sures may be taken to remove the deficiencies noticed. 

D. Annual Reports 

4.21. In a note submitted to the Committee, the Committee have 
been informed that no mention has so far been made in the annual 
Report of the Ministry regarding recruitment, promotion, dereserva-
tion of ~ n  and supersession of Scheduled Castes/Scheduled 
"Tribes. However, fig!l.reS are supplied to the Department of Penon-
Del and Administrative Reforms and the Commissioner for Schedul-
.~ Castes and Scheduled Tribes through periodical returns and as 
and when cane;d for by them. 

4.22. In reply to a question, the Committee have been informed 
·during the eOU!"Se of evidence that the decision of Government to 
include a note on the adivities of the Implementation Cells in the 
Annual Reports of the concerned Ministries/Departments was issued 
on the 28th ~ 1976 and these orders. would come into operation 
men year. 
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4.%3. The Committee desire that. the l.iaison OfIicer in the Minis--
tty' of External Aftairs will take note of· the orders of ibe Govem-
mentin this regard and will ensure that a note on the recruitmen4 
'promotion, dereservation of vacancies and supersession of Schecluled 
Castes and Scheduled Tribes in the Ministry of bternal AJfairs anell 
it, Subordinate Offices including Indian Missions abroad will be in-
cluded in the Annual Report of the Minstry from 1977 and onwards.. 



CHAPTER V 

MISCELLANEOUS 

BedressaI of grievances of Scheduled Caste and Seheduled T ~ 

Employees 

5.1. In a note submitted to the Committee, the Ministry of Ex-
ternal Affairs have stated that representations, if any, received from 
"Officers belonging to Scheduled Castes and Scheduled Tribes regard-
ing non-implementation of orders regarding reservation and other 
concessions provided for are processed by the concerned Personnel 
Section which is advised by the General Administration section in 
these matters. Thereafter, the representations are put up to the 
. Bead of the Depart;rrient and if necessary to higher levels for orders. 
The Department of Personnel and Administrative Reforms is also 
consulted whenever required. 

5.2. The Committee suggest that separate registers for registering 
:the complaints/representations received from the Scheduled Caste 
and Scheduled Tribe employees should be maintained by the Person-
nel Sections of the Ministry of External Affairs and also in the Sub-
ordinate offices attached to the Ministry of External Affairs. The 
Committee would also suggest that a precise procedure should be 
laid down by the Ministry of External Affairs to deal with such com-
.plaints/representations. The registers should at least be quarterly 
checked by the Liaison Officer to ensure that all such complaintsl 
representations are propedy and expeditiously dealt with in the 
Ministry of External Affairs and its subordinate oftlces. 

NEW Dnw; 

November 14, 1977 

Kartika 23, 1899 (S). 

SURAJ BHAN 

Chairman, 

Committee on the Welfare of 

Scheduled Caste" and Scheduled Tribes. 
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APPENDIX I 

(Vide Para 2.3 of the Report) 

No. 779-GA/61 

GOVEBNMJn(T ~. INDIA 

MINISTRY OF EXTERNAL AFFAIRS 

New Delhi, dated the 15th Dec., 1961 

17th Agrahayana, 1883 (Sake) . 

NOTIFICATION 

In exercise of the powers conferred by the proviso to article 309' 
of t\l.e C ~  the President hereby makes ihe following. 
rules·, na.tnel,: ....... 

CHAPTER I 

GENERAL 

1. 81&twt tide a;td commencement.-(1) These rules may be-
called fhe hl:Ran Fbteign Service (Recruitment, Cadre, Seniority 
and ProftiotiMl) lfuies, 1'961. 

(2) Th%' shall ~ into force with effect from the first day of 
J\pfu, W62. 

2. DejlWitiOM.-(1) fn these I'lIles, unless the context otherwise 
reqU\1Ie'&-

(a) "CacUe P08t" ~ a post ineluUd m Ute cadre of the 
Service and includes a temporary post which forms a 
temporary addition to the cadre; 

(b) "Commission" means the Union Public Service Commis-
sion; 

... ~ ~ n  means a person appointed to the Service 
on probation; 

~ "Bemce" ine8fts the Indian Foreign Serriee BnIiIa:h 'A'. 

(i) : Ml ~ d  1Med ii\ ~  rules and not dehed &rin 
shall have the same meaning as in the Indian Foreign Service 

~  Leave, Compensatory Allowances and other conditions of 
S ~  Rules, 1961. 

;Aa amended upto -31-1-1976. 
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3.. Controlling A T .~ The Ministry of External Attain in 
the Government of India shall be the Controlling Authority of the 
Service. 

4. Ji'oreign Service Board.-(1) There shall be constituted a 
Board called the Foreign Service Board. 

(2) The Foreign Service Board shall consist of, 

(i) all Secretaries to the Government of India in the n ~ 

tty of External Affairs; 

(ii) the Secretary to the Government of India in the Minis-
try of Foreign Trade; and 

(iii) the Joint Secretary to the Government of India in the 
Miiiistry of Jl;xtemal Affairs in charge of A<1m!nistration, 
who shall be member secretary. 

(3) Any three members of the Board shall constitute the 
quorum. 

5. Functions of the Foreign Service Boo.rd.-(1) The functions 
of the Foreign Service Board shall be b advise the Central ~ 
ment on the following matters: 

(i) Postings, transfers, and leave-cum-transfers other that1 
those of Heads of Missions and Heads of Posts; 

(ii) all promotions in the Service upto to Grade IV; 

(ill) promotiofti to the Service from the Indtm Foreign tier· 
viCe J!raneb 'S' and the Indian Information Servfues, in 
cohsultatieft with the CoihmiisioD; 

(fv) grailt of diplomatic status to ofticei's postea in indiail 
1lISsi6Jiii and ~  abroad, wllether !nem'" of \he S ~ 

vtee or Dot; . V'·'" ~ 

tv) appoiiitmeht of Charge d'Affaires, Acting High. C ~ n . 
sioners aiid Acting Commissioners. 

CHAPTER Ii 

CADRE, APPOINTMENT AND PROMOTION TO CADRE pOSTS 

6. C ~ of the cadfe.-(1) There !lhatl be eonstituted a 
tadi-e !at tlii ~ . 

(2) The strength and composition of the cadre 8Ilall ~ as deter-
mined by the Central Government from time to time. 
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(3) The Central Government shall at the interval of every two 
years re-examine the strength and composition of the cadre and 
may make such alterations therein as it deems fit: 

Provided that nothing in this sub-rule shall be deemed to affect 
the power of the Central Government to alter the strength and 
composition of the cadre at any other time. 

(4) The cadre shall be constituted in the time scales and grades 
specified in rule 4 of the Indian Foreign Service (Pay, Leave, Com-
pensatory Allowances and Other Conditions of Service) Rules, 
1961. 

7. Central Government to make appointments to cadre posts.-
All appointments to the cadre posts in the Service shall be made 
by the Central Government in accorflance with the provisions of 
this Chapter. ' 

8. Power to abolish posts or hl>ld posts in abeyance.- (1) The 
Central Government may abolish or hold in abeyance any perma-
nent cadre post: 

Provided that no such post shall be abolished or held in abey-
ance, if an officer is already confirmed against such a post and the 
said officer is not simultaneously provided with a lien on a similar 
or higher post. 

(2) The Central Government may abolish or hold in abeyance 
at any time any temporary cadre post. 

9. Appointments to cadre posts.-Posts of Heads of Missions, 
and of Heads of Posts in countries where there are no Heads of 
Missions may be filled by the Central Government at its discretion 
by appointment of members of the Service or of other persons. 

10. Deputation of members of the Se1'Vice.-(l) The Central 
.Government may at any time depute a member of the Service to 
a post equivalent to or higher than that held by him in the Service, 
in the Indian Administrative Service, the Indian Frontier Adminis-
trative Service, the Indian Foreign Service Branch 'B' or any other 
Central Service Class I. A member of the Service to be deputed 
shall be held against a post in the deputation reserve: 

Provided that-

(1) the period of deputation shall not exceed· three years in 
the first instance although the Central Government may 
extend the same by further periods of upto three years 
ata time; 
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(ii) the Central Government may in consideration of the 
deputation, appoint, in exchange, against an equivalent 
cadre post, an officer from the service to which the mem-
ber of the Service has been deputed. 

(2) The Central Government may at any time depute a member 
1)f the Service to a post equivalent to or higber than that held by 
him in the Service to serve under an international organisation or 
a foreign employer. A member af the Service so deputed shall be 
held against a post in the deputation reserve: 

Provided that the period of deputation shall not exceed three 
years in the first instance, although the Central Government may 
.extend the same by further period of upto three years at a time. 

(3) The Central Government may, if it is satisfied that no 
suitable member of the Service or of the Indian Foreign Service 
Branch 'B' is available to fill a particular cadre post, appoint there-
to for a period not exceeding three years an officer of any of the 
~  mentioned in sub-rule (1) of rule 00, even though no mem-
ber of the Service is sent, in exchange, on deputation to that service: 

Provided that if the Central Government is still satisfied that 
no suitable member of the Service is available at the end of the 
above period they may extend the appointment for a further period 
of upto three years. 

11. Cadre posts to be filled by members of the Sennce.-Save as 
provided in rules 9 and 10, every cadre post of the Service shall 
be filled by a member of the Service. 

12. Appoin.tments and promotions of super time .cede posts.-
(1) Except as provided in rule 9" there shall be no direct recruit-
ment to Grade IV or any higher Grade of the Service. 

(2) PromotionS of Grades I, n and TIl of the Service shall 
be made on merit from' among . members of the Service .holding 
posts in the next lower grade. 

(3) Promotions to Grade IV shall be made by selection on merit 
,frdm among officers of the Service in the Senior Scale: 

Provided that where a member of any ~  service is holding 
a·,cadre post in the Senior Scale of the Service under sub-rule' (1) 
or sub-rule (3) of rule 10, the Central Govenunentmay promote 
the officer to hold a Grade IV post of the Service. 
. ..' . - . -. . 

.' 
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.. '13. Appointment to SenihT Scale p6sts.-(l) There shall be no 
direct recruitment to a cadre post in the Senior 8eale of the 
8ervtee. 'I . 01:.,[ -lit 
(2) Such number of posts in the senior scale of the Service as 

do not exceed fifteen per cent of the senior scale and higher posts 
in the cadr-e (excluding one-half of the posts of Heads of Missions! 
Posts, but includIng the leave reserve and deputation reserve if 
any) shall be filled in consultation with the Commission by pro:no-
tion on the basis of merit from among officers of Grade I of the 
Indian Foreign Service, Branch 'B' who have completed not less 
than three years of service iii that grade: 

Provided that no such officer shan ordinarily be considered for 
promotion under this sub-rule if, on the ~  day of January of the 
year in whieh the meeting of the Departinental Ptomotion Com-
mittee; which is competent to consider such promotion, is held, he 
has attained the age of 55 years. 

(3) All other posts in the Senior seale of the Service shall be 
filled' by promotion on the basis of seniority-cum •• fitne9S from n .~ 

officers in the Junior Scale of the Service who have been confinned 
in that scale, subject only to the provisions of rule 10. 

(4) Notwithstanding the provieions of ~  (8), such num-
ber ot posts in the senior scale of the Service 118 do DOt 8reeetl 
,.ix per cent of the senior scale and higher posts which were exist-
ing in the Gadfoe Ob tl\\! 1st day o!January, 1968, (excluding one-
J\iltf of ~ poste of HeNs of SS ~  but including the; 
leave reserve and deputation ~  if any) ~  be filled iJi con-
sultation with the Commission by promotion on the basis of merit 
from atbotig such oftiCers of the lhdian Foreign Service who are not 

~ members of the tnttan FOreign SeRrice, Branch 'A', of 
Branch 'B', and have completeQ ~  less than six years of service 
in any poet or posts not kJ'\WI' than that ef an Information Oftlcer: 

PtbVided that no sucb Officer Shiltl. orQiD8iily be considered for 
promotion under this sub-rule if on t1ie 1ft day of January of the 
year m whiCh the Ibeeting of the ~  Pri)motion Com-
mittee, which Is eompetebt ttl consider sueB. promotIOn is held; he 
has attained the age of 55 years: 

Pfti\"ldect fGrtltft that Ii' ptoliloUOll 1iIlW thia I ~  sJW) be 
INldll! Iftet the: lilt .ay Of ~  11m. 

14. Appointments to ;Untor scale posts.-8ubject to the provi-
siona of rWe 10 all recruitment to a cadre post in the Junior Seale 
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of the Service shall be made on the results of an open competitive 
examination held by the Commission in accordance with suCh 
regulations as the Central Government may from time to time make 
in consultation with the Commission. 

CHAPTER III 

FIXATION OF SENIORITY 

15. SenioTity.-(1) Officers already appointed to the Service be-
fore the commencement of these rules shall retain their seniority 
as in the Gradation List in force immediately before such com-
mencement. 

(2) The year of allotment of an officer recruited to the Service 
on the results of an open competitive examination held by tbe 
Commission, whether before or after such commencement, shall 
be the year following the year in which the said examination was 
held. 

(3) The interse seniOrity of officers recruited to the Service on 
anyone occasion in accordance with rule 14 shall be' in accordance 
with the meh"t list compiled by the Commission. 

(4) When an offiter is promoted to the Senior Scale of the Ser-
vice in accordance with sab-rule (2) or sub-rule ~ of rule 13, 
he shall be given a year of allotment as follows:-

(i) if he is promoted from Grade I of the Ihdian Foretgn 
Service Branch 'B' one corresponding to a dMe three 
years prior to the date from which he was continuously 
holding a post in Grade I of the Indian Foreign SerVice 
Branch 'B' or an eqwvalent or a higher post; 

(ii) if he is promoted from the Inciian InformaUon Service&-
one cOITespom!ing to a date from wbieh Be was conti· 
DBOusly holding· a post it1 tee Indian InfermBaon Se!". 
vices in a capacity DOt loWer than that of an lDfomlatiGn 
Officer. 

Praride1 tfJ8t ct&uses (i) and (n) -sball not to apply .. to make 
~ pIuiDcited ofBcer serrlor to any otbet oftbter ~ uitder 
sub-rule (2) or sub-rule (4) of rule 13 on an earlier occasion, md 
in the event thai thia OCCIUS, the year of alloUnent shall be tn· 
creased to that of the lower officer in the Gradation LiSt promoted 
under sub-rule (2) or as the case may be, of sub-rule (4), of rule 
13.; . 
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Povided further that the year of allotment so determined shall 
. not be earlier than the year, 8 years preceding the date of actual 
promotion. 1 f 

(5) As between direct recruits and promotees inteT se seniority 
shall depend on the year of allotment. When the year is the same, 
it shall depend on the date of appointment in the year on which 
the year of allotment is based. When the date of appointment is 
the same, the direct recruit or recruits shall be senior. 

CHAPTER IV 

PROBATION AND TRAINING 

16. PTobation and tTaining of diTect Tecru.its.- (1) An officer 
.. appointed under the provision of rule 14 to the Junior Scale of 
the Service shall be on probation for a period of two years, during 
-which he shall be required to undergo such training and pass such 
examinations as maybe prescribed by the Central Government 
from time to time. 

(2) The Central Government may discharge from the Service 
forthwith any probationer who may be found unsatisfactory during 
the period of probation or who fails to complete satisfactorily the 
prescribed course of training or to pass the prescribed examinations 

(3) The Central Government may at its discretion, extend the 
. period of probation for such period as it may deem fit. 

(4) On satisfactory completion of his probation, an officer may 
be confirmed in the Service. 

17. PeTiod of probation of pTomotees.-(I) An officer promoted 
to the Senior Scale of the Service under sub-rule (2) or sub-rule 
(3) or sub-rule (4) of rule 13, shall be on probation for a period of 
two years from the date on which he is so promoted. 

(2) At the end of the period of probation, if the Central Gov-
'ernment considers that the work of the officer has been satisfactory, 
he may be permitted to contiQue to officiate in the Senior Scale of 

. the Service or be confirmed against a permanent vacancy with 
effect from the date on which the vacancy arose. 

(3) U the Central Government considers that the work of the 
.. officer during the period of probation has not been satisfactory it 
• may: 

. (1) revert the officer to Grade I of the Indian Foreign Ser-
. vice Bn."'lch 'E' or the Indian Information Services, as 
the case may be, or 
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(ii) extend the period of probation for such further period-
as may be necessary, when clause (i) shall be equaUy-
applicable to the extended period. 

(4) An officer promoted to any of the grades of the Service' 
shall not be eligible for confirmation in that grade unless he has . 
completed at least one year of service therein. 

CHAPTER V 

MISCELLANEOUS 

18. Disqualijication.--:-(1) No person shall be appointed to the 
S ~ unless he is-

(a) a citizen of India; or 

(b) a subject of Sikkim; or 

(c) a subject of former French possession in India; or 

(d) a person of Indian origin who has migrated from Pakis-
tan with the intention of permanently lIettling in India;. 

Provided that a person in category (c) or (d) is in pouession 
of a certificate of eligibility issued in his favour by the Govern-
ment of India; and that the certificate of a person belonging tc:r 
category (d) shall be valid for only one year from the date of his 
appointment after which he shall be retained in service only, if he 
has become a citizen of India. 

(2) No person who has more than one wife living or whose re-
marriage is void by reason of its having taken place during the 
life time of his previous spouse, shall be eligible for appointment 
to the Service. 

(3) No woman whose marriage is void by reesom of the husband 
having a wife living at the time of such marriage or who has 
married a person who has a wife living at the time of such marri-
ag'e, shall be eligible far appointment to the Service. 

19. Eligibility for confit'mation.-(l) No officer of Grade I of the 
Gene!'al Cadre of the Indian Foreign Service Branch 'B' or of the 
Indian Information Services shall be eligible for confirmation in 
the Senior Scale of the Service unless he has to the satisfaction 
of the Central Government passed the prescribed examination 01' 
test in the compulsory language allotted to him. 



12 

(2) ~ n~  ~  may exempt from the operation 
'9f ~ .~ (1) any ofiker who has, prior to the date of promoti'on 
to the Service, attaineQ the age of forty-five years. 

21. Interpretation.-If any ~~ n arises as to ~ n~

~ n of ~ rules. it shall be decided by the Central Gov.emment. 

Sd/-
(E. GONSALVES) 

Deputy SecHtMy to the Gout. of Indicl. 



APPENDIX U 

(Vide Para 2.20 of the Report) 

Details of miscellaneous isolated posts in the Ministry of 
E.rteT'lll41 Affairs 

No. of· pos.t 

---------------------------------------------
Joint Secretary (EA) 

Dy. Director (Inspection) . 

Under Secretary (Haj) 

Under Secretary C d~  

LiaillOn Officer to Dalai Lama 

Deputy Director (Purchase', 

Senior Analyst 

PS to Ambassador of India, Moscow 

Cultlll"lll Attache (Katlm:andu) 

Deputy Chief of Protocol . 

Deputy FA &: CAO 

Accounu Officer 

Medical Officer Jeddah 

Medical Officer, Kathmaudu 

Junior Analyats 

Archivist 

Section Officer ( Ex-cadre) 

Editor (Moecow) 

Sr. PA to Amballador of India (Moscow) 

PS to High Commisaioner of India, London. 
\ 

PS to Amballador of luiia, liru .. ~  , 

AlailtaDt Editor 

Caretaker (Hospitality) 

Preu SUperinteodent 

6 

--------------------------.---------
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Pmticulars 01 tIN Post 

Ileaearch AnistaDt (Work-Study) 

PS to AmL_ador of IndAa Sudan 

Research Assistant (HD) 

Estate Supervior 

AMistaDt Archivist 

Field Alaittant 

proofReader 

Examiner of Stores 

Anistant Haj Officer 

Lady welfare lrupector 

Compcn;nder 

Lower Divn. Clerks (ex-cadre) 
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Cook (Bearer) (Washington, Switzuland & l.ondon) 

Total 

.~  

2 

2 

2. 



APPENDIX III 

(Vide Para 2.25 of the Report) 

MINISTRY OF EXTERNAL AFFAIRS 

NOTIFICATION 
New Delhi, the 11th May, 1959. 

G.s.a 564.-In exercise of the powers conferred by the proviso 
to article 309 of the Constitution, the President hereby makes the 
following Rule, namely:-

The Central Passport and Emigration Organisation (Initial) 
Constitution and Maintenance) Rules, 1959. 

CHAPTER I 

PRELIMINARY 

1. TitZe.-These Rules may be called the Central Passport and 
Emigration Organisation (Initial Constitution and Maintenance) 
Rules, 1959. They shalleome into force with effect from 1st 
January, 1959. 

2. AJ'Plication.-These rules shall apply to all Government Ser-
vants who were borne on the establishment of either a Regional 
Passport Office or an Emigration Office in India on 1st January, 
1959 and to all those who may hereinafter be appointed in accord-
ance with these rules to the Central Passport and Emigration Or-
ganisation (hereM'ter referred to in abbreviated form as C.P.E.O.) 
which has been formed with' effect from 1st January, 1959, after 
amalgamation of the Central Passport and Emigration Organisation. 

CHAPTER II 

DUTY POSTS AND AUTHORISED STRENGTH 

3. (1) The C.P.E.O. will include the duty posts and have the 
authorised strength shown in the Appendix hereunto attached. 

(2) The duty posts and authorised strength will be reviewed 
every three years. 

75 
2228 LS-6. 
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CHAPTER III 

GRADES AND PAY 

4. The grades and pay of the duty posts in the organisation will 
be as follows:-

Grad .. 

·Grade I 

Grad,· II 

-Grade III 

GrlWk IV 

Grade \" 

<';rad .. \"1 

Glalk "II 

Scali-of Pay 

2 

1100--50- 1400 

3 

CIa» II\on-Minist .. rial 
Gaz .. ttcd 

70('-4'-1100-5"/; - CIa" I I\on-1\1inist<-rial 
! :150 ~ d 

~ n Class II J\on-Ministnial 
EB-30-30o Gazetted. 

Class II Ministerial 
G.eUcd 

Particular.. 

4 

R r!(ional Passport 
Officers, 
Madras, Bom-
bay, Dellli IIIIri 
Calcutta. 

Ii) Regional 
Passport Oti-
c"r, Lucltnow. 
(ii) A C.~ 

port Officers. 

I i I Public Rela-
tions OfficO'S. 
(Pa.sport) 
, ii) Public Rela-
tions Officers, 
(Emigration), 
Bembay lit 
Madras. 

( i 1 Prot('ctor of 
Emigranu 
N"eppattnam, 
Tuticorin, Man-
"apam (Exis-
ting Protet'1OI'I 

~ n  

confirmed in 
the scale of Rs. 
27S-2.'T500 shatt 
contio:Jc to 
draw pay in 
that scale) 

(ii) Superinten_ 
dents in Regio-
nal Pa.sport 
Offices. 
(iii) Superinten_ 
dent, (Emigra-
lill") Calcutta 
and Lu( know. 

::!ro--lo-29O-15-j20- Class III n ~ .  ~ ~ n . 

EB-15-42S :\on-Gaz("ted 

t 30-S-16n-1l-2oo-EB-
11-2.'\6-EB-Il-2!lo-10-
Jun 

I 'O-3-'31-+-'55-EB-
,-ti5-5-dJo 

Do. 

Do. 

L"ppCT Divi-
,inn C ~  

!I,' ~I n

pLtT ... 

Lo\\ I':'r Division 
Clcrks 
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CHAPTER IV 

INITIAL CONSTITUTION OF THE C.P .E.O. AND APPOINTMENTS 

5. R.ecruitment at the initial CoMtitution.-At the initial ~
.tution appointments shall be maae only to Grades m. IV,_ y. VI and 
vn of the service. The duty pasts in Grades I and II shall be 
.filled in accordance with para 13 of these rules. 

6. Provisional appointment.-Any officer who P.D the Prescribed 
date is bo'ine on the establishm:ent of either Ii ~ n  Passport 
Office or an Emigration Office in India shall, on that daie, be deem-
ed to have been provisionally appointed to the C.P .E.OI. . on the 
same ~ in the same capaCity and on the saine scale or' pay as 
obtained on that date. Provided that the above provision shall 
not confer on any officer any right, privilege or advantage which 
~ said . oftIcer did not possess ori the preserlbed' date. 

. 7. GTa4ing.of ~  provisim&ally appoinW.-(l) The ~ 
organisation Board referred to in paragraph 9 below  shall, as soon 
as may be, grade each officer referred to in paragraph 6 for formal 
appointtnent to one of the grades referred to in paragraph 4 other 
than Grailes I and II. The existing incumbent Of the post of 
Controller of Emigration shall however, be eligible for appoint-
ment to Grade II. 

(2) Such grading shall be made on the basis of the-conditions 
of· eligiljility laid' dOwn in paragraph 8 below:-

(3) If after such gralle, there is surplus staff for whom no 
regular posts in the C.P. & E.O. exist, such surphis staff shall be 

n~ to super-numerary posts to be created for the purpose. 
An o1Ileer appointed to a super-numerary pOst Will continue in 
such post till he is absorbed in a regular post, or being found unftt 
for further service is disc:;harged. 

8. Conditions of eligibility f.or appdintment to particular grade.: 
(1) Educational Qualification-ct.-An officer shalt ·be eligible for 
appointment only if he possesses the educational qualification 
mentioned below in respect of the grades specified:-

(a) Grades III, IV, V.-The officer should have passed the 
degree examination of an Inman University or hold quali-
fications from a foreign University recognised to be equi-
valent. 

(b) (}rades VI and VII.-The officer should have passed the 
Matriculation or Higher SecondarJ or other equivalent 
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examination of an Inman University or hold qualifications 
from a foreign University recognised to be equivalent: 

. Provided that the educational qualifications referred to in -(a) 
above may be relaxed by the Reorganisation Board where the otIicer 
has the educational qualifications referred to in (b) above, entere4 
the service of the Central Government or a State Government in 
India in the clerical grades and has rendered continuous service fOl' 
the number of years shown against each grade below:-

(0 For appointment to Grade III 18 years. 

(ii) For appointment to Grade IV 13' yeanr 

(iii) For appointment to Grade V 

(iv) FOIl" appointment to Grade VI 

8 years. 

5 years: 

ProVided further that in respect of officers belonging to Schedulell 
Cubes and Schedulec\ Tribes as defined by a notification issUed by 
the Government of India, the qualifying periods;refeft'ed to in the 
provision shall be reduced to the following:-· . 

(i) For appointment to Grade III 15 years 

(ti) For appointment to Grade IV -

(iii) For appointment to Grade V 

(iv) For appointment to Grade VI 

10 years 

S yean 

3 years 

(2) Service QualificatWns.-(a) An officer shall be eligible for 
appointment to a grade only if he has rendered the servi.ce as shown 
below aga1nst the grade concerned:-

(i) Grade IlI.-Five years' service in a post includerl in Grade 
IV or an equivalent post or cn pay exceeding the mirilmunt 
of the time scale of pay of Grade IV. 

(ii) Grade I .~  years' servioce in a post included in Grade 
V or an equivalent post or on pay exceeding the minimum 
of the time scale of pay exceeding the minimum of the-
time scale of -Grade V. 

(iii) Grade V:.....;.Three years' service in a post included in Grade-
VI or an equivalent post. 

(iv) Gracle VI.-Five years' service in a post ineluded in Graete-
'VLI or an equivalent post. 

(vf Grade VH.-Be in service on the prescribed date in a 
. p<>st n~ d d }!). Grade VIT. 
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(b) The above qualifications shall not be Il'equired of an officer 
who has already officiated in a grade continuously for a period of 
two years immediately prior to prescribed date arid whom the Boarl\ 
considers to be otherwise fit for appointment to that grade. 

(c) The Reorganisation Board may, in exceptional circumstances, 
relax the above qualifications infavoUJr of an officer whom they 
consider in all respects fit for appointment to that grade and who has 
already officiated in that grade continuously for a minimum period 
of one year. 

(d) For purposes of future promotion under paragraph 14, an 
ofticer to whom clauses (b) OIl' (c) above apply shall count service 
in that grade only from the date on which he completes, in the next 
lower gral\e the period of Service laid down in clause (a) above. 

9. ReOTganiaation Board.-(1) The Reorganisation Board . in 
respect of appointment to Grades III and IV shall consist of:-

(i) A member of the U.P.S.C.-Chairman. 

(ll) Two Joint Secretaries to the Government of India nomi-
nafeQ By the Ministll'y of EJf!ernal Affairs-MemBers. 

(iii) A representative nominated by the Ministry of Home 
Affairs-Member. 

(iv) The Chief Passport Officer to the Government of India-
Member-Secretary. 

(2) In respect of the other grades, the Reorganisation Board shall 
consist of:-

(i) The Chief Passport Officer to the Government of lndia-
Chairman. 

(ii) Two Deputy Secretaries nominated by the Ministry of 
External Affairs-Members. 

(iii) An Under Secretary of the Ministry of External Affairs-
Member-Secretary. 

,10. Approval of appointments.-The necisions of the Reorganisa-
tion Board shall take effect:-

(i) In respect of Grades III and IV with and subject to the 
concurrence of the U.P.S.C. 

(ii) In respect of Grade V, with and subject to approval of 
the Joint Secretary (Admn.) in the Ministry of External 
Mairs; and 
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(iii) In respect of the other grades, with the approval of the 
Chief Passport Officer. 

11. Fixation of Seniority at initial Constitution.-(I) Seniority of; 
an officer shall be fixed in the grade for which he is selected at the 
initial constitution. 

(2) Seniority in grade shall count:-

(i) In respect of Grades III and IV with effect from the date· 
from which the officer has continuously held a post in that 
grade or an equivalent glrafle, otherwise than on a purely 
temporary basis as a local arrangement or has continuously 
drawn pay exceeding the minimum of the time scale of 
pay of the grade, whichever is earlier. 

(ii) In respect of the other grades, with effect from the d ~  

the officer has continuously held a post in that grade or an 
equivalent post otherwise than on a purely temporary-
basis as a local arrangement: 

Provided that ror ~ for fixation of ~  posts on 
the scales of pay in the left-hand column below shall be conSidered 
equivalent to the corresponding posts on the scale of pay shown ~ 

the right-hand column below:':':'" 

Scales of Pay 

(a) Rs. 275-25-500 

(b) (i) Rs. 15G-10-220-10-300 

(ii) Rs. 210-15-300 

(iii) Rs. 150-30--370-15-400 

(iv) Rs. 160-10-300-15-450 

(v) Rs. 160-15-280-20-400 

(vi) Rs. 200-15-305 

( e) (i) Rs. 80-5-120-5-220 

(ii) Rs. 90-5-120-5-175 

(iii) Rs. 75-5-140-8-220 

(iv) Rs. 90-5-140-8-220 

(v) Rs. 80-4-160-5-180 

(vi) Rs. 80-6-140-10-220 

(vii) Rs. 60-5-90-8-130-10-180 

(viii) Rs. 80-5-120-8-220-10/2-220 

(ix) Rs. 100-10-290 

(x) Rs. 140-5-190 

(xi) R8. 60-5-150 

Equivalent to 

(a) Rs. 300-20-500 as in Grade IV of the 
service 

(b) Rs. 160-10-330 as in Grade V of the 

Service 

(e) Rs. 80-5-120-8-200-10/2-220 in Grade 

VI of the service 



Scal1'8 of Pay 

(d) (i) Rs. 55-3-85-4-125-5-130 
(ii) Rs. 60-4-80-5-120 

(iii) Rs. 51-3"75-2rI00 

(iv) Rs. 30-3-00-5-100 

(vi) Rs. 45-3-60-11--90 

(v) Rs. 6o-512-70-6/N30 

8t 

Equn'alent to 

(d) Rs. 6o-3-81-EB-4-125-1go as in Grade 
VII of the service 

(3) Seniority in G1'ades IiII and IV shall be fixed by the Reorgani-
sation Boarci. and shall be final. 

(4) SeI!iority in the other grades shall be fixed by the Chief Pass-
port Officer. One single appeal may be made to the Joint Secretary 
(Admn.) against the orders of the Chief Passport Ofticer. 

12. Probation.-An officer appointed at the initial constitution 
W1aU be on probaUonfor such period as the Reorganisation ~ d  

may prescribe. The' period of probation so prescribed may be 
~ by the Controlling Authority at its discretion. 

CIIAPTEB V 

MArNl'ENANCE 

13. Filling at maintenance t'a,cancies.-Posts in Grades I and II at 
the initial constitution, residual vacancies in other grades at the 
initial CQIl$titution and ~ maintenance vacandes shall be filled as 
foUows:-

(1) Grade I.-By the deputation of an officer in the senior' 
scale of the Indian Foreign Service Branch A or an officer-
of Grade I of the Indian Foreign Service Branch B: 

Provided that on the ~ nd n  of the Senior Departmental 
Promotion Committee of the Ministry of External Mala's and with 
the concurrence of the Union Public Service Commission, Posts in 
Grade I of the C.P.E.O. not exceeding in number half the permanent 
posts in that grade may be filled from among permanent memhf,rs 
Of the C.P.E.O. who have completed not less than six years of ser-
vice in a post in Grade II of the C.P.E.O. or in an equivalent post 
in either of the amalgamated organisations 

(2) Grade H.-By deputation of .an officer of the grade of 
Section Officer or Registrar, of the Indian Foreign Service, 
Branch B or with the specific concurrence of the Union 



Public Service Commissien, by any ether omcer of a 
Central Service Class I: 

Previded that en the recommendatio.n ef the duly censtituted 
Departmental Prometien Co.mmittee and with the cencurrence of the 
Unien Public Service Commissien, net mo.re than sixty per cent ef 
the pests in Grade II may be filled frem ameng these members ef the 
Central Passport & Emigratien Organisatien who. have co.mpleted net 
less than feur years o.f service in Grade Il!I ef that Organisatien. 

(3) Grades III and IV.-By premotion on merit frem amongst 
officers, respectively, ef Grades IV or V ef the C'p.E.O. 
who have cempleted five years of service in the respective 
lower grades; or in an equivalent post in either of the 
amalgamated erganisation: 

Provided that if in the epinion of the Departmental Promotion 
Committee o.f the Ministry of External Affain and ef the Unien 
Public Service Commission no efficer of the C.P.&E.O. eligible or 
suitable' for promotien to Grade III er Grade IV as the case may be, 
is available, one or more posts in Grade 1iII o.r IV, may be filled for 
such minimum period as may be necessary, by the deputation of 
o.fficers, respectively ef Integrated grades II and III ana Grade IV 
of the General Cadre of theLF.S. 'B'. Such Indian Foreign Service 
Branch 'B' officer or officers shall be withdrawn as and when officers 
Of the C.P.&E.O. suitable for promotion tl) the grades mentio.ned are 
available. 

14. PremotiOlns.-(l) Prometiens to Grades, I, II and III shall be 
made en the recommendations of the Senior· Departmental Pro-
motio.n Cemmittee referred to. in s1.!b-rule (1) o.f rule 14 (A) and to 
other grades on the recommendations ef the Junior Departmen1al 
Promotien Cemmittee referred to in sub-rule. (2) ef rule 14(A). 

(2) Prometiens to. Grade V and above will be made o.n all India 
basis, while tho.se to. Grade v;r shall be made en Regio.nal basis i.e., 
frem amengst Lower Divisio.n Clerks in Regienal Office in which the 
vacancy arises. Premotio.n o.n a regienal basis shall net, ho.wever, 
affect inter-seniority. 

14A. Departmental Promotion Committee.-(l) The Senior 
Departmental Premotion Cemmittee in respect o.f pro.mo.tions to. 
Grades I, II and III shall consist o.f:- '. 

(i) The Jo.int Secretary (Administration) in the Ministry o.f 
External affairs; 
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(ii) The Joint Seoretary in charge of Passport and Emigration 
work in the Ministry of External Affairs; and 

(iii) Two other senior-most Joint Secretaries _ in the Ministry 
of External Affairs. 

(20) The Junior Departmental Promotion Committee in respect of 
promotion to other grades shall consist of:-

(i) The Deputy Secretary in charge of Passport; and Emigra-
tion work and Chief Passport Officer in the Ministry of 
External Affairs; ann 

(ii) three other Deputy Secretaries and one Under Secretary 
in the Ministry of External Affairs nominated by the 
Secretary. 

15. Fixation of Seniority on promotion.-The seniority inter Be of 
promoted officers shall be fixed on the basis of the merit list compiled 
by the Departmental Promotion Committee and approved by the 
Union Public Service Commission or other competent authority. 

16. Seniority of direct recru.its.-(i) The inter se seniority of 
direct recruits shall be fixed in accordance with their ranking on the 
results of the Union Public Service Commission competitive exami-
nations. 

(ii) Where vacancies in a grade are filled both by promotion and 
by recruitment, the promotees and direct recruits will be interweaven 
in the seniority list in the proportion of their numbers, the senior-
most promotee to rank first . 

. 17. Proba;tion and trial.-(1) Direct recruits shall be on probation 
for a period of one year in the first instance. 

~  Bromotees shall be on trial for a period of one year and may, 
on the recommendations o! the Departmental Promotion Committee, 
be reverted if their work in the higher grade is not found satisfac-
tory. 

18. Training.-Direct recruits as 
~ d to undergo such training 
Ministry of External Affairs may, 
prescribe. 

well as pr0motees may be 
and for such periods as the 
by general or special orders, 

19. Reservation of posts 'for Scheduli!d Castes and Tribes etc.-
AppOintments to the service shall be subject to orders ~ d n  
special representation in the services for Scheduled Castes and 
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Scheduled Tribes and other special categori.e3. of ~S I  UIS\led by-
the Government from time to time. 

CHAPTER VI 

TERMS AND CONDITIONS OF SERVICE 

20. An Officer in Grades J: to V of the 'C.P.E.O. will be liable to 
serve in any duty post in India to which he may be posted by the 
Controlling Authority. 

21. (1) Other terms ancl. conditions such as those relatiIlg to leave, 
travelling allowance, discipline. pension etc. will be governed by 
the existing rules or such ruleS, as may be framed thereafter. 

(2) ~  prejudice to the generality ~  provisi,9n of sub-
rule (i) above, it is speCifically provided herein thai' an officers of 
the C.P.E.O. will be subject to all T ~. Qf the CeniTalCivil 
Services (Conduct) ,Rules, 1955 as I ~  time to time. 

CHAPTER vn 

CONTROLLING AUTHORITY 

~ . The Controlling autbori1!Y shall be ;the Ministry of External 
Affairs. 

23. The powers of the Controlling authority shall be exercised:-

(i) In respect of Grades I and II by a ~ ~  to the Gov-
ernment of india, 

(ii) In respect of Grades IlL and IV by a Joint Secretary to the-
Government of India. 

CIIA~  

REPEAL 

24. With effect from the ,coming into force of these ~  ~ 

following shall cease to be in force:-

(1) The Class I and Class II Emigration Officers Recruitment 
Rules 1955, published with the Ministry of External Affairs 
Notification No. S.R.O. 2120 (EMIR/I), dated the 1st 
October, 1955; and 

(2) Rules governing Recruitment, Promotion, Transfer etc. 
for Class tIl and Class IV posts in the Emigration offices, 
published with the Ministry of External Affairs Noti-
ficatien No. S.R.O. 2315 (EMIR/2), dated the 30th August, 
1956. 
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25. Power to relax.-The Central Government may, where it is: 
of opinion after consultatioll. wiPt pty;.Vp.ion Public Service Com-
mission that it is necessary '01-je,c#dieht' so to do, by order and for-
reasons to be recorded by it,in writing relax any of the provisions of' 
these rules with respect tQ'any class or category of persons. 

Scheduled ~  posts and Authorised Strength in the C.P.E.O •. 
:  r as on 1-8...197.0 

Grade and Class of the Post Scale of Pay 

f ~ , ~ ~. 
.. ;;1 
••• J 

Grade I-Class I-Non·Miais- 1100050-1400 
.terial, ~~. '( 

Grade II-ClatS I-NoD,-. '100-40:' Ilf!b501 
Ministerial, Gazetted. 2-125° 

Grade III-Cla$s II-Non- 475-25':SOO-30-
Ministerial, Gazetted. 680-EB-3o-8co 

Grade IV-Class II-Minis- 350-25-575 
. terial, Gazettni. : 

Number of 
permanent 
posts 

Duty I.e;we 
Posts Reserve 

.\ lIn 

q 4 

;4 

5 

6 

15 

,. ___ L  . i_ v  _ 

Number of Total 
~  

p<>'1ts. .) 

5 6 

2 6 

3 9 
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APPENDIX IV 

.(vide Para 2.25 of. the Report) 

No. CPE0121168 

GOVERNMENT OF INDIA 

MINISTRY OF EXTERNAL AFFAIRS 

New Delhi the 21st November, 1969. 

NOTIFICATION 

oGSR--In exercise of the powers conferred by the proviso to article 
309 of the Constitution, the President hereby makes the 
tollowing rules, namely:- " 

CHAPTRR I 

PRELIMINARY 

1. Shrot title and commencement:-(I) These rules may be call-
~d the Central Passport and Emigration Organisation (Recruitment 
.and Promotion to Class III Posts) ~ n  Rules, 1968. 

(2) They shall come into force on the date of their publication 
in the Official Gazette. 

2. AppLicGtion:-These rules shall apply to all class III Govern-
ment servants who are already borne on the establishment of the 
Central Passp'ort and Emigration Organisation hereinafter referred to 
in these rules as C.P. & E.O. and to all those who may hereinafter be 
appointed in accordance with these rules to the C.P.E.O. 

3. Definitions in these rules: -(a) "duty post" means a penna-
'nent post in relation to any grade in a cadre. 

(b) "maintenance vacancy" means a vacancy, temporary or 
permanent, occurring in any grade in a cadre after the completion 
of. recruitment at the Initial Constitution. 

CHAPTER n 
DUTY POSTS, AUTHORISED STRENGTH, GRADES AND PAY 

4. Class III duty posts and their authorised stJrength: -(1) The 
Class III duty posts in the C.P.E.O. and their authorised strength 
~ n be as shown in the Schedule annexed to these rules. 
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(2) .. The duty posts and authorised strength will be reviewed by-
~  controlling authority every three years. 

5. Grades and pay:-The grades and pay of the Class III duty-
posts in the C.P.E.O. will be as follows:-

Grade Scale of pay Class of post Particular 

Grade V ~ S I Class III Ministerial Asmtants 
425 Non-Gazetted . 

Grade VI 13G-5-160-8-200-EB-8-2s6-
EB-8-280-1G-300 

Do. (i) Upper Division. 
Clerks 

(ii) Stenographers-

Grade VII 11G-3-131-4-15S-EB-4-175-
5-dk) 

Do. Lower Division 
·Clerks 

CHAPTERm 

FILLING OF MAINTENANCE VACANCIl!S AND PROMOl'ION 

, 6. Filling of mai1ltenance vacancies:-(l) Maintenance vacancies-
.• ,,Grades V, VI and VII shall be filled asfollows:-' . 

(A) Grade V:-The vacancies in Grade V shall be filled in 
the following order of preference:-

(i) by transfer of Assistants from other Government offices 
nominated by the Central (Staff) Surplus Cell of the' 
Ministry OD Home Affairs; 

(in by promotion from amongst officers of Grade VI who' 
have completed at least 3 years of service in that grade, 

" on n ~ n  basis. 

, 

(B) Grade VI:-(a) All posts, the functions of which are-
those of Upper Division Clerks, shall be filled in tlie-
following order of preference:-

(i) by transfer of Upper Division Clerks from other 
GQvernment Offices nominated by the Central (Staff), 
Surplus Cell OD the Ministry of Home Affairs; 

(ii) by promotion from amongst 'officers of Grade VII who-
have completed five years of service in that grade, on 
seniority-cum-fitness basis. 
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'(b) The remalnlRg posts, which artt those of stenographers 
shall be filled by recruitment in the folloWing order of 
preference: -

(i) by transfer of Stenographers f.rom other Governmen:t 
offices nominated by the Central (Staff) Surplus Cell of 
the Ministry of Home Affairs; 

(ii) through the Employment Exchange in accordance with 
the Mes on rthe subject as amended from time to time. 

NOTE: -Departmental officers of Grade vn may be considered 
along with the candidates sponsored by the Employ-
ment Exchange. The minimum essentihl ~n 

shall be a speed of 100 words per minute in shorthand 
and 40 words per minute in typewriting. 

(c) Grade VII-Cal Ten percent of vacancies in Grade VII 
may be filled by appointment of Class IV employees 
(borne on regular. establ,ismnent) working in the Central 
Passport and Erhigr'ation' '6fganisation who possess the 
education q3l8lifice.tion of MatriculatiOll Or equivalent and 
who are not above 40 years of age and who have rendered 
not,Ie8!J·thlln five years of service in Class IV posts, on'the 
basis of a· dep'artmental examina1iori to be held in accortt-
ance with the Govel"nment orders issued from time to time 
for the purpose. 

Provided that in the case of Scheduled Castes and Scheduled 
Tribes the upper age limit shall be 45 years: 

Provided further that if sufficient number of persons do not be-
come available, the vacancies shall be filled in the manner speci-
fied'in sub-clause (b). 

(b) Ninety per cent of the vacancies of such higher percentage 
as may be determined by the Controlling Authority in accordance 
with the proviso to sub-clause (a) shall be filled by recruitrrAnt In 
the following manner: 

(i) by transfer of the locally recruited Indian clerks from 
Indian Missions abroad; 

I' (ii) by candidates nominated by the Central Surplus (Staff) 
Cell of the l\l1nistry of Home Affairs; 

(iii) through the Employment Exchange in accordance with 
the rules on the subject as amended from ~ to time; 
and 

(iv) by transfer from other Government Offices. 
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. 7. ~ ..  -(1) Promotions to Grade V and Grade VI shall 
:be Jlud. on t11E!I I ~d  6ftlie Junior Departmtmtal Pro-
lIIOtion Cotnmittee tefetred' to in rule 8. 

(2) Subject to the provisions of sub-rwe (1), promotjons to 
Grade V shall be made on an All India basis while those to Grade Vl 
. .shall be made on a regional basis, that is to say from amongst Lower 
Division Clerks in the Regional Offiee in which the vaeancy arises . 

. 3. J1IfW:w ~~n  Committee:-The Junior De-
]>arUnental f'rOlmOtion: Committee, in respect of promotions to Grade,> 
V and VI, Shan cortsist of: 

(i) the Chief Passport Oftieer in the Ministry M External 
Mairs, 

(ii} :three Depaty Secreial"ies. or Ditectors in the Ministry of 
ExWrnal Jdfai11s nominated by tHe Secretary or Additional 
Secl'et*ry' in the MiniStry of EXternal Affairs; and 

(iii) the Under Secretary or Attache in charge of administra-
tion of C.P.g.O. 

9. Fixation of Seniority:-The seniority of officers in Grades V, 
-VI aDd VII shaH be' fixed in accordance' with the following prin-
~..... ~  .... 

('1) Grade V.-The inter-se seniority of officers promoted to 
Grade V shall be fixed on the basis of the merit-lisf com-
piled by ~ JlaWior Departmental 1>romotion Committee 
and approV'ed by the controlling authority. 

'(2) Grades VI and VII:-(i) As the promotion of Lower 
Division Clerk's to Upper Division Clerks Grade is to be 
made on the baSis of seniority subject to rejection of tmfit 
seniority of persons promoted at the same time to the 
Grade of Upper Division Clerk shall be the same as their 
relative seniority in the grade of Lower Division Clerk. 
lIowe'\fer, a person who is considered as unfit f0r promo-
tion and is superseded by a junior person, shall not, if ~  

\ is subsequently found suitable and promoted. take seniority 
in the Grade of Upper Division Clerk over the- Junior 
person who had'superseded him. 

(ii) A Stenographer who is recruitecj direct shall be placed' 
before the last Upper Division Clerk promoted on a conti-! 
nuous and regular basis before the date or appointment 
of the Stenographer. 
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(iii) Those Lower Division Clerks, who are transferred ,.£rom 
one region to another region in pubijc interest shall. re-
tain their seniority in the region from where they are 
transferred. The minimum period of such transfer shall 
be two years, if not specified otherwise. If, during this 
period a vacancy in the Grade of Up'per Division Clerk 
occurs in the original Or parent region such Lower ~ 

sion Clerk shall be considered for promotion according to 
his seniority. Those Lower Division Cler'ks, who seek trans-
fer at their own request, would rank junior to all the-
existing Lower Division Clerks of their category (i.e. 
permanent or temporary, as the case may be) in the re-
gion to which they request for, transfer. 

(iv) The seniority of Upper Division Clerks fixed at the· initial 
constitution of the C.P.E.O. shall not be disturbpd but 
the seniority of those Upper Division Clerks whQ are still 
officiating as Upper Div1sion Clerks against maintt>nance-
vacancies shall be fixed in ~  with the revised 
principles. 

Note:-Subject to the above principles, the general order issued' 
in this regard by the Ministry of Home Affairs vide O.M. No. 9/Ur 

~ S  dated December 22, 1959, shall be applicable in its entirety. 

10. Probation and trial:-(1) Direct recruits shall be on ~  

tion for a period of one year in the first instance. 

(2) Promotees shall be on trial for a period of one year and may,. 
on the recommendation of the Junior Departmental Promotion 
Committee, be reverted if their work in the higher grade is not found· 

satisfactory. 

11. Training: -Direct recruits as well as promotees may be ~

quired to u!ldergo such training and for such periods as the n ~ 

try of External Affairs may, by general or special order, orescribe. 

12. Reservation of Posts for Scheduled Castes and Scheduled' 
Tribes:-Vacancies wltich are to be filled by direct recruitment shall 
be filled subject to the orders of the Government of India issued' 
from time to time regarding reservation of vacancies for Scheduled 
Castes and Scheduled Tribes and other specified categories of candi-

dates, 
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~A T I.  ~ 

TERMS. AND CONDITIONS OF SERVICE 

13. Place of dutY:-(l) An officer in Grade V of the C'p.E.O. 
shall ~ ijable to serve in any duty post ip India to whi.Qh he may 
be posted by the controlling authority. 

(2) An officer in Grade VI or Grade VIL shall normally serve only 
in the oftice to which he is appointed, but may be transferred to any 
other office of the C.P.E.O. (i) with his censent, or (ti) where in the 
exigencies of service the controlling authority considers such a 
course to be necessary. 

14. Other conditions.of service:-(l) Other terms and conditions 
of service such as those relating to leave, travelling allowance. 
discipline and pension, will be governed by the existing rules of 
the Government of India or such rules as may be framed hereafter. 

(2) ~  prejudice to the generality of the P'l'ovisions of sub-
rule (1), it is hereby declared that all officers of the C.P.E.O. shall be 
subject to all the provisions of the Central Civil Services (Con-
duct) Rules, 1964, as amended from time to time. 

15. Residuary matters:-In regard to matters not specifically cov-
ered by those rules, the rules and regulations of the Government of 
India Governing Central Civil Services Class III posts shall mutati.'c 
mutandis be applicahle to all Class III officers of the C.P.E.O. 

CHAPTER V 

CONTROLLING AUTHORITY 

16. Controling 'authority:-(l) The controlling authority in res-
pect of the officers in Grades V, VI and VIL shall be the Ministry of 
External Affairs. 

(3) The powers of the controlling authority may also be exer-
cised by the Chief Passport Officer who shall have the ex-
officio rank of Director or Deputy Secretary in the Ministry 
of External Affairs. 

\ 

". CHAPTER VI 

MISCELLANEOUS 

17. Power to relax:-The Contm1ling authority may, where it 
is of opinion, after consultation with the Ministry of Home Affairs. 
that it is necessary or expedient so to do, by order, for reasons to be 

2228 L.S.-7. 
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recorded by it in writing, relax any of the provisions of these rules 
with respect to any class or category of persons. 

The Schedule (See rule 4) 

Schedule of Duty posts and Authorised Strength in C.P.E.O. 
1-6-70 

Grade and C1ass of post. Scale of pay Number 
of 

Permanent 
Posts 

Duty 

~  

Leave 
reserve 

Grade V ·Class III Minis-
terial, Non-Gazetted. 

2 

2  I 0-I 0-290-I 5-
320-EB-15-{25 

3 

Grade VI-Class Ill-Minis- 130-5-160-8-200 73 
terial, Non-Gazetted. EB-8-256-EB-8-280- 5-

10-300 

Grade VII-Class Ill-Minis- 110-3-131-4-155-
terial Non·Gazetted. EB-4-175-5-180 

• Stenographers. 

4 

Purely temporary posts have been excluded. 

4 

Number Total 
of 

temporary 
Posts 

5 

30 
2* 

29 

6 

{I 

103 
7· 

129 



APPENDIX V 

(Vide Para 2.26 of the Report) 
No. 94fPB/74 

GOVERNMENT OF INDIA 

'MINISTRY OF EXTERNAL AFFAIRS 

New Delhi, dated the 10th July. 1974. 
NOTIFICATION 

In exercise of the .powers conferred by the provision to article 
-309 of the Constitution, the President herepy makes the following 
rules, regulating the method of recruitment to certain class III posts 
:in the Ministry of External Affairs Hostel, New Delhi, namely: 

1. Short title and Commencement.-(1) These rules may be called 
ihe Ministry of External Affairs Hostel (Class III Posts) Recruitment 
.Rules, 1974. 

(2) They shall come into force on the date of their publication 
in the official Gazette. 

2. Application.-These rules shall a!"lply to the posts as specified 
in column I of the Schedule annexed to these rules. 

3. Number, Classification and scale of pay.-The number of said 
posts, their classification and the scale of pay attached thereto shall 
be as specified in columns 2, 3 and 4 of the said schedule. 

4. Method of Recruitment Age limit, Qualifications, etc_The 
'methodof recruitment to the said posts, age limits, qualifications and 
other matters connected therewith shall be as specified in columns 
5 to 13 of the Schedule aforesaid: 

Provided that the upper age limits specified for direct recruits 
in column 6 of the said Schedule may be relaxed in the case of can-
didates belonging to the Scheduled Castes, the Scheduled Tribes or 
·other special categories of persons in accordance with the orders is-
:sued by the Central Government from time to time . 

. 5. Disqualifications.-No person-

-(a) Who has entered into or contracted a marriage with a per-
.son having a spouse living, or 
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(b) Who, having a spouse living, has entered into or contract-
ed a marriage with any person, shall be eligible for ap-
pointment to the said posts: 

Provided that Central Government may, if satisfied that s.uch mar-
riage is permissible under the personal law applicable to .such per-
son and the ?ther party to the mawiage and there are other grounds 
for so doing exemp't any person from the operation of this rule. 

6. Power to relax.-Where the Central GoV'erIlIIlent is of opinion 

that it is necessary Or expedient to dQ so, it may, by order, and for 
reasons to be recorded in writing, relax any of the provisions of 
these rules with respect to any class or category of persons of posts. 

-7. S,aying.-Nothing in these mles\ shall aff-ect reservations and 
other concessions required to be provided. for candidates belonging 
to the Scheduled Castes, the ~ d d Tribes and other special cate-
gories of persons in accordance with the orders issued by the Cen-
tral Government from time to time in this regard. 

tHE SCHEDULE 

Becruim,ent rules fur class m posts in the Ministry of External 
Affairs, Hostel, New Delhi. 

Name of the pest Number Classificatien 
.of 
Posts 

2 3 

Scale of Pay 

4 

r. Acceuntant-Cum-Cashier One General Central Service, 425-r5-500-EB-r5-500-
Class III--Nen-Gazetted, 20-700 

2. Receptien Officer 

3. Hcuse-Keeper·cum-
Stcrekeq»er. 

4. Upper Divisien Clerk 

5. Superviser 

Ministerial . 

One General Central Service, 425-1 5-50o-EB-1 5-560-
Class III Nen-Gazetted, 2.0-7.0.0 
Ministerial 

One General Central Service, 33c-IO-380-EB-r2-500-· 
Class III Ncn-Gazetted, EB-15-560. 
Ministerial 

One General Central Service, 330-1O-380-EB-12-500-
Class III Nen-Gazetted, EB-15-560. 
Ministerial 

One General Central Service, 33e-lo-38o-EB-12.-500-EB-
Class III Non-Gazetted, 15-560. 
Ministerial 



2 

16. Stenographer One 

i. Lower Division Clerk Two 

Whether S ~ n post or Age 
not ? Limit 

for 
direct 
recruits 

5 6 

!Selection Post 28 years 
and 
below 

~S n Post 28 years 
and 
below 

!Selection Post 28 years 
and 
below 

\ 

!Selection 'Post 28 years 
and 
bclow 

95 

3 4 

General Central Service, 26o-6-290-EB-6-326-8-
Class III Non-Gazetted, 366-EB-8-39G-IO-400. 
Ministerial 

General Central Service, 26o-6-2!)O-EB-6-326-8-
Class III Non-Gazetted, 366-EB-8-390-1O-400. 
Ministerial 

Educational and other Whether age and edu-
qualifications required for cational qualifications 
direct recruits. prescribed_ for direct re-

cruitment will apply in 
the case of promotions. 

7 8 

I) Degree of a recognised 
University or its equiva-

No 

lent. 

2) 5 years experience in 
Accounts in a Govern-
ment or' semi-Govern-
ment organisation. 

I) Graduate fl'Qlll a recog-
nised University. 

No 

2) About 5 years ex-
perience as a Reception-
ist in any hostel or hotel 
of repute. 

3) Knowledge of Accounts. 

I) Graduate of a recog- No 
nised University or its 
equivalent thereto. 

2) 5 years experience in 
handling furniture or 
furnishings and stores 
in a hostel or hotel of 
repute. 

I) Graduate ~ a re- No 
cognised University or 
its ~ n . 

2) 3 years experieace as 
a Clerk or Accounts 
Clerk. 



5 

Selection Post 

Selection Post 

5election Post 

Period of pro-
batioa if any. 

9 

2 years 

6 T 

28 years I) Graduate from a re-
and cognised U niversi ty or 
below its equivalent. 

2) 3 years experience iii. 
a supervisory capacity . 
in any hostel or hotel' 
of repute. 

25 years I) Matrieulation or equi-
and valent qualification. 
below 

2) A speed of 100 words 
per minute in steno-
graphy and 40 words per 
minute in typewriting 
(Provided that to the 
cxten t persons possess-
ing a speed of 100 words 
per minute in steno-
graphy are not available, . 
persons possessing a 
speed of 80 words per 
minute shaH be eligible 
for consideration) 

8 

No 

~ 

25 years and 
below 

I) Matriculation or its equivalmt Age-No. quali-
qualiication. fication-yes. 

Method of recruit-
ment whether by 
direct recruitment or 
by promotion or de-
putation/transfer and 
percentage of vacan-
cies to be filled by 
various methods. 

10 

In case of recruitment by promo-
tion/deputation/transfor, grades 
from which promotion/doputation 
transfer to be made. 

II 

Ifa Depart-
mental promo-
tion Committee 
exists what is 
its composition. 

12 

By promotion failing By promotion ofUDC'S-/ Supn-- Class III De-
whicb by transfer or visors/Housekeopers·cuin-Store- partn:ental Prc-
transfer on deputation keeper in the External Affairs motion Comlnitec" 

-Upper Division Clerk. 



9 

2 years. 

2 years. 

2 years. 

2. years 

10 

97 

" 

Hostel with a minlmilmof 5 
years continuous service in the 
Grade and thorough knowledge 
of accounts and allied work. 
Transfer/transfer on deputation 
of suitable officers holding ana-
logous post in other Central 
Government Departmeil'ts.' . 
(Period of deputation ~d n .  

not exceeding 3 year.). ". 

12 

By promotion failing By promotion of Upper Division Class III De-
which by transfer/ Clerks/Superviors/Housekeeper- partmental pro-
transfer on deputation cum-Storekeeper with a miaimwn motion Commi. 
failing which by direct of 5 years experience ill the Grade ttee. 
recruitment. . and thorough knowledge ofwodr;" 

relating to reception. Trame*J"" 
transfer on deputation ~  

officers holding analogous. po.tS 
in other Central n~ 

Departments. (Period of d ~ 

tation ordinarily not exceeding 

By promotion failing 
which by transfer on 
deputation failing 
which by direct re-
cruitmcmt. 

By promotion failing 
which by transfer 
or transfer on de-
putation failing 
which by direct re-
cruitment. 

By promotion failmg 
which by direct 
recruitment. 

By promotion failing 
wich by direct rec-
ruitment 

3 years). 

Promotion from amongst Super-
visors and Upper Division Clerks 
in the hostel with thorouJb 
knowledge of handling Storel. 
Transfer or transfer on deputation 
of suitable officers holding aJlalo-
gouspost in other Central Go-
vernment Departments. 
(Period of deputation not exceed-
ing 3 years). 

By promotion of Lower Diviajon 
Clerks in the External Affairs 
Hostel with 5 years service in 
the Grade. 

By promotion of Lower Division 
Clerks in the External Affairs 
Hostel with 5 years service in 
the Grade. 

Promotion by selection through a 
text from amongst Lower Divi-
sion Clerks in the External 
Affairs who possess th!' quali-
fication prescribed for direct 
recruitl. 

Class III De-
partmental Pro-
motion Commi-
ttee. 

Class III De-
partmental 
Promotion 
Committee. 

Class III De-
partmental 
Promotion 
Committee .. 

Cla.s II I I: e-
partmental 
Promotion 
Committee 



9 

2 years 

10 

By direct recruitment 
falli. whi.cl1 by 
tr:::::fer or 'transfer 
on deputatiOO. 

, ., , 
Circumstances in which the Union 
Public Service Corttmiuion to be 
consulted in making recrui>.nl".nt . 

..• ~ '.:-d .,-; 
.~  t-•• 

Not Applicable" 

.Not Applicable 

.Not Applicable 

.Not Applicable. 

___ . ..;0;.;.........;. ____ ~ ~ ~ __ _ 

98 

II 

Transfer/traJJSfer on deputation of 
s\litable officers holding analogous 
posts in other Central Govern-
ment ·Departments. (Period 
of deputatJ.· on ordinarily not 
exceeding three years). 

12 

Do. 

(B. M. Manchanda) 

Deputy Secretary to the Government of India. 
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APPENDIX VII 

(Vide Para 2.62 of the Report) * 
.:INDIAN FOREIGN SERVICE, BRANCH 'B' (RECRUITMENT, 

CADRE, SENIORITY AND PROMOTION) RULES, 1964. 

No. 39 (GA)/64 

GOVERNMENT OF INDIA 

MINrsTRY OF EXTERNAL AFFAIRS 

New Delhi dated the 6th May, 19641 16th Vaisakha, 1886(8). 

NOTIFICATION 

In exercise of the powers conferred 'by the proviso to article 309 
·()f the Constitution and all other powers enaibling him in thiSi behalf, 
the Prestident hereby ~.  following rules, namely:-

CHAPTER I 

GENERAL 

1. Short title and commencement:-(1) These rules may be called 
the Indian Foreign Service, Branch 'B' (Recruitment, Cadre, Senio-
rity and Promotion) ~  1964. 

(2) They shall come into force on the first day of June, 1964. 

2. Definitions:-In these rules, unless the context otherwise re-
-quires-

(a) "appointed day" means the date on which these rules shall 
come. into force; 

(b) "approved service" in rela1ion to any Grade means the 
period or periods of services in that Grade, rendered after 
selection, according to prescribed procedure, for a long 
tenn appointment to that Grade and includes any period 
or periods-

(i) taken into account for purposes of seniority in the case 
of those appoin'ted at the initial constitution of the Ser-
vice; 

*As amended upto 31-7-1976. 
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loa. 
Oi) during which an officer woul4, blple: !leur ~ dU.ty post in_ 
that Grade but for being on ~  or ~  not be-
ing availaible for holding such· posts;. 

(c) "cadre" means the group of posts in the Grades of the 
service specified in rule 3 and also includes temporary addi-
tions to the strength of the service; 

(d) "cadre officer" in relation to any Gr$. m.eap.s a member 
of the service of that Grade and includes a temporary offi-
cer approved for long term appointment to that Grade; 

(e) "Commission" means the Union Public Service Commis-·· 
sion; 

(f) "controlling aU!thority" means the Government of India in 
the Ministry of External AffairS; 

.. (g) "direct recruit" means--

(i) in ~n to Grade VI of the General Cadre and Grade 
III of the stenographers' Sub-Cadre, eli person recruited 
on the basis of a compertitive examination held by the· 
Institute of Secretariat Training & Management. 

(ii) in relation to other Grades, a person recruited on the· 
basis of a competitive examination, other than a depart-
mental competitive examination, held by the CommiSl..· 
sion; 

(h) "duty post" in relation to any Grade means a permanent 
or temporary post of that Grade in the cadre; 

(i) "Government" ~ the Government of India except as 
otherwise specified in these rules; 

(j) "Grade" means any of th.e Grades gpecified in rule 3; 

(k) "initial constitution' means the constitution of the service 
as on the first day of August, 1956, recruitment rules for 
which had heen preSICribed separately; 

@ (kk) "Institute of S ~  Training and Management" means 
the Institute of Secretariat Training and Management of 
the Department of Personnel in the Ca:binet Secretariat; 

\ (1) "long term appointment" means appointment for an inde-
finite period as distinguished from a purely temporary or 

·amended vide Notification (i) No. 67-GAI71 dt. 2S-2-1970 (ii) 
No. 44-GAI71 dt. 19-3-1971 (effective from 1-S-1969 and (iii) No .. 
~AI  dt. 19-3-1971 (effective from 22-11-1970). 

@amended vide Notification No. 59-GAI72, dated 10-4-1973. 
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arL-hoc appoiIrtment, likeappoin!tment against a leave or 

other local vacancy_ of a specified duration;, 

,(m) "permanent officer" in relation to any Grade means person 
who has been subStantively appointed to a substantive 

vacancy in that Grade; 

• (rom) Omitted. 

(n) "probationer" means a direct recruit appointed to a Grade 
on probation in or against a substantive vacancy; 

(0) "Select List" in relation to a Grade means a Select List 
prepared in accordance with the regulations made under 
the relevant recruitment rules for that Grade; 

(p) "Service" means the Indian Foreign Service, Branch 'B'; 

(q) "temporary officer" in relation to any Grade meanS a per-
son holding a temporary or officiating appointment in that 
Grade on the basis of his being regularly approved for 

such appointment. 

:3. Composition of the Service. 

There shall be the following Grades in the Inclian Foreign Ser-
vice, Branch 'B', and they shall be classified as follows:-

Grade Designation Classification Character 

--------------' 
I 2 

____ ~
GENERAL CADRE 

-Grade I Under Secretaries at Headquarters Group A(Gazetted) Non-Ministt'rial 
First Secretaries and Second Sec-
retaries in Missions or ~  

abroad. 

'Integrated Attaches and Section Officers at Group B(Gazetted) Ministerial 
Grade II Headquarters, vice COllluls and 
and III Registrars in Missions or Posts 

abroad. 

"Grade IV Assistants at Headquarters and Group B (Non- Ministerial 
in Missiolll or Posts abroad. Gazetted) 

-Grade V Upper Division Clerks at Head- Group C (NOIl- Ministerial 
quarters and in Missions or Posts Gazetted) 
abroad. 

-·Grade VI Lower Division Clerks at Head- Group C (Non- Ministerial 
quarters and in Missions or Gazetted) 
Posts abroad. 

·Vide Notificatin No. 59-GA'72 date(i 11>-4-1973 
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~ ~ . .... . ... ~. 

. Selection 
-Grade 

. Grade I 

'Drade II 

. Grade III 

'Grade I 

Drade II 

2 3 

STENOGRAPHERS' SUB-CADRE 

Personal Secretaries at Headquar- Group B (Gazetted) 
ters and in Missions or Posts 
abroad. 

4 

Ministerial 

Senior Personal As>istants at Group B (Gazetted) Ministerial 
Headquarters and in Missions 
or Posts abroad. 

Personal Assistants at Head- Group B (Non-
quarters and in Missions . or Gazetted) 
Posts abroad. 

Stenographers 'at Headquarters 
and in Missions or Posts abroad. 

Group C (Non-
Gazetted) 

CYPHER SUB-CADRE 

Ministerial 

Ministerial 

Cypher Superintendents at Head- Group B (Gazetted) Ministerial 
quarters and in Missions or 
Posts abroad. 

Cyopher Assisants at Headquarters Group B (Non- Ministerial 
and in Missions or Posts abroad. Gazetted) 

Not :-In future, there will be no recruitment to Grade I of the Cypher Sub-Cadre. 

(2) Notwithstanding anything contained in sub·rule (,) persons who were members 
of the fonner Grade II of the General Cadre of the Service and who elected 
Group A status in the Integrated Grades II and III of the General Cam:e of 
the Servicr con.titut .. d with effect from the first day of July, '959, shaIl contmue 
to retain their existing Goup A status. 

4. Authorised permanent strength and temporary strength of the 
.Service.-(l) The authorised permanent strength of the various 
Grades of the Service on the appointed day shall be as specified in 
the Schedule. 

(2) Mter the appointed day, the authorised permanent strength 
.. of the various Grades shaH be such as may, from time to time, be 
. determined by the Government. 

\ 
(3) The Controlling authority may make temporary anditions to 

-the cadre as it may deem necessary from time to time. 

5. Departmental Promotiorn Committees and Establishment 
Boards.-The Composition and functions of,the DepartmentalPra. 
motion Committees and Establishment Boards for purposes of confir-
mation, promotion, etc. shall be such as ns set out in regulations made 



~ 

by the Controlling autlwrity, in consultation with the Commisaion,. 
wherever necessary. 

CHAPTE';R II 

APPOINTMENTS AND PROMOTIONS TO CADRE POSTS 

6. Power to hold duty posts in abeyance or to declare them ~ 
cadre.-(l) The Controlling authority may hold in abeyance any 
permanent or temporary cadre post. 

(2) Any duty post in a Grade may be declared by the Controlling, 
Authority to be excluded from the cadre-

(i) if such a post is required, for the time being, to be filled 
by the appointment of persons possessing special or techni--
cal qualifications or experience, or 

(ii) if it is necessary, for the time being, to fill sll'ch a post by 
a person other than a cadre officer of the appropriate 
Grade, and on such a declaration being made, the post 
shall remain excluded from the cadre so long as the said 
declaration remains in force. 

*7. Power to post against equivalent post.-(t) The Controlling 
authori_ty, if it is satisfied, that it is in the public interest to no so-

(i) may post an employee of the Integrated Grades II and III 
of the General Cadre against a post in the Selection 
Grade of the Stenographers' Sub-Cadre and in exchange, 
post an employee of the Selection Grade of the Steno-
graphers' Sub-Cadre against a post in the Integrated' 
Grades II and 'lll of the General Cadre; 

(ii) may post a Cypher Assistant of the Cypher Sub-Cadre' 
against a post in Grade IV of the General Cadre. 

(2) An employee posted under sub-rule (1) shall continue to 
draw the Grade pay admissible to him from time to time in his own 
Grade. 

8. Deputation of members of the Service.-The Government may, 
at any time, depute a member of the Service to post, equivalent to 
or higher than that held by him in the Service, in any other Central 

*A'lle!ldd vid, Notification No. 44-GA/71 dl. 19-3-71 (c.r. 1-8-69) 
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Service or in an International organisatio or uder a foreign em-
ployer. A member of the Service so deputed shall be shown against 
a post in the deputation reserve: 

Provided that the period of deputation shall not exceed three 
years in the first instance althou'gh the Government may extend the 
same by further periods exceeding three years at a time. 

9. Posting of Cadre Officers.-Every cadre officer shall, unless he 
is on leave or otherwise not available for holding a duty post, be 
posted against a duty post of the appropriate Grade in the cadre. 

*10. Duty posts t'O be held by Cadre Offi,cers.-Every duty post in 
a Cadre shall, unless declared to be excluded from the Cadre or held 
in abeyance for any reason under rule 6 or utilised otherwise in 
accordance with ~ 7, be held by a Cadre officer of the appropriate 
Grade. 

11. Substantive appointments in the Service.-All substantive 
appointments in the Service shall be made to the appropriate Grade 
of the Service and not against any speCific duty post in that Grade. 

*12. Recruitment to Grade I of the General Cadre.-(l) Vacancies 
in Grade I of the General cadre shall be filled by promotion of the 
permanent officers of the Integrated Grades II and III of the 
General Cadre and of permanent officers of the Selection Grade of 
the Stenographers' Sub-Cadre who have worked as section officers 
in the Integrat.ed Grades II and III of the General Cadre for at least 
a period of two years: 

Provided that an officer of the Selection Grade of the Stenogra-
phers' Sub-Ca.dre who has not worked in the Inte'grated Grades n 
and III for the said period of two years shall also be considered for 
promotion to Grade I of the. General Cadre if he is otlierwise e1lgible 
for such promotion and the Controlling authority, for the reasons to 

be recorded in writing, is satisfied that such a person had not worked 
in the IJ:ntegrated Grades II and III of the General Cadre in the 
e,qgencies of service. 

(2) Notwithstanding anything contained in sub-rule (1), for 
promotion of Cypher Superintendents a quota of vacancies in 

-------_._--------------
*Amended vide Notification ~ . ~ . dt. 19-3-77 (e.r. 1-8-1969) 
2228 LS--8. . w ... ·, - --, -rr 
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Grade I of :the General Cadre shall be fixed from time to time by 
the Controlling authority in consultation with the Commission. ' 

(3) No person shall be eligible for promotion to Grade I of the 
General Cadre unless he has rendered at least eight years of ap-
proved service in his Grade: 

Provided that the said period of eight years shall be reviewed 
by the Controlling authority from time to time and shall be pro-
gressively increased to ten years in consultation with the Com-
mission: 

Provided further that if any person appointed to the Integrated 
Grades II and HI of the General Cadre or to the Selection Grade of 
the Stenographers' Sub-Cadre or to Grade I of the Cypher Sub-
Cadre, as the case may be, is considered for promotion to Grade I 
of the General Cadre in accordance with the provisions of sub-
rules (1) and (2), all persons senior to him in that Grade shall also 
be considered notwithst/ilnding that they may not have rendered 
eight years of approved service in that Grade. 

Note: The period of eight years of approved service in the caSe 
of an officer of the Selection Grade of the Steno'graphers' Sub-
Cadre, shall include the period of service rendered in the Integrated 
Grades [I and III of the General Cadre or in Grade I of the Steno-
graphers' Sub-Cadre before first August, 1969 or both, as the case 
may be. 

(4) The Controlling authority, in consultation with the Com-
mission-

(i) .shall prepare a Select List for Grade I of the General 
Cadre on the basis of merit from among officers eligible 
for promotion under sub-rules (1), (2) and (3); 

(ii) may revise such Select List from time to time. 

(5) The Select List shall be prepared and revised in accordance 
with regulations made in this behalf by the Controlling authority in 
consultation with the Commission. 

] 3. Recruitment to posts in the Integmted Grades II and III of the 
General Cadre.-*l. (a) One sixth of the substantive vacancies, in 
the Integrated Grades II and III of the General Cadre shall be filled 
by direct recruitment on the result of competitive examinations 

~
-Substilutcd vide Notification No. 2o/GA/75 dated 12-2-75 (Q/GA/792/1/73 dated 

12-2-75)· 
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held by the Commission for this purpose from time to time. The 
remaining vacancies shall be filled by the substantive appointment 
of persons included in the Select List for the Integrated Grades II 
and III Of the General Cadre. Such appointment shall be made in 
"Order of seniority in the Select List except when, for reasons to be 
recorded in writing, a person is not considered fit for such appoint-
ment in his turn. 

(b) Temporary vacancies in the Integrated Grades II and III of 
the General Cadre shall be filled by the appointment of persons 
included in the Select List for the Integrated Grades II and nr of 
the General Cadre. Any vacancies remaining unfilled thereafter 
shall be filled first from among the persons approved for inclusion 
in the Select List and ,thereafter by the temporary promotion on the 
basis of seniority subject to the rejection of the unfit of permanent 
tlfficers of Grade IV of the General Cadre and Grade II of the 
'Cypher Sub-Cadre who have rendered not less than eight years of 
approved service in anyone Grade or the two Grades and are within 
the range of seniority. Such promotions shall be terminated when 
persons included in the Select List for the Integrated Grades II and 
III of the General Cadre become available to fill vacancies. 

*(2) The Select List referred to in clauses (a) and (b) of sub-
rule (1) shall be prepared in the following manner:-

(i) 33-1/3 per cent of the quota for inclusion in the Select List 
shall consist of persons to be promoted on the basis of a 
limited competitive examination to be held by the Com-
mission for this purpose from ~ to time; and 

(ii) the reSlt of the promotion quota for inclusion in the Select 
List shall consist of persons to be promoted on the basis 
of seniority subject to the rejection of the unfit of the 
officers of the Grade IV of the General Cadre and Grade 
II of the Cypher Sub-Cadre who have rendered not less 
than eight years of approved service in anyone Grade or 
both the Grades: 

\ Provided that if any person appointed to such a Grade is con-
·sidered fOr promotion to the Integrated Grades II and III of the 
General Cadre in accordance with the provisions of this sub-rule, all 
persons senior to him, in that Grade shall also be considered notwith-
standing that they may not have rendered eight years of approved 
:service in that Grade or Grades, as the case may be. 

-Substituted fJide Notification ~ 2o-GA/75 dated 12-2-75 (Q/GA/792/1/73 dated 
rt2-Z-i5)· 
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. (3) The Contl".olliJ)g authority shall, from time to ,time lay .alOWH 
the ratio in which the available vacancies in tile Integrated. Grades 
I~ and III of the General Cadre shall be filled from IV Otfthe-
General Cadre and Cypher Assistants of the Cypher Su.b-Ca.dre. 
This ratio shall be fixed, as far ~ possible, on the basis of the rela-
tive strength of the respective cadre posts. 

IU7tstration.-If the strength of Grade IV of the General Cadre is: 
720 and that of the Cypher Assistant of the CY!,her Sub-Cadre 120, 
the ratio for promotion shall be 6  : 1. 

• (4) Deleted. 

14. Recruitment to Grade IV of the General Cadre.-(I) 75 per 
ce'nt of. the vaca!lcies in Grade IV of the General Cadre shall be· 
filled by direct recruitment on the results of an open competitive 
examination held by the Commission for the purpose from time to 
time; and the remaining vacancies shall be filled by the :tppoint-
ment of persons included in the· Select List for this Grade in the 
order of seniority in the Select List except when, for reasons to be 
recorded in writing, a perSOn is not considered fit for such ap,?oint-

ment: 

Provided that for a period of three years from the appointed 
day the quota for filling the vacancies by direct recruit-
ment shall be 50 per cent. 

(2) The Select List referred to in sub-rule (1) shalll be made on 
the basis of seniority-cum-fitness from among the employees of Grade 
V of the General Cadre who have rendered not less than thirteen 
years of total service in Grades V and VI together, of which a mini-
mum of two years should be approved service in Grade V: 

Provided that if any person appointed to Grade V before the ap-
n ~ day is considered for promotion to grade IV of the General 

Cadre in accordance with the provisions of this sub-rule, all persons 
senior to him in that Grade shall also be considered notwithstanding 
that they may not have rendered thirteen years of total approved 
service in Grade V and VI. 

15. Recruitment to Grade V of the General Cadre.-All vacanc-
ies in Grade V of the General Cadre shall be filled by promotion on 
the basis of seniority subject to the rejection of <the unfit, from per 
sons included in Grade VI of the General Cadre, who have rendered 
not less than eight years of approved service in that Grade. The 

---._-----------
.Deletcd vide Notification No. 44/GA/71 dated 19-3-1971 effective fHm 1-8-1!;f9' 
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period of eight years spetified fOr ~ may be relaxed, in 
special cireUlMtal!Hles, by the CootrsIling s:uthority:xxxxx*: 

Provided that if any person appointed to such a Grade before the 
.appointed day is considered for promotion to Grade V of the General 
Cadrej, in accordanCe with the provision of this tule, all persons 
;senior to him in that Grade shall also be considered, notwithstanding 
thM they may not have rendered eight years of approved service in 
1:hat Grade. 

-16. Recruitment to GT'ade VI of the General Cadre.-u (1) 
-Vacancies in Grade VI shall be filled in the following manner, 
.namely:-

(i) Ten per cent of the vacancies may be filled by appoint-
ment of Class IV employees (borne regular establish-
~  working in the Ministry of External Affairs, on 
the basis of competitive examination held for the purpose 
by the Institute of Secretariat Training and Management: 

Provided that if a SlUfficient number of persons is not available, 
-the vacancies shall be filled in the manner specifled in clause (ii) 
::below, namely:-

(ii) Ninety per cent of the vacancies or such higher percent-
age as may be detennined by the Controlling authority 
in accordance with the provision to clause (1), shall be 
fined by the direct recruitment on the basis of competi-
tive examination held for the purpose by the Insti!tute of 
Secretariat Training and Management: 

Provided that t£) the ex:tent to which a sufficient number of 
'qualified candidates of the competitive examinations referred to in 
clauses (i) and (iii) are not available for appointment on the results 
of such examination, the vacancies maJY be filled, provisionally or 
on a regular' ibasis, in such manner as may be determined by the 
·Controlling authority. 

HI-A) N'OtWithstailding anything contained in sub-rule (1), 
vak:andes in d~ VI of the Service may be filled also 
by appointment of persons h()lding the post of Telephone 
Operators in the Ministry of Ext-ernal Affairs (wherever 
1hey may be employed) who have been declar.ed qualified 
for induction to Grade VI of the Service on the results of 
an examination held for this purpose by tne Institute of 
Secre'ta?at Training and Management. 

*Deleted vii' Notificatieft No. 451GA/71 dated 19-3-197. effective from 21-11-197°. 
**Amenckd WI, Notifieation No. (i) 52-GA/68 dated 6-9-1g68, (ii) fJ6-GA/70 dated 

:26-2-70 (iii) 4S-GA/71 dated 19-3-"1971 (effective from 2.1-11-1970)' 

tAdded vide Notification, No. 1 22-GA174 dated 16-9-1974. 
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* (I-B) The qualifying examination referred to in sub-rule-
~A  shall be held in accordance with regulations mad& 

by the Government. 

(2) The Controlling alIlthodty shall specify the number of vacanc_ 
ies in Grade VI to be filled on the resul1s of the Competitive exami-
nation referred to in sub-rule (1). 

(3) SUbstantive appointments to substantive vacancies in the 
Grade other than those to be pennanently filled in pursuance of any 
order made under sub-rule (2) shall, in the first instance, be made 
from among the temporary employees of the Grade who have 
either passed typewriting test for Grade VI held by the Institute 
of Sect"etariat Training and Management or have been specifically 
exempted therefrom by the Government and span whereafter, if any 
vacancy is left unfilled, ibe made from among the remaining tem-
porary employees of the Grade. 

- The appointment shall in either case be made in the order of 
seniority of the temporary employees except when, for reasons to be 
recorded in writing, a person is not considered fit for substantive 
appointment in his tum . 

.. (4) Notwithstanding anything contained in sub-rule (1) and 
(2), the COntrolling authority may fill not more than five per cent 
of the vacancies arising in a year in a manner otherwise than provid-
ed for in these rules, by appointment of a son or daughter or wife or 
husband or brother or sister of a Government servant who dies 
during the period of his service or **is retired on medical ground 
under Article 441, read with Articles 452 and 454 of the Civil Ser-
vices Regulations. 

***17. Ini.tial appointment to the different Grades oj the Steno-
grapher's Sub-Cadre on 1st August, 1969.-(1) The permanent and 
temporary officers of each Grade on 1st August, 1969, shall be such 
as may be determined by thie Controlling authority, from n~ 

departmental candidates. For the purposes of this rule, the follow-
ing shall be considered as departmental candidates, namely:-

(a) pieIt"SOns who immediately before 1st August, 1969 have 
been regularly appointed to the post of Grade I and Grade 
n of the Stenographers' SUb-Cadre. 

"Addro vide Notifiction No. 122-GA/74 dated 16-9-1974 . 

• -Amended vide Notification No. 45-GA/71 datcd 19-3-71 (dffctivefrom 21-1I-lf7o). 

---Amended ~ NotifiC'ation No. 4.4-GA/71 datfd 19-3-1971 (dfecti,,'" frem 1-8-I£f9). 
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*(aa) persons who immediately before the 3rd April, 1971, the 
. date of publication of the Indian Foreign Serice, Branch 
'B' (Recruitment, Cadre, Seniority and Promotion) 
Amendment Rules, 1971 in the Gazette of India, have 
been regularly appointed to the posts in Grade V and VI 
of the General Cadre and performing duties of steno-
typists and drawing a special pay for ~  same. 

(b) persons who on 1st August, 1969, hold any of the posts in 
Grade I and Grade II mentioned in clause (a) in a per-
manent Or temporary capacity, wherever they may be 
employed on that date and persons belonging to the 
Grades V and VI of the General Cadre who may he on 
deputation ~ pu:blic interest to posts of Stenographer, 
Personal Assistant or other similat posts in whose case it 
is ce.rtified that but for deputation they would have con-
tinued to hold ,the posts of stena-typists. 

(2') For the purpose of constitution of each Grade of the Steno-
graphers' Sub-CMre, the following general principles shall be 
observed, namely:-

, 

(a) posts in the Selection Grade of the Stenographers' Sub-
Cadre 5hall be filled by departmental candidates holding 
substantive appointment in Grade I immediately before 
1st August, 1969, who may be screened for such appoint-
ment on the basis of seniority subject to ilie rejection of 
the unfit. 

(b) departmental candidates who were holding substantive 
appointment in Grade I, immediately before 1st August, 
1969, who were assessed as not suita:ble for appointment 
to the Selection Grade snaIl be absorbed in the next lower 
grade. Such officers shall be eligible to 'be considered at 
the! maintenance stage for appointment to a temporary 
post in the Selection Grade and they shall reckon their 
seniority on appointment to that Grade according to the 
order of their selection for such appoin:tments. 

(c) all posts in Grade. I of the Stenographers' Sub-Cadre shall 
be filled by-

(i) departmental candidates who are declared as suitable 
for appointment to SeleC'tion Grade but are not appoint.. 
ed there to on account of sufficient number of vacancies 
not being available in that Grade; 

.Added vide Notification No. Ilg-GAln dated 4-8-73. 
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(ii) departmental candidates referred to in clause (b) of 
this sub-rule; 

(iii) departmental candidates who may be holding tempo· 
rary posts in Grade I immediately before the 1st August, 
1969. 

(d) permanent and temporary posts in Grade II of the Steno-
graphers' Sub-Gadre shall be filled by departmental can-
didates holding appointments in Grade II immediately 
before the 1st August, 1969, in the order of their seniority. 

(e) posts in Grade III of the Stenographiers' S'ub-C'adre shall 
be filled by the appointment \ of departmental candidates 
holding posts of steno-typists. 

Provided that (i) they have passed a stenography test held by 
the Institute of Secretariat Training and Management, or (ii) they 
shall within the stipulated period pass such a test, or (iii) they have 
been specifically exemped by the Controlling authority from passing 
such a test: 

Provided further that the substantive appointment or continu-
ance in Grade III of the Stenographers' Sub-Cadre beyond the period 
Qf probation as laid down in rule 26, of persons appointed as Steno-
typists on the basis of stenography test held departmentally and ap-
pointed to Grade III under this rule shall be subject to their passing 
a stenography test held by the Institute of Secretariat Training and 
Management. 

18. Recruitment to the Seleciion Grade and Grade 1.-* (1) 
Vacancies in the Selection Grade of the Stenographers' Sub-Cadre 
shall be filled by promotion on the basis of seniority, subject to re-
jection of the unfit, of officers of Grade I of the Stenographers' Suib-
Cadre who have rendered not less than six years of approved service 
in that Grade: 

Provided t.hat officers referred to in sub-clauses (i), (li) and (iii) 
of clause (c) of sub-rule (2) of rule 17, shall be eligible to be con-
sidered for promotion to the Selection Grade notwithstanding that 
they may not have rendered six years of approved sarvice in Grade 
1: 

Provided further that if any person who is appointed to Grade I 
of the Stenographers' Sub-Cadre is considered for promotion to 
Selection Grade in accordance with the provisions of this sub-rule, 

,.: .Substitut.,d 'Vide Notification No. 123-GA/74 dat.,d 16-9-74· 
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all persons senior to him in Grade I shall also be so considered not-
withstanding that they may not have rendered six y-ears of approved 
service in that Grade. 

* (2) Vacancies in Grade I of the Stenographers' Sub-Cadre shall 
be filled as under:-

(i) 50 per cent of the vacancies shall be fiUed by promotion of 
Grade II Officers of the Stenographers' Sub-Cadre on the 
basis of the results of the limited departmental competi-
tive examination held by the Commission for this purpose; 

(ii) The remaining vacancies shall be filled by promotion on 
the basis of seniority, subject to rejection of the unfit, of 
officers of Grade II of the Stenographers' Sub-Cadre who 
have rendered not less than eight years of approved ser-
vice in that grade: 

Provided that if any person who is appointed to Grade II of the 
Stenographers' Sub-Cadre is considered for promotion to Grade I in 
accordance with the provisions of this sub-rule, all persons senior to 
rim in Grade II shall also be so considered notwithstanding 1 hat 
they may not have rendered eight years of approved service in that 
Grade. 

(3) Substantive appointments >to substantive vacancies in the 
Selection Grade and Grade I, as the case may be, shall be made in 
the order of seniority of temporary officers of the respective Grade 
except when, for reasons to be recorded in writing, a person :is not 
eonsid€'red fit for such appointment in his turn. 

**18A. Recruitment to Grade II and Grade III.-Hi) ~ per 
cent of the vacancies in Grade II of Stenographers' sub-Cadre shall 
be filled (i) by direct recruitment on the resul:ts of an open com-
petitive examination held by the Commission for the purpose from 
time to time; and 

(ii) by recruitment of persons from amongst Hindi Steno-
graphers working in the corresponding scales of pay in the Ministry 
-of External Aftairs from a date earlier than the 3rd November, 1972 
'and who are ~ n d d suitable for appointment to the Grade in 
~n n with the Commission. 

The remaining vacancies shall be filled by appointment of persons 
:included in the Select List for this Grade . 

• Substituted vide Notification No. 123-GA/74 dated 16-9-74. 
"amended vipe Notification No. 44-GA/71 dated 19-3-74 (effective from 1-8-1969). 

tinserted vide Notification No. 59-GA/7S dated 10--4,-73. 
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(2) The Select List l'IeIferred to in the S ~  (1) shall be pre-
pared in the following manner:-

(i) 33-1/3 per cent of the quota for inclusion in the Select 
List shall consist of persons to be promoted on the basis 
of a i1irnited compe!1litive examination to he held by the 
Institute of Secretariat Training and Management for this 
purpose. 

(ii) The rest of the promotion quota for inclusion in the 
Select List shall consist of persons to be promoted on the 
basis of their seniority subjeqt to the rejection of the un-
fit from amongst the employees of Grade ill who have 
rendered not less than five years of approved service in 
that Grade: " 

*Provided that employees of Grade III appointed to that Grade 
under Rule 17, shall be eligible for inclusion in the Select List on 
thet basis of their seniority subject to the rejection of the unfit, if 
they have rendered not less than three years of approved service in 
that Grade: 

Provided ~  that if any persons appointed to Grade III of 
the Stenographers' Suh-Cadre is considered, for promotion to Grade 
n in accordance with the provisions of this Sub-rule, all persons 
sepior to him in Grade ill shall also be considered notwithstanding 
thaI\: they may not have been rendered 5i years of approved service 
in that Grade: 

Provided also that when the number of persons available for ap-
pointment in any year under clause (i!) or clause (ii) is less than the 
quota, the deficiency shall be made up hy direct recruitment on the 
~ .  of the open competitive examination Iield by the Com-
mission. 

(3) The length of approved service for promotion to Grade II 
prescribed in ~  (2:), may be reviewed by the Controlling 
authority once every three years and revised, if necessary. 

(4) Substantive appointments to suibstantive vacancies in Grade 
n shall be made in the order of seniority of temporary officers ap-
pointetl to the Grade except when for reasons to be recorded in 
writing, a person is not considered fit for such appointment in his 
turn. 

.Inserted vide Notification No. 59-GAIn dated 10-4-73. 
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*(5) Vacancies in Grade IJI of the Stenographers' Sub-Cadre shall' 
be filled:-

(i) by direct recruitment on the basis of competitive exanu-
nation held for the purpose !by the Institute of Secretariat 
Training and Management, limited to officers of Grades V 
and VI of the General Cadre; and 

(li) by recruitment of Hindi Steno-typiSts working in the 
S\::ale of Rs. 110--180 with a Special Pay, in the Ministry 
of External Affairs from a date earlier than the 2'Bth Nov-
ember, 1972 and who are considered. suitabte for appoin,t-
ment to the Grade by the Government: 

Provided that to the extent a sufficient number of candidates are· 
not available for appointment under clause (i) or clause (ii), the 
vacancies may be filled provisionally or on regular [basiS, in such. 
manner as may be determined by the Controlling Authority. 

(6) The Controlling auhority may iby order specify the number 
of vacancies in Grade ill to be filled permanently or temporarily on 
the results of any examination refe-rred to in sub-rule (51). 

(7) Substantive appointments to substantive vacancies in Grade 
III other than those to be permanently filled in pursuance of any 
order made under sub-rule (6) shall be made in the order of seniority 
of temporary officers of the Grade except when, for reasons to be 
recorded in writing, a person ~ not considered fit for such appoint-
ment in his tum. 

19. ~n  fu posts of Cypher Assistants in the Cypher Sub-
Cadre.-Recruitment to Grade II of the Cypher Sub-Cadre shall be 
made in the following manner:-

(i) Upto 25 per cent of the vacanCies shall be filled by transfer 
from Grade IV employees of the General Cadre and Grade 
Il employees of the Stenographers' Sub-Cadre, who hold 
any degree from a recognised university or possess any 
equivalent qualification, and who have rendered not less 
than two years approved service in any of these Grades. 

(li) The remaining vacancies shall be filled by a departmental 
examination to be conducted by the Controlling authori-
ty. All employees of Grade V and Grade VI of the 
General Cadre and **Grade III of the Stenographers' 

-Substituted vide Notification No. 94·GA/74 dated 16-7-1974 (effective from 5-8-1974). 

··Added vide Notification dt. 12-12-1975 (Q(GA)792/20/74). 
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Sub-Cadre who hold any degree from a reeognised uni-
versity or possess any equivalent qualification, shall be 
eligible to appear at the examination subject to such 
regulations as may, from time to time, be made by the 
Controlling authority. 

·20. Qualifications, age etc. for persons appearing in the open 
-as well as limited competitive examination.-The competitive 
examinations referred to in Sub-rules (1) and (2) of the rule 13, 

-:.and in. rules 14, 16. ··Clause (i) of Sub-rule (2) of rule 18 and 
rule 18A shall be held and conducted in accordance with the regu-
lations made from time to time by Government, in consultation 
'with the Commission, wherever such consultation is necessary. 

\ 
CHAPTER III 

FIXATION OF SENIORITY 

21. General Provisions.-(I) Persons appointed to the Service 
·at the initial constitution shall have the seniority already allotted 
to them at that time. 

(2) Persons appointed to any Grade of the Service at the initial 
'c:mstitution shall be senior to persons appointed to that Grade at 
the maintenance stage. 

(3) Persons appointed to the Service after the initial constitu-
tion ana upto the appointed day shall have the seniority already 
assigned to them by the Controlling authority. 

(4) Subject to the other provisions of this rule, persons promot-
ed or recruited earlier on the basis of earlier selection or recruit-
ment shall be senior to those promoted or recruited on the basis 
of subsequent selection or recruitment. 

(5) Notwithstanding the provisions of sub-rule (3) and (4), 
permanent employees of each Grade shall be ranked senior to per-
sons who are officiating in that Grade. 

t22. Seniority interse of direct recruits.- (1) The seniority 
interse of persons appointed in the result of a competitive exami-
nation held by the Commission or by the +Institute of Secretariat 
'Trainin.g & Management as the case may be, shall be in accordance 
with the respective ranks obtained by them in such examinations . 

• Amended vide Notification No. 44-GA/71 dt. 19-3-71 (e. f. 1-8-69)· 
•• AddM vide Notification dt. 5-12-75 [Q(GA) 7921 II 175]. 
tamcnddd vide Notification Ii) No 67-GA/70 dt. 28-2-70 (ii) No. «-GA/71 dt. '9-3-71. 
(e.f. 1-8-6g) 6: (iii) No. 45-GA/71 dt. 19-3-71 (e.f. 21-I1-1970). 
tamcndcd vide Notification No. 59-GA/72 dt. 10-4-73. 
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Provided that persons appointed as a result -otan earlier exami-
nation will be senior to those appointed as a result of a subsequent.. 
examination: 

Provided further that the seniority of persons recruited through 
the competitive examination held by the Commission in whose--
cases offers of appointments are reviewed after ,being cancelled 
shall be such as may be determined by the Controlling authority 
in consultation with the Commission: 

Provided further that persons appointed to Grade VI of the 
General Cadre on the. basis of the competitive examination held in 
a particular year by the -Institute of Secretariat Training & 
Mangement, in terms of clause (i) of sub-rule (1) of rule 16, shall 
enbloc be ranked junior to the recruits of the open competitive· 
eKamination held in that year by the *Institute of Secretariat 
Training & Mangement. 

(2) Notwithstanding the provisions of sub-rule (1), the seniority 
of persons recruited initially on a temporary basis and confirmed 
subsequently in an order different from the order of merit indi--
cated at the time of appointment, shall follow the order of their 
confirmation and not the original order of merit. 

23. Seniority inteTse of otJicers promoted on the RESULTS OF' 
LIMTTED COMPETITIVE EXAMlNATION.-*(l) The seniority 
interse of persons appointed on the results of limited competitive· 
examinations held by the Commission or by the "'Institute of 
Secretariat Training & Mangement or on the results of the depart-
mental examination conducted by the Controlling authority shall 
be in accordance with the respective ranks obtained by them in 
such examinations: 

Provided that persons appointed as a result of an earlier exami-
nation shall be senior to those appointed as a result of subsequent-
examination. 

(2) Notwithstanding the proviSions of sub-rule (I), the seniority 
of persons promoted initially on a temporary basis and confirmed 
subsequently in an order different from the order of merit indicated 
at the time of promotion, shall follow the order of confirmation 
and not the or'iginal order of merit. 

-Amended 'Vide Notification No. 59-GA/72 dt. IJ-4-73. 

"Amel"ded 'Vide Notification No. 44-GA/71 dt. 19-3-19"1 (Effective from 1-8-1969).· 
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24. Seniotrti.ty interse of ofjicers promoted to a Grade on the 
RECOMMENDATIONS OF A DEPARTMENTAL PROMOTION 
COMMITTEE.-The seniority interse of persons promoted on the 
basis of a panel drawn up by a duly constituted Departmental Pro-
motion Committee shall be in the order laid down in that panel: 

Provided that where persons promoted initially on a temporary 
basis are confirmed subsequently in an order different from the 
order of merit indicated at the time of their promotion, seniority 
shall follow the order of confirmation and not the original order of 
merit: 

Provided that where presons promoted initially on a temporary 
basis are confirmed subsequently in ap. order different from the 
order of merit indicated at the time to their promotion, seniority 
shall follow the order of confirmation and not the original order of 
merit. 

*2.5. Seniority interse of the officers appointed to a Grade from 
different sources.-(I) Intergrated Grades II & III of the General 
-Cadre. 

(i) The eligible persons in Grade IV of the General Cadre 
and Cypher Assistants of the Cypher Sub-Cadre shall be 
arranged in separate lists in the order on their relative 
seniority in their respective Grades. Thereafter the De-
partmental Promotion Committee shall select persons for 
promotion from each list upto the prescribed quota as 
indicated in rule 13 and arrange all the persons selected 
from the two, lists in a consolidated order of merit which 
will determine the seniority of persons on promotion to 
Intergrated Grades II and III of the General Cadre . 

.. (ii) Direct recruits to a Grade and persons substantively 
appointed to the Grade from the Select List for the 
Grade shall be assigned seniority interse according to 
the quotas of substantive vacancies in the Grade reserved 
for direct recruitment and the appointment of persons 
included in the Select List, respectively. 

(2) Grade IV of the General Cadre. The relative seniority of-

(a) persons promoted in accordance with sub-rule (2) of 
rule U, 

A ~nd d vide Notification (i) No. 44-GA/71 dt. 9-3-1971 (d. ~  and (ii) No. 4 
GA/71 dt 19-3-1971. 

S ~d by Notification No. 22-GA/75 dt. 12-2-75. 
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(b) persons directly recruited through the Commission in 
accordance with sub-rule (1) of rule 14, 

shall be determined according to the rotation of vacancies among 
the two categories in the order indicated above. 

* (3) Grade VI of the General Cadre. 

(i) Seniority inter-se of the persons appointed to Grade VI 
on the results of the competitive examination conducted 
by the @ Institute of Secretariat Training & Manage-
ment shall be governed by sub-rule (1) of rule 22. 

(ii) Seniority of persons appointed on regular basis under 
the proviso to clause (li) of sub-rule (1) of rule 16 shall 
be such as may be determined by the Controlling 
authority. 

(iii) Persons appointed to Grade VI in accordance with sub-
rule (4) of rule 16, shall rank inter-se according to their 
dates of appointment . 

.. (iv) The seniority of persons appointed under sub-rule (I-A) 
of rule 16, shall be such as may be determined by the 
Government: 

Provided that persons so appointed in a particular year shall 
en bloc be ranked junior to the persons recruited on the basis of 
competitive examinations held in that year. 

(4) Grade II of the Stenographers' Sub-Cadre.-(i) The 
Seniority inter-se of officers appointed to the Grade before 1st 
August, 1969, shall be regulated by their relative seniority as 
determined before that date: 

Provided that if the seniority of any such officer had not been 
specifically determined bebre that date, it shall be as determined 
by the Controlling authority. 

(ii) the relative seniority of persons appointed to the Grade 
after the 1st day of August, 1969-

\ 
(a) by promotion on the basis of a panel drawn by a duly 

constituted Departmental Promotion Committee, 
(b) by promotion on the basis of limited competitive 

examination . 

• Arnended vide Notifieatior (i) No. 52-GAj68 dt. fl-9-68. (ii) No. 67-GA/70 dated 
.8-2-70 (iii) No. H-GA/71 dt. 19-3-71 (E.F. 1-8-69) and (iv) No. 45-GA/71 dt. 19-3-71. 

@Notification No. 59-GA/72 dt. 10-4-73. 
··Added vide Notification No. 122-GA/74 dated 1fl-9-74. 
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(c) by direct recruitment on the results of competitive 

examination held by the Commission, 

shall be determined according to the rotation of vacancies among 
these three categories in the order indicated above based on the 
quotas *third proviso to sub-rule (2) of rule 18A and for this purpose 
the *third proviso to sub-rule (2) of rule 18A and for this purpose 
the vacancies filled by direct recruitment under the third proviso 
to sub-rule (2) of rule 18A shall be transferred from the promotion 
quota to direct recruitment. 

"'* (iii) Notwithstanding anything contained in clause (ii). t.he 
seniority of persons falling in the category specified in clause (ii) 
of sub-rule (1) of Rule 18A, shall be s,.uch as may be determined by 
the Controlling Authority in consultation with the Commission. 

@ (5) Grade III of Stenographers Sub-Cadre.-The seniority 
inter-se of persons appointed to the Grade in accordance vnth 
clause (e) of sub-rule (2) of rule 17 shall be determined on the 
basis of their relative seniority in their respective Grades from 
which they are drawn, employees of Grade V of the General Cadre 
en block being senior to those of Grade VI of the General Cadre. 
The inter se seniority of persons appointed in accordance with 
sub-rules (5) (i), (6) and (7) of rule 18A, shall be regulated, in 
accordance with rule 22. The seniority of persons appointed in 
accordance with sub-rule (5) (ii) of rule 18A shall be such as may 
be determined by the Government. 

(6) Cypher Assistants of Cypher Sub-Cadre.- (i) The seniority 
inter se of transferees shall be so fixed that all persons transferred 
under clause (i) of rule 19 shall be allotted seniority from the 
dates they count their seniority in their respective parent Grades: 

Provided that the relative seniority in the present Grade of per-
sons transferred from the same Grade shall not be disturbed. 

(ii) Pers:ms appointed on the results of a Departmental Exami-
nation shall be allotted seniority from the date of publication of 
the results of the Examination. The inter se seniority of such per-
sons shall be according t:> the ranks obtained by them in that 
examination . 

• Inserted vide Notification No. 59-GA!72 dated 10-4-73· 
•• Inserted vide Notification No. 59-GA172 dated 10-4'73· 
@Substitut(videNotificationNO. 94-GA/74 dated 16-7-74 (effective from 5-8- 1974), 
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CHAPTER IV 

26. Pm)bP.tion and Training ot direct recruits p.nd promotees.-
(1) EveI"Y. direct recruit shall initially be appointed on probation, 
the period of probation being two years from the date of appoint-
ment. 

(2) Every person other than a direct recruit in all the Grades. 
excepting Grade I of the General Cadre shall, when first appointed' 
to a Grade, be on probation for a period of two years from the date· 
of such appointment 

(3) The period of probation specified in sub-rules (1) and (2) 
above may, if the appointing authority deems fit, be extended or 
curtailed in any case, but the total period of extension of probation 
shall not, save where it is necessary by reason of any departmental 
or legal proceedings pending against the officer, exceed one year. 

(4) During probation, a member of the Service other than 
Grade I of the General Cadre may be required to undergo such. 
training and to pass such tests as the Controlling_ authority may,. 
from time to time, prescribe. 

(5) When a probationer appointed to any Grade has passed the 
prescribed test and has completed his probation to the satisfaction 
of the Controlling authority, he shall be eligible for confirmation 
in that Grade. Until a probationer is confirmed under this sub-
rule or is discharged or reverted under sub-rule (6) • he shall 
continue to have the status of a probationer. 

(6) (i) A probationer who has no lien on any post under the 
Central Government or any State Government shall be liable ~ 

be discharged from the Service at any time without notice if-

\ 

(a) on the basis of 'his performance or conduct during pro-· 
bation, he is considered unfit for further retention in the: 
Service; or 

(b) if on the receipt of any information relating to his 
nationality, age, health or antecedents, the Controlling: 
authority is satisfied that he is ineligible or otherwise 
unfit for being a member of the Service; 

(ii) A probationer who holds a lien on a post under the Central 
Government or any State Government may be reverted to such 
post at anytime in any of the circumstances specified in clause (i); 
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(iii) A probationer who is not considered suitable for confinna-
tion at the end of the period of probation prescribed g' "13u.b-rule 
(1) or at the end of the extended period of probatiolil, if ;my, 'imder 

~  shall be discharged or reverted in accordance_ 'MJth 
clause (i) or (ii) , as the case may be; 

(iv) A. member of the Service on probation in any Grade who 
is not. coniidered suitable for continuance in that Grade during or 
.at the end Qf period of probation prescribed in sub-rule (2) or the 
extended period, if any, under sub-rule (3), shaH be reverted to 

the next lower Grade. 

CHAPTER IV 

MISCELLANEOUS 

.27. (1) A candidate for appointment to the Service or post shall 
be-

(a) a citizen of India, or 

(b) a subject of Sikkim, or 

(c) a person of Indian origin who has migrated from Pakis-
tan with the intention of permanently settling in India: 

Provided that a candidate belonging to category (c) shall be a 
person in whose favour a certificate of eligibility has been given 
by the Government and the said certificate shall be valid only for 
a period of one year from the date of the appointment of such 
person, beyond which such person shall be retained in Service only 
if he has become a citizen of India. 

(2) A candidate in whose case a certificate of eligibility is 
necessary, may be admitted to an examination or interview con-
ducted by the Commission or other recruiting authority and he 
may also be provisionally ~ n d subject to the necessary certi-
ficate being given to him by the Government. 

* (3) No person-

(a) who has entered into or contracted a marriage with a 
person having a spouse living, or 

(b) who, having a spouse living, has entered into or con-
tracted as marriage with any person, 

shall be eligible for appointment to the Service . 

• Substituted for sub-rules (s) & (4) vide Notification No. 3-GA/74 dated 4-1-74. 



125 

Provided that the Government may, if satisfied that such marri-
;age is permissible under the personal law applicable to person and 
,the other party to the marriage and there are other grounds for so 
'doing, exempt any person from the operation of this sub-rule. 

£ (4) and (5) deleted. 

Other Conditions of Service.-(l) The condition of service of 
'the members of the Service in respect of matters for which no 
'provision exists in these rules or for which no specific rules have 
been made separately, shall be the same as are applicable from 
time to time to officers of the Central Civil Services Classes I to 
'III. 

% (2) Appointments to the Service shall be subject to orders 
regarding special representation in the services for Scheduled 
'Castes and Scheduled Tribes and other special categories of per-
sons, issued by the Government from time to time. 

29. Removal oj difficulties and power of the Controlling 
AUTHORITY TO ACT IN SPECIAL CONTINGENCIES.-The 
controlling authority may, from time to time, issue such general 
or special directions as may be necessary to remove d ~ in 
the operation of any of the provision of these rules. 

@ 29-A Power to relax.-Where the Controlling authority is of 
opinion that it is necessary or expedient so to do, it may be ordered, 
for reasOns to be recorded in writing to relax any of the provisions 
'of these rules with respect to any class or category of persons or 
;'Posts. 

Provided that in relation to posts falling within the purview of 
the' Commission, no order in respect of a class or category of per-
sons or posts shall be made except after consultation with the 
Commission. 

*30. Interpretation.-If any question arises as to the interpre-
tation of these rules, it shall be decided by the Central Govern-
,ment. 

" I, . J ,. . \: ; ~~ 

Sd/-R. G. RAJWADE, 

Joint Secretary tp the Government of India . 

£Deleted vide Notification No. 167-GA/73 dt. 6-1'1-73. 

,%amcndcd vide Notification No. lo-GA/70 dt. 21-I-J970. 

'@amended vide Notification (i) No. 81-GA/6g dt. 21-8-69 and (ii) No. 45-GA!71 d ~ 
lJ,9-3-1971 (e.r. 21-11-197°). 

• Ubititut:d vide Notification No. I ~ ~ 24-10-1972. 



APPENDIX VIII 
(Vide Para 2.87 of the Report) 

No. Q/PAII/578-76/71O-PF 

GOVERNMENT OF INDIA 

if.PPENDDC Y 
(Para 6.15l' 

MINISTRY OF EXTERNAL AFFAIRS 

New Delhi, the 19th December, 1970; 

OFFICE ORDER 

It has been decided that the Departmental Promotion Committee-
for the purposes mentioned below in respect of ex...cadre posts in 
the Legal and Treaties Division, EconolJlic Division, Historical 
Division, Purchase Unit, External Affairs 'Hostel, Govt. Hospitality 
Organization and any other Unit or Division in this Ministry. 
having Ex-Cadre posts, shall be as specified against them:-

PURPOSE CONSTITUTIOX OF DEPARTMENTAL 
PROMOTIOX COMMITTEE' 

--- ._- ---------- ---
Par' A. 
F.r rl&ommending promotions 

FROM THE GlMDE OF. 

(a) Deputy Director to Director in the His- (1) The Chairman or a memher of the-
toneal Division. U.P.S.C.-Chairman. 

(b) Deputy Director to Director in the Legal (2) Additional Secretary (Administration). 
& Treaties Division. 

( c) Senior Research Officer to Deputy Director (3) Additional Secretary (L&. T) Director-
in the Historical & Economic Division. (L&T), or Joint Secretary (Economic Divi--

sion) or Director (Historical Divisioll) 
Ministry of External Affairs. 

(d) Research Officer to Senior Research Officer (4) Deputy Secretary (Est.) Ministry ofEx--
in the Historical and Economic Division. ternal Mairs will act as Secretary to tile-

Committee. 

(e) Assistant Legal Adviser to Deputy Director 
in the L&T Division. 

(f) Law Officer to Assistant Legal Adviser in the 
L&T Div. 

(g) Any other posts equivalent to the above. 

ParI B i 

For reeommmding confirmation 
of all Class I Officen of the categories men-
tioned in Part A above. 

-Ditto-

--------------------------------------------
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S~ 

. ...".._._--
Part C 

For Selection of all Class I Officers mentioned 
in Part A, d~d the relevant Recruitment 
Rules prescribe deputation transfer or transfer 
on deputation as a method of recruitment and 
,,IIuch selections are restricte:i to this method only. 

~ . (L&T) 

. -Part D 

For ~ .  e:xtellSioll of service, 

,.beyond the age of superannuation/ 

n CI ~ Class I Officers mentioned 
against: Part A. 

Part·E 

I: For recommeqtiin.g ,Pr:(l(lllltioIlS from tM grade of: 

(a) Interpreters U lnior scale) to thllt of Inter-
preters (Senior ~..I  Hindi Translators 
!J <l.uior scale) to that of Hindi Translators 
(Senior scale) S ~  Librarian to that of 
. Librarian. 

(b) A~I ~  p:13t e:Ulivalent to those mention-
ed above,. 

Part F 
~ n of all Glass-II and Class 111 Officers of 
the categories meationej against Part E, provid-
ed the relevant Recruitment Rules prescribe 
deputation, transfer, transfer on deputation as 
one of the methods of recruitment and such 
.' selection is restricted to this method only. 

. Part G 

.1. For. recommending confirmation/extension 
of service, beyond the age of superannuation/ 
re-employment, of any of the categories of 
.persons mentioned in..Part E, and other Class 
II & Class III Officers. 

·2. \l'he D.P.Cs mentioned in Par .. C and F will 
also be respo.1Sible for ad-hoc selection in the 
relevant grades. . 

CONSTITUTION OF DEPAR.TMENTAL 
PROMOTION COMMITIEE 

(1) Additional Secretary (AD)-Chairman 

(2) Additional Secretary (FSI) or Additional 
Secretary (L&T)/or. Joint Secretary 
(Economic Division) 

(3) Director (Historical Division) or Director 
(X.P. Division). 

(4) Deputy Secretary (Establishment) will 
act as Secretary to the Committee . 

-Ditto-

( I) Joint Secretary (Ec'lnomic Division)-
Chairman. 

(2) Director (Historical Division) or Director 
(Eur.) 

(3) Deputy Secretary (ADP). 

(4) The Under Secretary concerned will act 
as Secretary to the Committee. 

-Ditto-

-Ditto-

: NOTB:-I. Any Officer included in the D.P.Cs constituted above may be substituted by an 
officer of equivalent rank, when deemed administratively necessary. 

2. In case. a post of technical nature is involved an expert of suitable rank will be drawn 
from Deptts. of the Central Government to advise the DPC. 

Sd/-
(N. C. BANERJEE), 

. Deputy Secretary to the Gout. of India. 



.A}»PENDIX IX 

(Vide para 6 of Introduction) 

Summary of Conclusions/Recommendations contained in the RepoTt-

S1. No. Reference to 
para number 
in the Report 

Summary of Conclusions/ 
Recommenda.tions 

---------------------,-------
(1) (2) 

1 1.14 

'(3) 

The Committee are distressed. to note that a_ 
large number of posts have been kept outside the 
purview of the Reservation Orders in favour of 
Scheduled Castes and Schec1.uled Tribes by the 
Ministry of External Affairs. The Committee 
see no re.ason why Reservation Order's have not 
been' made applicaole to these posts in view of 
the fact that there has been improvement in the 
d n~ and sccio-economic sianaaros of the 
S ~d~ ~d Castes and Scheduled Tribes over the 
last few years. The Committee would like the 
Ministry of External-Affairs to review the whole 
policy of making Reservation Orders applicable 
in toto to alT ~ PPsls in consultation with the 
Department of Personnel and Administrative 
Reforms. In this connection, the Committee, 
woulrllike to draw the attention of the Ministry 
of External Affairs to the following recommen-
dation-contained in para 1.56 of their ~  

Report (Fifth Lok Sabha) on the Reservations 
for Scheduled Castes and S d~ d Tripes in 
services:-

"The Committee are in prinCiple o.pposed to 
any ~  of posts bemgexempred 
from the purview of reservations. TIie· 
Committee, therefore. recommend that 
all ~ n  :-from the ru1e of reserva-. 

. -.. --_._---------~ --------
128" 
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(1) (2) (3f 
--.------_ .. _-------

2 

3 

4 

1.15 

tions for Scheduled. Castes and Scheduled 
Tribes should be done away with." 

The Committee are unhappy to be informed 
that records available in the Ministry of External 
Affairs cio not contain any_indication whether 
the question of exempting of ~ in the Legal 
and Treaties Division of the M.nistry from the 
purview of Reservation ONlers had been consi-
dered at any stage. The Cammittee, however, 
note that the Ministry of External Affairs has 

;10.,' 
now decided to make the Reservation Orders 
applicable in caSe of posts at the level of Assis-
tant Legal Advisers and below in this Division. 
The Committee expect that all the posts arising 
in future at this level will actually be filled by 

1.21 

~.  ~ 
;',: ~ 

~  

1.24 

~ Scheduled Castes and Scheduled Tribes till such 
time their quota is completed. 

The Committee note that the Ministry of 
External Affairs have agreeci to appoint a 

f Director IDeputy Secretary in place of an Under 
• Secretary as Liaison Officer to watch and safe-
guard the interests of Scheduled Caste and 
Scneduled Tribe employees. The Committee 
need hardly high-light the duties 01 a Liaison 
Officer as laid down in the Brochure on Reser-
vation for Scheduled Castes and Scheduled 
Tribes anci desilI'e that these should be scrupu-
lously performed. The Committee woUld also 
like !be Ministry of External Affairs to appoint 
Liaison Officers in all the Regional Passport 
Offices, etc. to watch the interests of Scheduled 
Caste and Scheduled Tribe employees in those 
offices. 

The Committee needhat'dly point out that 
mere changing of the name of the General Admi-
nistration Section to the Cell is not going to 
yield the desired results ul'lless the Cell is 
strengthened and geared up· to assist the Liaison 
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(1) 

6 

(2) 

2.36 

:2.37 

(3) 

Officer to dischal'ge his functions effectively and 
purposefully. The Committee would suggest that 
the Cell should be properly manneci. so that it 
functions gainfully. 

The Committee note the recruitment proce-
dure being followed by the Ministry of External 
Affairs for recruitment of personnel to man the 
various categories of posts under their control. 
The Committee also n,ote that the bulk of recruit-
ment is being done through the Public Service 
Commission/Subordinate Services Commission. 

The Committee are unhappy to note tHat 
hardly any conceSSions/relaxations are given to 
the Scheduled Caste and Scheduled Tdoe candi-
aates at the time of written examinations/inter-
views. The Committee' would like the Ministry 
of External Affairs to consider what specific 
relaxations/concessions could be given to the 
Scheci.uled Caste and Scheduled Tribe candidates, 
so as to improve their intake in the services of 
the Ministry of External Affairs and its Sub-
ordinate Offices including Indian Missions 
abroad. 

2.44 The Committee neeci. hardly point out that 
Roster is a mechanism to keep a watch on the 
proper and adequate intake of Sclieduled Castes 
and Scheduled T1ribes in services and it would 
cease to have any significance whatsoever 'if it is 
not maintained properly. The Committee would, 
therefore, emphasise that Rosters should not only 
be maintained properly by the various recruit-
ment authorities in the Ministry of External 
Affairs anc\ its Subordinate Offices in accordance 
with the extant orders on the subject but also 
the appointments of Scheduled Castes and Sche-
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duled Tribes are actually made according to the 
points reserved for them, in -=the Roster. The 
Committee would also suggest that nosters 
should be checked per.odically by the Liaison 
Officer and any defects noticed therein rectified 
immediately. 

The Committee note that 25 per cent of the 
vacancies in Grarle IV of the Indian Foreign 
Service 'B' (General Assistant) are filled by 
promotion of officers of Grade V (U.D.C.) on the 
basis of seniority subject to rejection of the unfit 
and 75 per cent by direct recruitmeni on the 
basis of an open competition examination held 
by the Union Public Service Commission. 1'he 
Committee are surprised to note that the proposal 
to amend the recruitment rules wih a view to 
apply reservation provisions for promotion on 
the basis of seniority-cum-fitness to the General 
Assistant's Grade has not yet been finalised even 
after a lapse of about ten years. The Committee 
would urge upon the Ministry of External Affairs 
to vigorously pursue the matter with the Union 
Public Service Commission and the Department 
of Personnel and Administrative Reforms and 
expedite a decision in the matter as continued 
delay in the matter anversely affects the interests 
of the Scheduled Castes and Scheduled Tribes. 

The Committee are constrained to observe 
that the number of Scheduled Castes and Sche-
duled Tribes promoted in almost all the cate-
gories of posts available in the Ministry of 
External Affairs is much below the quotas 
reserved for them. The Committee are also 
unhappy to be informed that· ad hoc promotions 
have been made during· the previous years, 
especially [Grade IV :ofthe I.F.S. (B)], ignoring 
the claims of Scheduled 'Castes and Scheduled 
Tribes. Tfie Commfttee expecl the Ministry of 
External Affairs/Department' of Persofmel and 
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Administrative Reforms to ensure that the' 
claims of Seheduled; Cas1:es and Scheduled Tribes. 
are given due consiaeration before these ad hoc 
promotions are regulllfI'ised. The Committee' 
would also like the Ministry-of External Affairs/ 
Department of Personnel and Administrative 
Reforms to strictly follow the various orders 
issued by the Ministry of Home Affairs/Depart-
ment of ·Personnel and Administrative Reforms 
regar<ting reservations fo,r Scheduled Castes and 
Scheduled Tribes in promotions and to ensure 
that all the posts reserved for them are also 
actually filled in by them. 

10 2.76 The Committee are distressed to find that a 
large number of vacancies have been dereserved 
in the varioUs ~ d  during the last five years 
depniving employment to many a Scheduled; 
Castes and Scheduled Tribes. The Committee 
are unable to accept that even for Class IV 
vacancies, suitable Scheduled Caste and S ~ 

nuled Tribe candidates are not available. The 
Committee cannot but conclude that neither the 
strict compliance of the extant orders on 'the 
subject haVe been ensured nor earnest efforts 
have been made-by the MiniStry of External' 
Affairs to appoint Scheduled Caste and Scheduled 
Tlribe candidates against the reserved vacancies. 
The Committee' are firmly of the view that 
vacancies reserved for Scheduled Castes and 
Scheduled Trlbes, in no case, should be de-

reserved. 

11 2.91 The Committee need hardly emphasise the· 
desirability of-ineludinga Scheduled Caste/Tribe 
OfBcer in the variow; Departmentalltecruitment/ 
FrOmOOon Baards/.committees constituted by 
the Mimistry « Exiternal' lUfaiJrs so as to instil 
~d n  in theScheduled .. Caste and Scheduled 
'1\ibe ~ In CQJe, a Scheduled Caste! 
. Tribe Qfficet,'is notavaitMlile>!in the Ministry of' 
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External Affairs for the purpose, a Scheduled_ 
Caste/Tribe Officer from another Ministry / 
Department shoulri. be associated with such_ 
Departmental Recruitment/Plromotion Boards/ 
Committees. 

The Committee are distressed to note that 
all the vacancies reserved for Scheduled Castes 
and Scheduled Tribes even in Class IV posts 
could not actually be filled in by Scheduled"Caste 
and Scheduled Tribe candidates. The Committee 
see no justification in framIng a rule by the 
Director General of Employment and Training 
that only those persons who haa a service of at 
least three years, including broken periods or 
240 days of broken service as casual or daily 
rated labourers could be recruited as peons in_ 
Government ~ n  whicn had worked to 
the detriment of the Scheduled Castes and 
Scheduled Tribes. The Committee would like 
the Ministry of External Affaill's immediately to 
take up the matter with the Director General of' 
Employment and Training so as to amend the· 
rule so that all the ~~ n ~  reserved for Sche-
ctuled Castes and Scheduled Tribes are actually-
filled in by them. 

The Committee feel that ordinarily vacancies . 
reserved for Scheduled Castes and Scheduled' 
Tribes should be fillea in by the candidates 
belonging to the respective communities only so· 
that the need to fill in the-vacancies Il'eserved for 
Scheduled Castes by S d ~ Tribes. and vice· 
ve·rsa at the ann of the third year of carry-for-. 
ward of 'vacancies is obvia1;eQ. The Committee· 
would, therefore, suggest tliatall possible efforts 
shouid be made by the Ministry of External' 
Affairs to find S ~ d C~  and Scheduled 
Tribe nd d~ ~. all the.pOstsreserved for 

~. If, hOW4Fer, ~ ~ d  are not· 
~ to . ~d posts, then the· 



.(1) 

,14 

-15 

134 

(2) 

---- ~

4.7 

exchange of vacancies should be resorted to in 
the very first year. 

The Committee note -that the posts of 
Ambassadors, High Commissioners ana lIeads of 
Missions/Posts abroad are1illed by the C"e-ntral 
Government at their discretion by appointment 
of members of Indian Foreign Service or of other 
persons eminent in-public life. The Committee 

\ 

suggest that the Ministry of External Affairs 
should consider the feasibility of providing 
lI'eservations for Scheduled Caste and Scheduleo. 
Tribe persons in the appointments of all diplo-
matic personnel in the Indian Missions/Posts 
,.abroad. 

The Committee are also of the view that the 
,claims of Scheduled Caste and Scheduled Tribe 
,employees should be considered favourably at 
:the time of making postings abroad, to enable 
them to acquire the experience of working 
in the Missions abroad' as their stay in a foreign 
country for a couple of years will, by itself, be 
,.a very useful experience for the Scheduleo. Caste 
and Scheduled Tribe employees and will help 
them a lot in oroadening their outlook and bring-
-ing -them up socially and economiCally. 

The Committee lI'egret to note that there is a 
'big shortfall in ahnost all categories 01 posts in 
the Ministry of External Affairs and its Subordi-
nate Offices including Indian Missions abroad. 
The representation of Scheduled Castes and 
Scheduled Tribes in Group 'N posts in the 
-Ministry of External AffailI's is only 7.4 per cent 
'and ~ per cent respectively while the represen-
,tation of Scheduled Castes and Scheduled Tribes 
,in Group 'B' posts is 4.5 per cent and 0.6 p'er cent 
-respectively. Even in Group ee' posts, the repre-
sentatiOn of Scheduled Castes and Scheduled 
Tribes is _DO better. It is only 7.5 per cent foe 
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Scheduled Castes and 3.0 per cent for Scheduled 
Tribes. Similar is the position in respect of 
Subordinate Offices attached to the Mihistry of 
External Affairs. Consinering tffese heavy short--
falls, the Committee cannot but conclude that 
extent orders on the subject are neither being 
followed in letter and spirit by the appointing; 
authorities nor is aClequate attention being paid 
to improve the situation. The Committee ao.-e 
convincea tliat unless concerted efforts are made 
by the Ministry of External Affairs arid other-
appointing authorities, the shortfalls in the, 
representation of ScheduTed Castes and Sche-
duled Tribes cannot be wiped out. The Com-
mittee, therefore,  urge the Ministry of External 
A1failrs to ensure that -the reservation orders are· 
rigidly followerl so that all the reservea vacancies. 
for Scheduled Castes and Scheduled Tribes· are' 
actually filled in by them and that shortfalls are.' 
obliterated as early as possible. 

The Committee are unhappy to note that 'no 
in-service training programme has been arranged 
by the Ministry of External AffaiQ"s exclusively 
for the Scheduled Caste and Scheduled Tribe 
employees. Even when some officers of the 
Ministry of External Affairs have been deputed 
for training, the number of Scheduler{-Caste and 
SCheduled Tribe officers is insignificant. The 
Committee suggest that in-service training pro-. 
gramme for SchedUled Caste and Scheduled' 
Tribe ~  should be arranged on a regular 
basis so as to improve their standard of work and' 
also their chances for selection to higher cate-
gories of posts. 

The Committee also understand that the 
Government of India issued instructions as early 
as on the 26th March, 1970 to the effect that in 
order to improve the chances of Scheduled Castes 
ann. Scheduled Tribes fc.r selection to the higher' 
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categories of posts, they should be provided with 
more opportunities for attending seminars/ 
Symposia/Conferences, etc. In their orders dated 
the 15th November, 1971, while emphaSising the 
need for more intensive training to directly 
recruited Class I officers belonging to these 
communities along with other officers needing 
such help, the Government oiInwa advised all 
the Ministries/Departments to nominate a consi-
derably large number of Scheduled Caste anli. 
Scheduled Tribe bfficers for training progranunes 
run by various Departments and Training Insti-
tutions. For this purpose, the Ministries/ 
Departments were advised to draw a phased pro-
gramme and to lay down a time limit, say three 
years, within which training of sucK officers in 
appropriate "fields should be completed. The 
Ministry of External Affai!rs have though set up a 
Career Management and Tr'almng Cell for the 
purpose of arranging the participation of the 
Ministry's personnel in training programmes in 
April, 1973 but have not drawn up a phased pro-
gu-am:me for the training of their officers belong-
ing to Scheduled· Castes and Scheduled'Tribes" 
Only ten Selle"dilled Castes and five Scheduled 
Tribe officers have been nominated to the various 
courses during the period from 1973 "to 1976. The 
Committee would like the Ministry of External 
Affairs to draw up a time-bound phased program-
me forthwith for the training of officers belong-
ing to the Scheduled Castes and Scheduled Tribes 
in order to give them adequate training enabling 
them to compete for and take up higher respon-
sibilities in higher posts in due course. 

The Committee regret to note that the 
annual statements regarding recruitment, etc. of 
Scheduled Castes and Scheduled Tribes on the 
prescribed forms, as on the 1st January, 1976, 
were sent by the 'Ministry of External Affairs to 
the Cabln-et Secretariat (Department of Person-
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nel and Administrative Reforms) on the 22nd 
July, 1976althoUih these shouln have been sent 
to them latest by the 31st Mareh, 1976. The 
Committee ~  regret to note that the returns 
prescribed by the Department of Personnel and 
Administrative Reforms have not been maintain-
ed by all the Regional Passport Offices. The 
Committee would like the Ministry of External 
Affairs to ensure that, in future, these statements 
are prepared on the prescribed forms and rure 
submitted to them by all its Subordinate Offices 
as soon as after the 1st January of the following 
year and latest by the 1st March of that year as 
laid down in the Cabinet Secretariat (Depart-
ment of Personnel and Administrative Reforms) 
O.M. No. 17/3/70-ESTT(SCT), datedthe- 1st 
January, 1972. Failure t'J submit the statements 
in time should be regarded as a serious lapse on 
the part of the Hearts of the Subordinate Offices 
attached to the Ministry of External Affairs, 

The Committee would also like to suggest 
that these annual statements on receipt by the 
Ministry of ~ n  Affairs should be critically 
examined and analysed so that prompt and 
effective measures may be taken to remove the 
deficiencies noticed. 

The Committee desire that the Liaison 
Officer in the Ministry of External Affairs will 
take note of the orders of the Government in this 
regard and will ensure that a note on the recruit-
ment, pro!llotion, dereservation of vacancIes and 
supersession of Scheduled Castes and Scheduled 
Tribes in the Ministry of External Affairs ann 
its Subordinate Offices including Indian Missions 
abroad will be included in the Annual Report of 
the Ministry from 1977 and onwards. 

The Committee suggest that separate regis-
ters for registering the complaints/representa-
tions received from the Scheduled Caste and 
Scheduled Tribe employees should be maintained 
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by the Personnel Sections of the Ministry of-
External Affairs and also in the Subordinate· 
offices attached to the Ministry of ExternaL 
Affairs. The Committee would also suggest that 
a precise procedure should be laid down by the 
Ministry of External Affairs to deal with such 
complaints/representations. The registers should 
at least be quarterly checked by the Liaison 
Officer to ensure that all such complaints/repre-
sentations are properly and expeditiously dealt: 
with in the Minist,ry of External Affairs and its; 
subordinate offices: 

GMGLPMRND-LS 1-2228 LS-20-12-77-1130. 
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